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3515
LOK SABHA
Monday, 16¢th December, 1857

The Lok Sabha met at Eleven of
the Clock.

{Mn. Sexaxzr in the Chair ]

ORAL ANSWERS TO QUESTIONS

Rallway Lines on the Norihern
Baliway

+
rShrl D. C. Sharma:
*1128. { Sardar Igbal Singh:
{LShrl Daljit Singh:

Will the Minister of Railways be
pleased to state:

(a) whether a total survey has
been undertaken as to the needs of
more Railway lines on the Northern
Ralway; and

{b) if so, what are the lines?

The Deputy Minister of Railways
(Shri Shahnawax Khan): (a) Sur-
veys of certain specific sections have
been undertaken, and not a total
survey to determine the overall needs.

(b) A statement showing lines sur-
veyed or under survey in the Plan
Period is placed on the Table of the
Lok Sabba. [See¢ Appendix IV, an-
nexure No. 33.}

Sari D. C. Sharma: May I know if
the Nangal-Luna line has been survey-
od or not, acconding to the assurance
given by the Minister?

5816

Shri Shahnawazx Khan: The surveys
have been completed and at present,
they are under the scrutiny of the
Board.

Shri D. C. S8harma: May [ know
what is the proportion of the lines
surveyed to the overall needs of the
Northern Railway, and what propor-
tion of the target is tulfilled by these

surveys?

Shri Shahnawaz Khan: A number
of railway lines has been surveyed on
an operational basis. A number of
other lines were recommended by the
State Governments, but the actual con-
struction of these lines is undertaken
if the operational needs are very
urgent and funds allow us to do so.
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Selection of Candidates on Southermn
Rallway

*1126. Shri Eiayaperuma]: Will the
Minister of Rallways be pleased to
state:

(a) how many applications were
roceived for Class III posts (both
Technical and non-Technical) from
Beheduled Castes and Scheduled Tri-
bes candidates during the years 1858,
16568 and in 1957 so far on the
Southern Railway; and

(b) how many candidates were
selected from those communities dur-
ing the same period?

The Deputy Minister of Rallways
(Shri Shahnawaz EKhan): (a) and
(b). A statement is placed on the
Table of the Lok Sabha. [See Ap-
pendix IV, annexure No, 38].

Shri B. 8. Murthy: May 1 know
how many seats were reserved for
the Scheduled Castes, and whether
the number sslected was equsal to the
number advertised for?

Shri Shahnawas Khan: The infor-
mution is given in the statement.

Bhri B, 8, Murthy: It is not given.

Mr. Speaker: 1If it is not given, he
has not got it.

Shri Shahnawas Khan: [ will give
the information if you permit. The
statement gives the numbers of candi-
dates selected for Claas 1II year-wise.

Shri B, 8. Murthy: I want to know
how many posts have been advertis-
ed?

Shri Shahnawsas Khan: In 195%, a
total of 383 seats were reserved for
the Scheduled Castes. Out of that,
384 seats were filled up, leaving a
balance of 1 seat. For Scheduled
Tribes, it was a little more. In 1988,
the number of seats reserved for
Scheduled Castes was 329 and the
number actually filled, 317, that |is
minus 12. In 1887, upto September,
80, the number of seats was 17¢ and
the number actually filked, 184 lsaving
& balance of 12.

18 DECEMBER 1957
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Shri B, 8, Murthy: How many
Scheduled Caste people have been
selected for non-reserved seata?

Shri Shahnawas Khan: [ require
separate notice,

Shri M. E. Krishna: May I know
whether there is any proposal to
nominate a member of the Scheduled
Castes on the Selection Board of the
Southern Railway as well as of other
zones also?

Mr. Speaker: That is for Class III

service?

Bhri M. R. Krishna: Yes, and also
Class IV. They have got Selection
Boards.

Bhri Shahnawas Khan: It is a sug-
gestion for action.

Shri Thimmaiah: Are Govermment
aware that whenever a Scheduled
candidate has got standard merit, that
is, merit of a geneml candidate, the
Selection Board purposely selects him
for the reserved appointment instead
of putting him in the general quota?

Shri Shahnawas Khan: There i3 a
definite quota fixed for Scheduled
Castes and Scheduled Tribes, Our
first concern is to fil up that mini-
mum quota. If that quota is filled up
and we have people who are gualified
to compete and be seiected in open
competition, there 13 no bar to taking
them that way.

Shri Thirumals BRao: May I know
the relative numbers of candidates re-
cruited from the Andhra, Tamil Nad
and Mysore areas?

8hri Bhahnawas Khan: We do not
maintain State-wise figures.

Shri Jaipal Singh: May I seek
clarification on a rather important
point? The hon. Minister raised the
question of certain queotas baing Axad.
Are these quotas only for thes subd-
ordinate appointments or is there
any regulation for superior and senfor
appointments also?

Sori Shabnaway Khan: Yes, Re-
servation for Scheduled Castes #
guranteed by the Constitution. Beek
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tha UPRC reserve certain vacancles
for them,

*Myr, Bpeaker: For higher posts?
Shri Shahnawaz Khan: Yes.

Port Pevelopment Programme
-+
Dr. Ram Subhag Singh:
[m Raghunath Singh:
Shri Jaganatha Rao:
. ! Shri Hedsa:
3. 4 Shri Mohan Swarap:

Shri Tangamani:
Shri N. R. Munisamy:
Sardar Igbal Singh:

Will the Minister of Transport and
Cemmunications be pleased to state:

{a) whether Government had ap-
proached the World Bank to assist
our Port Development Programme;

{b) whether the World Bank has
sent any team to India for studying
our Port Development Projects; and

(c) the progress so far made in
shat regard?

The Minister of States in the Min-
jstry of Transport and Communica-
tiepa (Shri Raj Bahadar): (a) and
{b). Yes Sir.

(c) A statement iz laid on the Table
of the Lok Sabha. [See Appendix
IV, annexure No. 40].

Dr. Ram Spbhag BSingh: Sometime
ago the Transport Minister had said
that the Woarld Bank had refused to
give any loan for construction of a
dry dock at Visakhapatnam. Masy 1
know whether thiz will also be con-
sidered by the Bank now because
Visakhapatnam is included in the
statement?

Shri Raj Bahadur: We approached
the World Bank for loan for the deve-
lopment projects of the Ports, more
particularly the foreign content there-
of in respect of Calcutta, Bombay,
Madras and Visakhapatnam ports, as
also for a dry dock at Visakhapatnam
and a dredger-cum-survey launching
pool.” The matter is under considera-

16 DECEMBER 1087
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tion of the Bank. The tsam did at one
time say that the last two items were
not included in their terms of refer-
ence.

Dr. Ram Subhag Bingh: What are
the foreign exchange requirements
for the four ports mentioned in the
statement?

Shri Raj Bahadur: For all these
projects, we require asz much as
Rs. 38,687,35,000 of foreign exchange.

Bhri N. B. Munisamy: May 1
know whether, while visiting these
four ports, the mission also went to
the ports of Dharwar and Cochin?

Bhri Ra) Bahadur: They essential-
ly came for these four major ports
which have experienced a larger
volume of traffic, for which we have
to cater.

Shri Damani: May I know whethar

the 1dle capacity of the important
ports has been brought under use?

Shri Raj Bahadur: So far as the
ports of Bombay, Calcutta, Madras
and Visakhapatnam are concerned,
occasionally there might be a little
idle capacity, but by and large, they
keep fully busy in accordance with
the volume of traffic that flows in.

Shri N. & DMuaisamy: The Port
Development programme envisages
not the development of these 4 ports
only but also of other ports like
Cochin, Dharwar etc. So, why were
they not taken to other ports so that
they may have an idea of the overall
picture of development?

Shri Raj Bahadur: We took the re-
lative importance of the ports imto
consideration. Each of these ports
however, has its own developmant
programme.

qEEn
*pene. oft fspfe fd @ wm
wig wey i 7Y a wad o gar R

fe :

(%) @& gFIT & qEEw W
7% ¥ &7 §€ o7 adrer frwrer
LI



5521 Oral Answers

(w) sfegt,dragwarg?

wfis It (st e o yowrenr) :
(%) mwr (wj. @wr o faw 9 W
farroor < fieay mar & 1 [¥fwd ofcfes
¥, W wer v

ot fngla e : v faarcer & fore
t S

“GATRH T WY T FH & e
¥ 2aw frees & g amm &Y
q=g ST EAAT F W H &AT
wfre § 1 & STy §
e wr2e @ Az fasar 2
W et & few o & W
a7 arfgd ?
ft WMo To FEWTT  : TP T
FZLEHT & AT TANT & W | SUH
arr wifzd |
=N feyfa fem : Fen § sae
T A/ 5 9497 & 9abw fage d gy
WX g€ vqar €Y & 1 fage ¥ A TIW
FHE ¥ 3 37 W9 Ta1fx &Y a9
FEan ol 53 A7 g7 aRw
ghefag gz Fawead w0 g ?

st qYo Ho Woerqy : SHEY & H
§ WOr AL Ay &1 Ty wrer fuasm
aiferdt & qFay F 7

oft faqfa faw ¢ 77 w7 7g a1
fir war w1oor & fos w=Fon & WA R
T g wafe fag & % wR 9%
s Er g ? fagx & vy w9 vw EA
% auT w1 3 7

Shri M. V. Eriahnappa: It iz due to
transport difficulties and other reasons.
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AT g ..
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1 cannot allow more than three
supplementary questions on this amall
matter. What i there iz a difference?
He has brought it to the notice of the
House and the Minister,

Shri Bibhuti Mishra: The Minister
replied that due to transport; from
Bihar to Calcutta, the tranzport charge
is only Re. 1 per maund but what
is the reason for this difference of
Rs. 127

Mr. Speaker: The hon. Member
wants to take advantage of the oppor-
tunity he has for putting supplemen-
tary questions to convince the Minister
that he has to purchase or do some-
thing in Bihar and not in Calcutta
etc. [ cannot allow this. Hon, Mem-
bers can only elicit information and
not argue with the Minister during
question hour.

Shri Bibhuti Mishra: On a point of
order, Sir. 1 want to know this. The
hon, Minister said that there is such
a vast difference in price. He must
convince the llouse why there is such
a vast difference.

Shri M. V. Krishnappa: There may
be a wide difference. But the hon.
Member wants to know the reason for
this difference between Bihar and
Calcutta and the original question he
put was about retting of jute. I am
prepared to answer his question pro-
vided separate notice is given.

Mr. Speaker: The hon. Member has
put down = gquestion here whether
Government have found oui a new
method of retting jute. The hon. Minis-
ter has given the information. But
the hon. Member wants to say that
either there is a cheaper method or
a better method by which things could
be done cheaper. That iz a matier for
a separate guestion or separate dis-
cussion and not here, He cannot con-
vince the Minister and he won’t ba
convinced. 1 am talking relatively;
the hon. Member wants to cdnvinoe
the hon. Minister and the hon. Minis-
ter wanis to convince tbe hon Mem-
ber.
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Shri Bibkutl Mishra: I wanted to
ask this because he said that there are
transport difficulties. The transport
charges from Bihar to Calcutta is only
Re. 1 but the Minister says that there
is a difference of Ra 12. Why is it
so? 1 want to know this.

Shri Pamani: The quality might be
different.

Mr. Speaker: Order, order. I am
exceedingly sorry that hon. Members
are not treating this as Parliament
House but as something where every-
cne can speak without being called
I will not call Shri Damani during the
rest of this hour today. He should
not make me to be a little too harg
upan him.

Homoeopathic System of
Medicines

Shr 8 C. Samanta:
‘1132 {Shrl Subodh Hasda:

Will the Minister
plecased to state:

of Health be

{a) whether there i85 any proposal

t0 appomnt an adviser an the
Homeoeopathic systern  of Medicine;
and

(b) how far the Homoeopathic
systemm has been taken up 1i1n earmest
by varisus State Governments’

The Minister of Health (Shri
Karmarkar): (a) No Sir

‘{b) This 15 a matter of opinion

Shri B. C, Samanta: My question
was: how far the Homoeopathic sys-
tem has been taken up in earnest by
various State Governments and the
Minister’s reply is that this ic a mat-
ter of opinion.

Bhri Karmarkar: Yes; thus 18 a
matter of opinion.

Shri 8. C. Bamania: I want to know
what opinion 1 have expressed when
I maked that gquestion as to how far
they have taken it up in earnest.

Akri Karmazhar: We are not sitting
here in judgment over the State Gov-
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ernments or to conduct an enguiry
into their mental earnestness. But
they have sent up certain proposals,
Az to how far they are;esarnest in the
promotion of homoeopathy, they wure
entitled to have their own opinion and
we are entitled to have our own
opinion.

Mr. Speaker: What 15 wanted 1s this.
The earnestness may be in the mind
but it must show itself in action. I
think the hon. Member wants to
know whether they have recognised
the homoeopathic system, whether
they have opened homoeopathic dis-
pensaries, or encouraged homoeopa-
thic medicines etc. in any manner or
not.

Shri Karmarkar: That 13 a ques-
tion for specific information for which
I should like to have notice; the finan-
cial assistance given etc,

SBhrli S8, C. Samanta: I wuanted to
know whether such institutions have
been encouraged i1n the Stiates, whe-
ther charitable dispensaries have
been encouraged 1 wanted to know
all these.

Mr. Speaker: Then why should he
put so vague a question whether they
are earnest and all that? He could
as well have asked what kind of as-
sistance is given to the dispensaries
etc. The hon Member puts a vague
question and gets a vague answer.

Shri M. L. Dwivedi: Is it open to
the hon Minister to give a vagus
reply, Sir?

Mr. Speaker: It is equally vague

Shri T. N. Singh: In earmest only
means, so far as we could understand
the language, whether they have
taken it seriously, whether any real
or serious effart has been made by
the State Governments in this regard
or not That is the question To say
thut it ¥ a matter of opinion—I can-
not undersund how that reply can be
said to be a reply

Mr. Speaker Hon Members are in-
volving themseives and the House in
all this interpretation. The bhon.
Member asks whether they hawve
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taken it in earnest and the Minister
saye that it is a matter of opinion
What prevented,. the hon. Member
from asking Kow many dispensaries
have béen opened ete., a definite ques-
tion of that kind; and why does he
ask his opinion whether they are
earnest? Why should he ask that?

Shri Jaipal Singh: May I humbly
submit, Bir, that this is a starred
question. Here we are eliciting in-
formation. It is not with a view to
eHcit any subjective opinion that this
question was accepted as a starred
question. It is purely factual infor-
mation which the hon Member re-
quires

Bhri Ranga: The Minister should
give it if he has it.

Mr. Speaker: We understand it in
one way and the hon. Minister under-
stands it equally in another manner.

Bhri Tyagi: He knows English

Mr. Speaker: Notwithstanding the
interest taken by the State Govern-
ments, whether they are in earnest or
not is a matter on which the hon.
Minister has replied that it is a mat-
matter of opinion. However, I would
request the hon. Minister not to go
by the letter of any particular ques-
tion but to go by the spirit of it
Next question.

8hri M. L. Dwivedi: Let him answer
the guestion, Sir.

Shri Earmarkar: I can say what
we have done. What the State Gov-
ernments have done, we shall have to
ask them to say. When the infor-
mation is received I zhall place it
before the House, {f notice is given.

v § Ty Tw awT A1 avwl sOv

*rtan ot wew W : W
wftwgw wwt wwre wRr 3t fiare,
text & grdfen wer deqr tvsR
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Agriculture Ministers' Conference

*1137. 8hri B. 8, Murthy: Will the
Minister of Food and Agriculture be
pleased to refer to the reply gaven to
Starred Question Nc 724 on the 3rd
December, 1957 and state:

{8) whether all the States were
represented at the Agriculture Minis-
ters’ Conference held at Srinagar in
the second week of October, 1867; und

{b) o not, why not?

The Deputy Minister of Agricultare
(Bhri M. V. Erishnappa): (a). Yes,
Sir.

(b) Does not arise.

Shri Panigrabi: May I know whether
after the Agrniculture Ministers’ Con-
ference, there has been any change in
the policy of the Government of India
so far as the establishment of a ferti-
liser factory in the public sector is
concerned?

The Minister of Food and Agricul-
ture (8hri A. R Jaia): I do not know
whether it was before or after this
Conference but how a fertiliser factory
can be set up in the privete secter?

Shri Panigrahi: May 1 know whether
the establishment of all thes three
fertilisor factories in the public sector
will be taken up in the Second Plen

pertod?

Sbri A. P, Jaln: I am not in s posi.
to amawer ibat quastion dadinitely.
whole guestien is being examined
the Planning Connission.

1]
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st wo wWio fpdy : ¥ wrray s
g & vo wrw Hhm & e F o
ol g F gu TowATEY § FE |
wiaw gw I § gwaw & wv favg
gQ € WX & Ay X s ot ?

Mr. Speaker: We are going far
away from the question. The question
was whether all the States were re-
presented at the Agriculture Minis-
ters' Conference held at Srinagar. It
does not refer to the Governors’ Con-
ference.

S8hri M. L, Dwivedi: I will leave out
the Governors. Let him answer.

# wrAaT argar g fe ara WPl
¥ g | a1 g faorg fear mar s
o | wfew wa I9AmET A, &
T § T &7 FTAATEY FT &
37

Mr. Speaker: Even that is irrele-
vant. (Interruptions). Order, order.
The hen. Members know as much
English as I know. It is u simple ques-
tion whether all the States were re-
presented at the Agriculture Minis-
ters’ Conference. We do not go
further. We do not go into the details
of the Conference or what exactly
they decided; that is not relevani to
this question. It may be good but it
doez not arise out of this question
Next question. We have as many a&as
64 questions today,

Interest on Loams -to Shipping
Companies

*]1142. Shri Jhulan Sinha: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that the rate
of interest on loans to the Bhipping
Companies has been raised very
considerably; and

(b) if so, the reasons theredf and
the effect on the progress of disburse-
ment of loans for purposes of deve-
Joping shipping?
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The Minister of Stale in the Minle-
try of Transport sall Cemmuniontions
(Bhri Raj Bahadur). (a) No, Sir.

(b) Does not arise.

Sbhri Jhulan Simba: May I enquire
if it is a fact that the slow progress of
development of shipping in this coun-
try is due to the inadequacy in the
meeting of the needs of the shipping
industry in the country?

Shri Raj Bahadaor: Our develop-
mental needs are essentially govern-
ed and controlled by the flnancial re-
sources that we have got at our dis-
posal.

Shri Jhulan Sinha: What I wanted
to know was whether the inadequacy
of the resources available privately to
the shipping industry is not to be
augmented by the resources from the
Government. Does the Government
realise the importance of this indus-
try?

Shri Raj Bahadur: The hon. Mem-
ber might have read in the papers
that a non-lapsable shipping develop-
ment fund has been created and some
new concessional rates of interest
have been provided.

Shri R, Ramanathan Chettiar: What
is the total amount of loan to the
shipping companies?

Shri Raj Bahadur: Rs. 12:50 crores
approximately has been sanctioned
since the commencement of the Se-
cond Plan and the total loan granted
during the First Plan period is Rs. 24
crores approximately.

Shri Thircrmuala Rao: What is the
amount invested in this new fund to
be created for helping shipping indus-
try—non-lapsable fund?

Shri Raj Bahadur: The fund will
have in all about Rs. 350 crores.
Rs. 10 crores will be contributed Prom
the Consolidated Fund of India dur-
ing the years 1957-58, 1968-59, 1956-60
and 1060-81.

Bhrimati [la Paichoudhuri: 1s the
Government aware that the ship-
owners' association is averse fo sny
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foreign capital participeting in Indian
shipping? 'In view of that, how much
of the freight sarnings of shipping is
going o be utilived for buying more
tonnage?

Shri Raj Bahadur: There is & Inrge
body of opinion in the Indian shipping
interests against foreign participation
in Indian shipping. There is a section
of opinion however against that too—
that means, this latter section favours
foreign participation,

Loans to Jhumias

*1144. Shri Dasaratha Deb: Will
thre Minister of Food and Agriculture
be pleased to state:

{(a) whether any amount has been
given by Government to the jhumias
in Tripura this year as loan popularly
known as dadan;

{b) if so, the amount distributed so
far, family-wise; and

(e) the rate of interest, either per
month or per annum for such loan
required to be paid to Government?

The Deputy Minister of Agriculture
(Shri M. V, Erishnappa): (a) Yes

(b) Rs. 1,62,000/- at the maximum
rate of Rs. 50{- per family

(¢c) 4% per annum

Shri Dasarstha Deb: Is the Govern-
ment intending to coptinue the ad-
vancement of such loans for a fur-
ther year?

Shri M. V. Krishnappa: There is a
scheme being worked out in the Home
Ministry.

Shri Dasaratha Deb: May I know
whether the Government proposes to
advance such loans through co-opera-
tive societies or banks?

Shri M. V. Krishnappa: It is dane
both ways—by the Government and
through co-operatives also.

Consumption of Rice

*1147. Shri Kumaran: Wil the
Minister of Food and Agriculture be
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pleased to state whether Government
have any scheme to reduce the con-
sumption of rice to the minimum by
changing food habits of the people?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): The
consumption of wheat is being en-
couraged in the rice eating areas by
issuing wheat freely in these areas. In
Bombay, Calcutta, Madras and other
important consuming centres and
areas, the quantity of rice supplied to
a consumer from Fair Price Shops
has been or is being reduced and the
deficiency would be made up by sup-
plying wheat. The State Govern-
ments have been asked to encourage
reduced consumption of rice in all
possible ways,

Shri Kumaran: May I know whe-
ther Government is aware that the
Congress party in Kerala is carrying
On a vigorous campaign against the
State Government's programme for
changing the food habits of the peo-
ple, especially against macaroni and
whether this Government has done
anything to dissuade their own party
men in Kerala from indulging in such
ill-advised propaganda?

SBhri A. M, Thomas: It is the other
way, Sir.

Shri B. 8. Murthy: Sir, on a point of
order. How does this question arise—
this Government being a party to
some negotiation or agitation going on
there, and this Government advising
the Congress Party there?

Mr. Speaker: I understand the point
of order. ! entirely agree with Shri
Murthy. Thus does not arise out of
this question at all. The guestion is:
how far the Governments are carry-
ing on a propaganda in favour of an
alternative ceresl in place of rice?
The hon. Member is giving informa-
tion to the House that the Kerala
Government is doing very good work
and that some other Party is obstruc-
ting. Arewetouomu.kethh?lio
I rule it out.

Shri Namyanankwity Meneom: May
1 know whether the Central Govern-
ment is taking any steps to popularise
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mactroni in riee esting areas as a
substitute for rice?

Shri A, M, Thomas: Some ‘experi-
ments were conducted in Kerala and
we have got a report about the results
of such experiments. The Central
Government is considering it and if
it is found advisable, the Central
Government would be prepared to as-
sist in the putting up of a plant there.

The Minigter of Food and Agricul-
tare (Shri A. P. Jz2in): The Central
Government has given a little subsidy
in popularising macaroni.

Pr. Sashila Nayar: The hon. Minis-
ifer stated that efforts are being made
to educate the people in change of
{food habits and eating non-cereal
foods or other cereals instead of rice.
The Women’s Food Council was
created for that purpose. Is it correct
that the Central Government has stop-
ped pgiving all assistance to the
Women's Food Council and, if so, does
not Government think it desirable that
non-official organisations should also
take up this work of educating public

opinion?

Bhri A, P. Jain: 1 quite agree that
non-official assistance should be taken,
and non-officials should do whataver
they possibly can. We want to seek
their co-operation. But, s0o far as the
stopping of mssistance to this particular
body is concerned, the decision was
taken sometime ago, and after taking
into account sl! the facts.

Shri C. R. Pattabhi Raman: Are the
Government taking steps in the matter
of publicity so far as wheat dishes
ate concerned especially in South
India?

Bt A. ML Themims: The Govern-
ment are taking necessary stepa. The
Central Government has issued a
civcular to various State Governments
%0 Dpopularise other cereals food,
mainly wheat dishes, and the State
Govermments are trying their lowel
best to see thwt wheat Qishes and
oiher noa-rice dishes are pepularised.

Siiel Thirmmala Bag: Iy it a fact
that there &y gereral resisiance by all
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people in Kerais itrespective of polti-
cal opinions, to substitute Macsrent fev-
rice und, therefore, the Kerala Gov-
ermment is pressing for more rice
from the Central Government? :

8hri A. M. Thomsas: It js again a
matter of opinion, Bir. In fact, Keraln
is rather unwilling to take any other
substitute food other than rice; that
is & fact.

Shri Punnoose: Am 1 to understand
from the Deputy Minister’s reply that
the scheme for starting the macaroni
plant is not yet finalised?

st Wo Wio fRady : g ¥ M

qTT ®7 w15 1 D woarf §, W
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Seoond BShip Bullding Yard

y +
[Shri Vasudevan Nair:
1 Shri Raghunath Siagh:
*1149.7} Shri Vajpayee:
Shri Mohan Swarup:
Will the Minister of Transpert and
Ostamrunications be plsased te state:

(a) whether the UK. Mission thes
in to make recommendations about the
location of the Bscomd Ship-building
Yard is visiting all the places visited
by the original temth of Prithh ex-

>
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{b) i not, the name of the places
left out; and

¢{c) the time by which Government
expect the mission to submit its final
report?

The Minister of State in the Minis-
try of Transport and Communications
(Shri BRaj Bahadur): (a) No.

(b) Paradip, Tuticorin,
and Bhatkal.

(c) By the end of March, 1838.

Shri Vasudevan Nalr: I would Lke
io know whether the original team
submitted any specific recommenda-
tions or they only furnished general
information to the team that came
later?

Shri Raj Bahador: The advance
team that came only collected data
for the use of the full Mission that
came subsequently, and it was in the
nature of that particular work that
the advance team went round.

Mangalore

Shri Narayanankufty Menon: May
1 know when the Government expects

the final team to submut i1ts report on
this?

Bhri Raj Bahadur: I have already
stated, by March, 1958,

Shri R. Ramanathan Chettiar: May
I know the reason why Tuticonn
was left out
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war hal been considered a most suit-
able sile fram all points of view?

Shri Raj Bahadar: If I attempt a
reply to this question. I may perhaps
forestall the judgment or the finding
of the Mission.

8bri Achar: May 1

know why
Bhatkal was left out?

Shri Raj Bahadur: I have already
said that nothing was left out, but
that they did not have data in regard
to some.

Shrl Surendranath Dwivedy: In
reply to part (b) of the question it
has been said that Paradip was one
of the places left out. May I know why
even for the visit of the team these
places were left out?

Shri Raj Bahadar: While it may be
physically possible or conversely may
not be impossible to establish a ship-
yard at any one of these places, what
the Mission is charged with is to re-
commend a particular asite which
should be the best taking ali the facts
into consideration, and I think we
shall have to await their report and
their recommendations on this point.
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Posts and Telegraphs Employees

*1152. Shri Viswanatha Reddy: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether the cases of all the
political sufferers in the Posts and
- Telegraphs Department who were dis-
missed prior to independence for pat-
riotic activities have been considered;

({b) it s0, whether all of them have
been re-employed;
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{c) whether their
have been altered;

(d) whether any further represen-
tations have been made in this ocon-
nectian; and

scales of pay

(e) if so, the decisions taken
thereon?

The Minister of Biste in the Minis-
try of Transport and Communisations
(8hri Raj Bahadur): (a) Yes, of all
those who applied for re-employient.

(b) 24 persons applied for re-em-
Ployment out of whom one was found
ineligible for the concessions mnnoun-
ced and 23 were offered re-employ-
ment. 20 have accepted re-employ-
ment and 3 did not accept

(c) Their scales of pay have not
been altered except to their advantage
based on the recommendatioms of the
Central Pay Commission in 1947.

(d) No.

(e) Doy not arise.

Shri Viswanatha Reddy: May I know
whether a distinction between re-
employment and reinstatement has
been made in the matter of giving jobs
to these patriots and, if so, may 1
know what were the reason for making
this distinction?

Shri Raj Bahadur: It 1s a fact that
they were offered re-employment and
were not reinstated. The reasons
therefor should be asked from the
Ministry of Home Affairs. So far as
other questions are concerned, per-
taining to the counting of past service,
pensions, seniority leave, confirmation
and promotion, some concessions have
been made in these matters for them.

Shri Viswanatha Reddy: May 1
know whether these people who have
been re-employed, at least some of
them, are getting lower scakes of pay
than they would have been getting it
they had served in the timesbcale, on
the ground timt the post itssl! wes
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Shri Raj Bakadwr: That may be true
of a particular case which the hon.
Member might have in view but, by
and large, they have benefited by the
upgrading of scales of pay as u result
of the acceptance of the recommen-
dations of the first Pay Commission,
and also because of the concessions
given to them in respect of senjority,
standing in service and other things.

Shri T. N. Singh: May I know whe-
ther re-employment has not made a
break in their services, whereas if they
had been reinstated the continuity of
service would have been maintained
and they would have got certain bene-
fits which they are not getting now?

Shrl Raj Bahaduar: The inference is
correct, that by reinstatement they
would have been entitled to more
privileges, advantages and benefits
than by being merely re-employed.

Shri T. N. Singh: Is it not true that
in many other cases where political
sufferers were similarly treated they
have got & better treatment, at least
in the States where they have been
actually reinstated instead of being
re-employed?

Shri Raj Bahadur: 1 take the infor-
ination

oY AW TS 2 A, B Aty
w1 Torafes Qifgr s far &
wafey wat e ¥@ garE o) faw
TG E, ar N, fe ww F wW I
fat #Y A= 71y #f 917, Fory KAy w T
AT 37 w1 9@ fagar & arfe 39 &
Affc ¥ a7 o¥ °

ol % Wy ;AT aw o
wfrw ¥ ot W gy §, Afadifed
wift ¥ T §, @ T 9T e
wiery fear war &, & fs 97 § wew
| 3
Shri B. 8. Marthy: May I

whether in computing the
their full service would be

]

|
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consideration and they will not be
treated merely as re-employed officers?

Shri Raj Bahadur: ] have given the
information that concessions have
been given by the Government from
time to time, as for example counting
of past service, senlority, leave ate
Counting of past service means count-
ing for pension too.

Shri Viswanatha Reddy: May I
know whether any cases in which ad-
verse effect has been noticed have
been brought to the notice of the Gov-
ernment and, if so, whether any ac-
tion has been taken in that respect?

Shri Raj Bahadur: At present I am
told there w=re no representations

pending.

Shri Thimmaiah: May 1 know whe-
ther there 13 any uniform policy while
appointing these dismissed patricts?
Is it different from Ministry to Minis-
try in respect of these cases?

Shri Raj Bahadur: No, Sir. The
policy is laid down by the Ministry of
Home Affairs and we follow the ins-
tructions which are given to us by
them.

Dum Dum Aerodrome

*1156. S8hri Biren Roy: Will the
Minister of Transport and Commauni-
c¢ations be pleased to state:

(a) the stage at which the plans
now are for the lengthening and mo-
dernisation of at least one runway at
Dum Dum to take fast jet engined
transport aircraft to be introduced
in World air-routes from 1660; and

(b) whether the runway would be
lengthened upto 3300 metres, the
ICAO standard®

The Minister of Btate in the Minis-
try of Transpert andd Cemmunicstions
(Shri Raj Bahadur): (u) and (b).
The question whether ® runway at
Dum Dum Airport should be leng-
thened by 15680 to provide for Jet ope-*
rations is still under consideration.

Bhri Biren Roy: In view of the fact
that 17 international afrlines are
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working there, of which five will be
using jet planes by 1960, including the
Air India International, will the Gov-
ernmrent consider thet ome runway at
least is lengthened according to
TCAO standard by 1080?

Shri Raj Bahadur: While I repeat
my anawer, I may add that so far as
this particular point is concerned, we
may have to suitably regulate the
halts or stoppage of the jet aircrafts,
the arrival of which will be only in
limited numbers in the preliminary
stages.

Shri Biren Roy: In view of the fact
that flve jet airlines including our
own Air India International wili

Mr, Speaker: I find the hon. Mem-
ber is arguing. It is only a question
of argument. The hon. Member s
glving reasons.

Bhrl Bilren Roy: My question is
this. If Dum Dum is going to be left
<Qut completely from the international

Mr. Speaker: He has not said so

8hri Raj Bahadur; I did not say
that Dum Dum will be Jeft out. I
said that the matter is under conside-
ration. The programme for the deve-
lspment of the runway to the requir-
od length depends upon the finances
available with us.

Shrl Joachim Alva: Has Govern-
ment go! a plan by which they could
bring the Bombay, Calcutta and Delhu
airports on one uniform standard,
namely, to the requirements of the
ICAO standard?

Shri Raj Bahadur: ESo far
ICAO standards for other types
erafts are concerend, I think th
already thers. But the questio
about the jet aircraft. We would
much like to have each one of
airports conform to the requiremen
of the jet uge.

sSQRE
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Yamuna Hydal FPrajost

Shri g- M. Banerjee:
*1157. « Shrl Tangamani:
Shri Barju Pandey:

Will the Minister of Irrigation nmd
Power be pleased to state:

(a) whether the work on Yamuna
Hydel Project has been suspended at
the instance of the Planning Commis-
sion;

(b) if so, whether the U.P. Govern-
ment have approuched for Anancial
aid; and

(c) if so, what aid is being given
for the completion of this project?

The Minister of Irrigation anad
Power (Bhrl 8. K. Pafll): (a) The
Yamuna Hydel Project consists of two
parts—stage I and stage II. The work
on Stage I has been suspended and it
has been decided to take up work on
Stage II.

(b) and (c). The Government of
Uttar Pradesh approached the Plan-
ning Commission for a loan of Rs. 68
lakhs for this scheme (stage I) dur-
ing the current year. This amount
was not granted as the scheme has
not yet been upproved by the Advi-
sory Committee on Irrigation and
Powar Projects.

Shri 8. M. Banerjee: May I know
whether the foundation-stone of this
project was laid in 19490 by the Prime
Minister and, if so, may I know the
reasons for the abnormal delay in
its completion?

Shri 8. K. Patll: There are some
difficulties so far as project No. II is
concerned, because some shrines are
going to be submerged. Naturally, it
is a matter which takes time.

Shri T. N. Singh: May I know whe-
ther it is a fact that the Central Gov-
ernment’s Irrigation Department had
asked the Uttar Pradesh Government
to get the whole project prepared
through Punjab and that their project
was not to be considered? Is that se?
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stage was concerned, the work is sus- tlﬁti‘!ﬂ'{‘t e F @
pended. The question is about both Hfi?

the first and the second stages It

bas to be ruled out, becausea if the Mr. Speaker: Order, order. What
second one is taken up, the first gets is the meaning of this insinuation?

entirely submerged.

Shri T. N. Singh: I am referring to
the second project.

Shri 8. K. Patil: It is not a ques-
tion as to who prepared the project
It is under consideration because of
the difficulties that I have mentioned

Shri Tyagi: May I know whether
es a result of the second project—it is
known as the second-—the holy aikh
shrine of Paonta Sahab will be sub-
merged by about 250 feet”

Shri B. K. Patll: That is a faet
but I cannot vouch for the number of
feet,

Shri Tyagl: May I know the extent
of the mgricultural flelds in the Dehra
Dun district and in Himachal Pradesh
that will be submerged under water?

Shri 8. K Patil;: We shall know it
after the survey is completed I have
no information about it just now

e
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¥, g dwat ¥3]

In fact these Gosadans are meant to
take care of these cattle, The
bimar of the cattle iz attended to.
But why should the hon. Member ssk
whether it is true or whether treat-
ment is being given in right earnest?
Why doet he ask whether n earnest’
it 1z being attended to? I will not
allow such questions. Is it for the
purpose of killing that the Gosadans
are established?

Shri Surendranath Dwivedy: He
wanted to know whether any step or
action is being taken,

Mr. Speaker: How many are ill, how
many have been attended to and how
many have died® That appears to be
the question.

Shri Swrendranath Dwivedy: He
wants the actual fact.

Mr. Speaker: “Are they being really
attended to” is the question. Will the
Minster accept it?

Shri Surendranath Dwivedy: The
actual question was

Mr. Speaker: The hon. Members are
sometimes prompted, in their en-
thusiasm to put questions, to criticise
the Government. Well, I have no
objection, but they might criticise the
Government 1n a proper manner. But
they should not take advantage of
each question and use the House for
the purpose of making insinuations.
What exactly is the Gosadan for, un-
less 1t is for the purpose of taking care
of the cattle? If the hon. Member
wants to force the opinion and then
convert the House here, thare are
other opportunities. He can only put
a question and elicit an answer: how
many have fallen ill, how many have
been taken care of or how many have
A’ d ete
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Shri Mohan Swarwp: I wanted to
know whether the purpose is ac-
tually served or not. That was my
point

Mr Bpeaker: It is served What

else will he say? What is the answer
that he expecta?

! Ro wro fF&a : ] Iy o
wrgaT g fr e e & fed A
afeefa) & fod feas grafa gaet
% wfewd gl sr & °

&t Ao o REOTT : T IHAIT
oAt ®Y wafe q <o Tw.A wwfra
¥ ® TIHAT 2 | KT ¥ ATEX ¥® 4TS
¥ ¢ e sqaT famy mur 4

Shri Rameshwar Tantia: Has there

been any increase in the supply of
milk?

Shri M V Krishnappa: No, Sir We
take them as unproductive and use-
less Cattle which might die come
to the Gosadans and milk 1s taken
from such cattle as will continue in
milk Otherwise, we do not take these
cattle to the Gosadans for milkk
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hon. Member is arguing; be is giving
reasons as to why it ought to bhave
been taken.
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Bridge near Mukerian Raflway
Station

*1183. Bhri Daljit SBingh: Will the
Minister of Railways be pleased to
state:

{a) whether Government have re-
ceived any representation regarding
the construction of a railway bridge
near Mukerian railway station on
Jullundur-Pathankot line; and

(b) if so, the action Government
propose to take in this regard?

The Deputy Minister of Railways
(Shrl Shahnawaz Khan): (a) Yes, Sir,

(b) It has been tentatively decided
by the Raflway to provide an opening
at mile 44/13-14, near Mukerian. The
size of the opening is still under in-
wvestigation.

Shri Daljit Singh: May 1 know whe-
ther it is a fact that foodgrains of the
Muleerian grain market are destroyed
yeourly by witer blocked by the rail-
way line in rainy season?

mmmh'ltm Ye-
presentsd 0 us in October last by
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vesult of water-logging in the area.
The railways have taken up that mat-
ter and we have decided to have
opening under the Railway

an
line.
Shrl Hem Raj: May I know hy
what time the work will be complet.
ed?

Shrl Shalmawas Khan: I hope it
will be completed very soon.

Master Plan for Control of Bra-
hmaputra Floods

*1167. Shri Hem Barus: Will the
Minister of Irrigatiomn and Power be
pleased to state:

{a) whether there is a Master Plan
to permanently combat Brazhmaputra
fioods; and

(b) if so, the progress made so far
in the work?

The Minister of DIrvigation and
Power (8Bhri 8, K. Patil): (a) and (b).
A statement giving the requisite in-
formation is laid on the Table of the
Lok Sabha. [See Appendix IV, an-
nexure No. 43].

Shri Hem Barua: From the state-
ment it is evident that the State Gov-
ernment has submitted a plan for
short-term measures May I know if
the short-term measures constitute a
proposal to construct dykes along the
Brahmaputra and remodel the exist-
ing Sub-standard dykes?

Bhri 8. K. Patil: The short-term
measures are under consideration and
its full report has not come to me.
Therefore, I am not in a position to
say whether it is included.

Shri Hem Barua: From the state-
ment it is evident that the Central
Water snd Power Commission iz
offering technical assistance in this
matter. May I know if the CW.P.C.
has made any survey of the Assam
rivers and if so, what are the results?

Mr, Speaker: Of all the Assam ri-
vers?
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fShrl Hem Iun:’!‘s.

Shri 8, X. Patil: First the outline
pian is to be prepared by the State
Government and then it comes to the
C.W.P.C. Therefore, both the short-
term and long-term measures are
under investigation of the State
Government. When their enguiries are
finished and the surveys are Sent,
then comes in the Central Water and
Power Commission.

Shri Hem Bszrua rose—

Mr. Speaker: The hon. Member is
putting general questions.

Shri Hem Barua: It is a perticular
question, Sir. This is Brahmaputra,
not putri. The Brahmaputra is male
river and therefore, there will be too
many supplementaries

May I know the amount of money
gllocated for flood-control in Assam
under the Second Five Year Plan?

Shri 8. K. Patil: Rs. 11,89,00,000. We
have given sufficient importance to
that; there is the Brahmaputra River
Commission looking after it
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Shri M. V. Krishisapya: We are ex-
pediting measures to dispose of this
potato which has remained unsold in
Himachal Pradeshh. We are contsct.
ing consuming States like West Bengal
and ather Stateqd ta see that thig potato
is taken as early ag possiblee We
are asking the Railway Ministry also
to expedite the wagan.supply.
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Shri Tyagi: Are the Governmeant
considering the proposa] of reducing
the freight-rate on the railway? From
Kalka to Simla, at present the freight-
rate is 300 per cent. the rate in other
places.

Shri M. V. Krishnappa: The ques-
tion may be addreseed to the Railway
Ministry.

Shrli Tyagi: I want to know if the
Food Ministry has made any proposal
to the Ra.ilway Ministry to reduce the
freight-rate on potato particularly, so
that the extra potato can come inte
the market?

Mr. Speaker: Is it one of the
measures adopted by the Food Minis.
try for expediting the export of this
potato?

Shri M. V. Krisbeappa: No; I wand
naotice.
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Bkt 8. C. Bamanta: May 1 imow
whether the hon. Minister has recejv-
¢d any representation from the West
Bengal seed users that the seed potato
that is available in the country takes
more time than the seed that is brought
from Rangoon?

Shri M. V. Erishnappa: They want-
ed seed potato from Burma. We
examined the matter and it wag felt
that because of the tight foreign ex-
change situation, we must make use
of the indigenous seed potato as far
as possible,

The Minister of Pood and Agricnl.
ture (Shri A. P. Jain): We consulted
our experts and we were advised that
the contention of the potato seed
merchantg of West Bengal was not cor-
rect. Indian seed was good asg the
Burmese seed.

Shrimati Jia Palehoudhurl: Con-
sidering the fact that the time for
planting potato in West Bengal is
practically over immediately after
Diwali, now that thig potato iz going
to be sent to West Bengal, is there
any plan to conserve it by cold
storage methods, so that it may be
possible to plant it with effect?

Shri M. V. Krishnappa: Whatever
potato we send after the sowing period
is meant for table purposes.

Third Class Passengers’ Amenities
Committee

Shri T. B. Vittal Rao:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. 951 on the 17th
August, 1957 regarding the Third
Class Passengers’ Amenities Commit-
tee and state:

1169, { SBhri D. C. Sharma:

(a) whether QGovernment have
gince received the report of the Com-
mittee;

(b) if s0, how many of the recom- .

mendations therein have been imple-
mented; and
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(c) how many are yet to be imple-
mented?

The Deputy Minister of Rallways
{Shri Shahnawas Khan): (a) Yes

(b) and (c). The Committee have
made I5 major recommendations.
These have been accepted by the
Board and orders have been issued to
Railways to implement them.

Shri B. 8. Murthy: May I know how
many minor recommendations have
been made?

Mr. Speaker: The Question Hour
is over.

The Minisier of Irrigation and
Power (Shri 8, K. Patit): In answer
to a supplementary to S.Q. No. 1167
about the allotment of money in the
Second Five Year Plan I said that the
amount is Rs. 11 crores. But the
correct amount is Rs. 7 crores. I want
that correction to be made.

SrorT NOTICE QUESTION AND ANBWER

Theft in Lucknow Mall

8. N.Q. No. 5 Shrimati DIa
Palchoudhari: Will the Minister of
Railways be pleased to state:

(a) whether it is a fact that an
American lady who was travglling by
the 30 Down Lucknow Mail from
Delhi to Lucknow in a Ladies’ reserv-
ed compartment all alone, on the
night of November, 23, 1957, was
robbed of her money and a few other
belongings, and was also severely
beaten and injured;

(b) whether it is also a fact that
the lady passenger reported the matter
to Railway authorities at Kafurpur
Railway Station, on the Northern
Railway;

(c) if so, the detanils of the action
taken 8o far in the matter; and

(d) the steps Government proposs
to take in future to ensure safety of
unescorted women passengers?
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The Deputy Minister of Rallways
(Shrl Shahnawas Khan): (a) Yes

{b) She did not make any report at
Kafurpur where there is no stoppage
of the train. She reported the matter
at the Government Railway Police
Station, Moradabad.

(c) A case under section 392 I1.P.C.
has been registered and its investiga-
tion has been taken up by the Gov-
ernment Railway Police, Moradabad.

(d) Central Government have al-
ready taken the following steps within
the competence of the Railway Minis-
try to ensure safety of all women
passengers travelling by train:—

(i) =a separate compartment for
ladies is reserved on all important
trains,

(ii) safety catches have been pro-
vided on all doors inside the Railway
compartment of 1st class.

(iii) shutters have been protected
by providing iron bars and latches.

(iv) alarm chains have been fixed
in every compartment.

(v) Guards of trains and Conductor
Guards are required to keep whatever
watch they can at all halting stations.

(vi) Police guards are provided to
sscort important trains during night.

This is essentially a law and order
problem within the competence of
the State Governments and Railway
Ministry cannot do anything more,

Shrimati @ia Palchondhuri: The
gentlemen in the next compartment
also affirmed the fact that the dacoit
or marauder, whoever it was, has not
been able to jump off the train. May
1 know why, in spite of the lady say-
ing that she might have been able to
idesitify the man, no attempt was
made to search the train?
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Shrl Shahmawas Kbhan: When the
lady teported the matter to the police,
they immediately tried to look for the
person. But they could not find him.

Strl Sinhasan Singh: Mas the lady
mentioned in the statement how the
man got into the compartment?

Shri Shahnawas Xhan: It appears
that one of the doors was left open
and the catches were not applied from
inside. According to the lady’s owm
statement, she was under the impres-
sion that her husband, who had come
to the station to see her off, had
applied the safety catch of one of the
doors that was left open.

Shr1 M. L. Dwivedy: How can he
apply that?

Shri Sinhasan Singh: How can the
husband do that from outside?

Mr. Speaker: It was her impression.

Dr. Sushila Nayar: The hon. Minis-
ter has stated that ladies compartments
are attached to important trains. I
would lhke to know what are these
important trains and whether the
hon. Minister would consider isguing
orders for attaching ladies compart-
ments in every train, because Jadies
are very greatly inconvenienced for
lack of ladies compartments in many
trains.

Mr. Speaker: We are going away
from one question to another question.

Shrimati Parvathi Krishnan: Re-
cently there have been a large
number of robberies on running trains
and there have been complaints that
the catches that are provided are
most ineffective and, therefore, the
dacoits are able to open them from
outside. In view of that, has the
Ministry considered the guestion of
taking some action in the matter?

Shrl Shahnawas Khan: We are
taking every precaution that ia possi-
ble, to provide safety, not only to
lady passengers, but to all passen-
gers. There had been cases where
lady passengers have been assaulted
and in some cases it has come to light
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that these robbers, or whatever they
are, hide undermesnth the berth and
come out &t night.

Shrimati Parvathi Xrishman: He has
not answered my question.

Mr. Speaker: He has stated that
every action is being taken.

Shrimati la Palchoudhuri: Consi-
dering the fact that this particular
lady was beaten severely when she
tried to pull the chain, or thought of
pulling the chain or even when she
looked at the chain, would it not be
possible in the ladies compartment io
have the chsin near the seat so that
it could be pulled easily?

Shri Shahnawas Ehan: The alarm
chain is situated very conveniently.
If any person wants to pull it, it can
be pulled easily from the place where
it is situated at present.

Shri Joachim Alva: Are Govern-
ment aware of cases that are mnot
reported to the police, wherein pas-
sengers are molested or robbed, and
the passengers are afraid to go to the
police because they are long distance
passengers and so they will be greatly
inconvenienced 1f they report the
matter to the police and, 1f so, has
the Government instructed the railway
prosecutors to speed up such cases so
that the passengers may be enabled
to record their evidence without any
delay?

Shri Shahnawaz Khan: We are not
aware of any such cases.

EREumari M. Vedakumari: May I
know whether Government have any
proposzal to have women conductors in
the long distance trains to look after
the comforts of the lady passengers?

Mr. Speaker: We are proceeding
from safety to convenience.

Shri Shahnawas Khan: We havé no
such proposal at present.

w——
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Feodgrain Prices

Will the Minister of Food and Agri-
culture be pleased to lay a statement
on the Table showing prices of food-
grains at present in important market
centres of different States giving retail
prices also and state;

(a) the extent of seizure of food-
grains by the Centre or various States
under powers given by the Essential
Commodities Act; and

(b) the total quantity of foodgrains
supplied during the year to various
States and the extent to which they
met their demands?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): A statement
is laid on the Table of the Sabha
showing present whole-gsale prices of
foadgraing in certain important cen-
tres. [See Appendix IV, annexure No.
45.] Retajl prices are not readily
avallable.

(a) Under the Essential Commodi-
ties Act about 83,000 tons of foodgrains
have so far been requisitioned by the
Central and State Governments,

(b) About 27,42,000 tons of food-
grains were supplied to various States
up to the end of November to meet
their reasonable demands in full.

Guna-Ujjain Rall Link

*1128. Skri T. B, Vittal Rao: Will
the Minister of Raliways be pleased
to refer to his reply to the half-an-
hour discussion held on the 24th
August, 1957 regarding Guna-Ujjain
Rail Link and state:

(a) whether the traffic and engi-
neering survey reports of the Guna-
Uijjan rail link have gince been re-
ceived and examined by the Ruilway
Board;
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{b) i1 so, the nature of the deci-
sion arrived at; and

(c¢) whether any estimates for the
link has been worked out?

The Desputy Minister of Rallways
(8hri Shahnawas Khan): (a) Reports
have just been received. These are
yvet to be examined.

(b) Does not arise.
(c) Yes Sir.

Pothundi Scheme, Keraia

*1124. Shrl L Eacharan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Kerala Govern-
ment have recommended the
‘Pothundi’ Scheme in Chittor taluk
for inclusion in the Second Plan; and

(b) if so, what is the priority given
to this scheme?

The Minister of Irrigation and
Power (Shri 8. K. Patil): (a) Yes,
Sir.

(b) The matter is under examina-
tion in the Planning Commission.

“No Man’s Land” Situation in
Delhi

*1135. Shri Heda: Will the Minister
of Health be pleased to state:

(a) whether the Delhi Municipal
Committee passed unanimously a
resolution on the 25th September,

1857 urging Government to end ‘no
man's land’ situation in Delhi;

(b) if so, what consideration it
received from Government; and

{c) whether Government propose
‘0 distribute powers between the Delhi
Municipal Committee and Delhi
Development Provisional Authority
& novo?

The Minister of Health (Shri Kar-
mgrkar): (a) Yes Sir.

(b) To get over this situation, the
Dethi  Development (Provisional)
Authority with the approval of the
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Government of India and i{n consulita-
tion with the Delhi Municipal Com-
mittee {ssued a notification authoris-
ing the Delhi Municipal Committee to
sanction bullding plans in “controlled”
areas falling in the jurisdiction of the
Delhi Municipal Committee, on the
24¢th September, 1957.

(c) No Sir.-

U. 8. Aid for Malaria Control Pre-
grammo

*1138, Shri A, 8. Balgal: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that US.
may participate in India’s scheme for
converting the Malaria Control Pro-
gramme into an Eradication Pro-
gramme;

(b) what progress has been achiey-
ed in the Eradication Programme so
far; and

" (c) whether Government is going
to take any other steps towards
Malsria Control Programme?

The Minister of Health (Shrl Kar-
matkar): (a) Yes, Sir.

(b) The Government of India have
decided to start the Eradication Pro-
gramme from the 1st April, 1958. The
State Governments have been inform-
ed of the Government of India's deci-
sion. An agreement has been signed
by the Technical Cogperation Admi-
nistration and the Government of
India according to which an assistance
of 38.4 million will be given to India
during the next three years.

(¢) No, Bir.

Export of Foodgrains

*1138. Bhri Raghuanath Singh: Will
the Minister of Food and Agricglture
be pleased to state how many States
have banned the export of foodgrains
from their areas at present?

The Minister of Food and Agricul-
ture (8hrl A. P. Jain): A statement is
laid on the Table of the Lok Sabha
[See Appendix IV, annexure, No. 48]
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Small Savings Drive in Commeu-
aily Deveieyment and N.ES.

*3139, Pandit D. N. Tiwary: Wil
the Minisier of Develop-
ment be pleased to state:

{(a) whether any steps have been
taken to intensify small savings drive
in the Community Development aad
N.ES. Blocks; and

(b) il s0, the details of the steps
taken and the results achieved so far?

The Minister of Community Deve-
lopment (Shri 8. K. Dey): (a) Yes, Sir.

{b) The State Governments have
been advised to launch Small Savings
drive in at least one block in each
district and establish two to four
pilot projects in selected development
blocks for intensive drive, Besides
the block staff including V.L.W’s have
been actively associated with the
National Savings Organisation in pro-
pagating the Small Savings drive, It
has also beer suggested to States that
an active sub-committee of the Block
Advisory Commttee may be consti-
tuted for promoting small savings with
the S.E.O. of the Block as its Secre-
tary. Comparative assessment of re-
sults has not yet been made

Transport Problem in Himachai
Pradesh

*1140. Shri Y. 8. Parmar: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that the
Himachal Pradesh Government Trans-
port used to charge Rs. 8/2 per mile
per local trip but the same has been
raised to Rs. 15/- per mile in Sara-
han, District Sirmur;

(b) whether Government are aware
that pesple find it beyond their means
to hire vehicles at the abave rate and
development works are conseguently
suffering; and

(c) if s0, the action taken in the
matter?

The Minister of Stato in the Minls-
try of Transport and Communications
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(Shri Raj Bahadur): (a) The sun of
Rs. 8/2/- mentioned by the Hon'ble
Member is not the freight rate per
mile. The Himachali Government
Transport have since 1955 been charg-
ing Rs. 8/2/- for a local trip involving
a total run upto 3 miles and there has
been no increase in this rate. Preight
for distances exceeding 3 miles s
realised in accordance with the
schedule of freight raies fixed by the
Himachal Government Transport,

{b) and (c). Do not arise.

Cattle census in Manipar

*1141. Shri L. Achaw Singh: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) the total amount of money
sanctioned in 1857-58 for the cattle
census work in Mamipur;

{b) who are the persons entrusted
with the work; and

(¢) how much remuneration is
given to them individually?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): 1(a) BRa
20,000/-.

(b) Sub-Divisional Officers have
been appointed as Census Officers in
respect of their respective Sub-Divi-
sions. The Supervisors and Epume-
rators for conducting actual census
operation have been engaged from
amongst the personnel in Government
service such as School teachers, Vil-
lage Level Workers, Field Assistants
and Amins. They will carry out the
work in addition to their own dutiea

(c) An honorarium of Rs. 10/~ has
been sanctioned for payment to each
enumerator as remuneration for the
census work,

Theft in New Delhi Pout Office

*1143. Shyl Tangamuunl: Will the
Minister of Tyansport and Communi-
eations be pleased to state:

(a) whether it iz a fact that
Rs. 8,000 were stolen from the Gole



5561 Written Annoers

Post Office, New Delhi on the 6th
November, 1837;

(b) the result of investigations; and

{c) the steps Government propose
to take for giving extra protection to
Pastal employees?

The Minister of State in the Minis-
try of Transport and Communications
(Bhrl Ra} Bahadur): (a) Yes.

{b) Police and Departmental en-
quiries are still in progress.

(c) Enquiries so far made do not
reveal any del'ecj. in safety arrange-
ments.

Master Plan for Flood Control in
Andhra Pradesh

*1143. Shri BRalarama Krishnaiah;
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have got
a proposal to start with a Master
Plan for control of Floods in Andhra
Pradesh; and ,

(b) if so, the amount allotted for
the purpose?

The Minister of Irrigation and
Power (Shri S. K. Patil): (a) and (b).
The Government of Andhra Pradesh
have been requested to prepare a
Master Plan, which is still awaited.
As regards funds, an amount of Rs. 3
crores has been earmarked under the
flood control programme in the Se-
cond Plan towards financial assistance
to the State Government to meet the
expenditure on their flood control
works.

Sugarcane Crop

*1146. Shri Jadhav: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether it is a fact that the Soil
in Uttar Pradesh, Bibar, and Punjab
1z not suitable for the Sugarcane crop;

(b) if so, what other profitable
money crop can be grown to the
benefit of the agriculturists in that
ares; and
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{c) the avemage yvield of sugarcame
crop in the abeve provinces during
the last two years?

The Minister of Foold and Agrienl-
ture (Bhri A. P. Jain): (a) No, 8ir.

(b) The question hardly arises. The
cultivators take to the most economic
crop at the time of sowing.

(<) State 1955-56 1956-§7
ons ons
per acre) per acre)
U.P. 10°8 114
Bihar 77 10°1
Punjab -12°3 110

Chambal Valley Hydeld Project

*1148. Shri Assar: Will the Minister
of Irrigation and Power be pleased to
state:

(a) whether it is a fact that the
Madhya Pradesh and Rajasthan Gov-
ernments have not been able to artive
at an understanding regarding their
respective share of expenditure on the
Chambal Valley Hydel Project; and

(b) if so, whether the Union Gov-
ernment propose to take any steps in
this regard?

The Minister of Irrigation and Power
{Shri 5. K. Patil): (2) and (b). The
matter is being examined by the
Chambal Control Board who are
awaiting the views of the Rajasthan
Government.

Telegraph Lines in Orissa

*1151, Shri Sanganna: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Starred Question No.
1557 on 6th September, 1857, in res-
pect of the Telegraph lines in Orisse
end state:

(a) whether the Government of
Orissa as well as the public have since
requested the Government of India
for the transfer of their lines; and

(b) if so, the aetion taken in  the
matter?
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(b) It has been decided not to dis-
turb the Status guo on administrative
and Technical grounds.

Fruit Experimental Station in
Punjab

-uu.s;rdnlqmsmn:wmuu
Minister of Foed and Agriculture be
pleased io state:

(a) whether it is a fact that Gov-
ernment propose to develop the Fruit
Experimental Station in Punjab; and

(b) if so, the details thereof?

The Minister of Food and Agricul-
tare (Shrli A. P. Jain): (a) and (b).
It is proposed to set up three sub-
stations for research on different
fruits in the Punjab as below:—

(1) Sirsa (Hissar) for citrus and
grape.

(2) Kandaghat—peaches, plumps
and apricot.

(3) Bahadurgarh—Citrus.

Shimsha Hydro-Eleciric Works,
Mysore

*1154, Shri Mohammed Imam: Will
the Minister of Irrigation sad Power
be pleased to state:

(a) whether he is aware that finan-
cial assistance was given to the Gov-
ernment of Mysore for the develop-
ment of Shimsha Hydro-Electrne
Works between 1952 and 1954 by the
Central Government; and

(b) if so, how this amount was
utilised by Mysore Government?

The Minister of Irrigation and Power
(Shri §. K. Patil): (a) No financial
asgistunce was given specifically for
the Shimshs Hydro-Electric Works,
but during the years 1951-52 to 1853-
84 loans amounting to Rs. 300 lakhs
were given to the Government of
Myscre for approved Power Projects
and schemes, of which Shimsha was
onea.
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(b) An" expenditure of Rs. 73,218
only was incurred on preliminary

surveys on Shimsha Hydro-Electrie
Extension Works.

Nationsl Extension Service Blocks

*1155. Shri Ghosal: Will the Mints

ter of Community Development be
pleased to state:

(8) whether Government have taken
statistics of the average earning of
the people covered under the Nationsy
Extension Service Blocks; and

(b) if so, the average earning of
such areas of West Bengal?

The Minister of Community Deve-
lopment (Shri 8. K. Dey): (a) No.

(b) Does not arise.

Hotel Sfandards and Rate Structure
Committee

*1158. Shri SBupakar: Wil the Min-
ister of Transport and Communi-
cations be pleased to state the num-
ber of meetings held so far by the
Hotel Stndards and Rate Structure
Committee?

The Minister of State in the Minia.
try of Transport and Cmmpnications
(Shri Raj Bahadur): Twenty five.

Amenity Inspectors

*115% Shri Eajendra Singh:
1 Shri Ramjli Verma:

Will the Minister of Railways be
pleased to state:

(a) whether Government are aware
of the fact that a selection for the
posts of Amenity Inspectors was held
on the North-Eastern Railway more
than a year ago but the results there-
of have not yet been announced; and

(b) if so, whether Government pro-

pose to expedite the publication of
results?

The Deputy Minister of Railways
(Bhri Shahnawaz Khan): (a) Yes.

(b) No, since the pasts have been.
abolished from 30-11.1087,



$565 Written Answers

Family Planving

+1161. Shri Kalika Bingh: Will the
Minister of Hoalth be pleased to state
the number of traintes from different
States who attended the Training
Course conducted at the Family
Planning Training and Research
Centre, Bombay?

The Minister of Health (Shri Kar-
markar): A statement giving the re-
quisite information is laid on the
Table of the Lok Sabha, [See Ap-
pendix IV, annexure No. 47].
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Turmeric

*1166. Shri Bali Reddy: Will the
Minister of Food and Agriculture be
pleased to state:

{a) whether Government would
consider setting up of a Turmeric
Committee on the lnes of other cash
crop committees such as oil seeds,
arecanut, tobacco and cotton; and

(b) whether any effort has been
made to explore the possibllities of the
increased use of turmeric within the
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country for indusizial and chemical
purpcses?

The Minister of Food and Agricul-
ture (Shri A. P, Jatm): (a) A central
Spices and Cashewnut Committee has
already been set up to plan, ceordi-
nate ang guide all research and deve-
lopment work on cashewnut and spi-
ces including Turmeric.

(b) A marketing survey of Turme-
ric is to be undertaken shortly.
According to the information avail-
able at present about 02 per cent. of
the indigenous production is already
mg used for domestic purposes and
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Cask Grants for Eradication of TA
etc. in varipus Stateg during 1957
*117¢. Shri Bibhuti Mishra: Wil

the Minister of Heaith be pleazed to

state:
{a) whether any cash grant has
been made towards the eradication of

TB. Elephantises and Leprosy to
various States on behalf of Central

Government during 1957-58; and

(h) if so, the amounts so far given
and the mode of giving relief?

The Minister of Health (8hri Kar-
markar): (a) No, Sir.

(b) Does not arise.
Konch RBeserve Water Project in Delhil

*1173. Dr. Ram Subhag Singh: Will
the Minuster of Irrigation and Power
be pleagsed to state:

(a) whether Government have pre-
pared a scheme known as Konch Re-
gerve Water Project for protecting
Delhi and surrounding areas from
flood;

(b) if so, when that project will be
undertaken; and

(¢) the cost involved in executing
that project?

The Minister of Irrigation and Power
(8hrl §. K. Patll): (a) No, Sir, but
investigations are in progress.

(b) and {c). Do no arise

Andhrs Zone on Eailways

*]174. Shri B. 8. Maorthy: Will the
Minister of Rallways be pleased to
state:

(ay whether the Andhra Pradegh
Government has suggested to the
Government of India fo cteate an
Andhra Zone on Railways; and

{b) if so, the action taken in the
matter?
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The Deputy Minister of Railways
(Bhri Shahnawas EKhan): (a) Yes,
Bir.

(b) The matter is under corres-
pondence with the State Government.

Substitutes for Steel and Cemant
Ia Biver Valley Projects

*1175. Shri Jhalan Sinha: Will the
Minister of Irrigation and Power be
pleased to state the latest paosition
with regard to the use of substitutes
for steel and cement in the execution
of River Valley Projects by the Cent
ral and State Governments?

The Minister of Irrigation and
Power (Shri 8. K. Patil): The reports
of the Hirakud Seminar Sub-Commit-
tees on “Economy in the use of steel”
and “Use of lime mortar and hme
pozzolan in the place of cement”,
whith included, inter alia their sug-
gestions regarding the use of substi-
tutes for sieel and cement in the exe-
cution of river valley projects, were
commended to all the State Govern-
ments and Control Boards for adop-
tion. The reports received indicate
that efforts continue to be made in
the use of substitutes for steel and
cement, &8s far as practicable. The
position in the more important pro-
jects is indicated in a statement which
is placed on the Table of the Lok
Sabha. [See Append:x IV, annexure
No. 48.]

Collision of Bus and Train

*1176. Shri Raghnnath Singh: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that on the
9th November, 1957 a goods train hit
a bus on a level-crossing, 5! miles
away from Gorakhpur, North-Eastern
Railway, killing two and injuring
more than 40 persons; and

(b) if s0, the facts of the accident?

The Depuly Minister of Railways
(8hri Shahnawax Khan): (a) and (b).
At about 8/10 hours on the 9th Nov-
ember, 1957, while No. 832 Dn. Goods
Train was passing the unmanned level
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crossing gate between Dudahl and
Tamkuhi Road stations, Bus No. 3184
of Uttar Pradesh Government collided
with its engine. The bus with all its
occupants was thrown off iis track.
As a result, 28 persons Were injyred
of whom, 3 succumbed to their -
ries after admission in the hospital.—
2 in the Tamkuhi Government Hos-
pital and 1 in the Gorakhpur Civik
Hospital, The Engine Driver and two
firemen sustained minor injuries.

Sarvey of Leprosy in Manipur and
Tripura

*1177. Shri L. Achaw Singh: Will
the Minister of Healh be pleased to
state:

(a) whether survey of leprosy has
been completed in all the parts of
Manipur and Tripura;

(b) whether reports have been re-
ceived for these areas in which sur-
vey has been done; and

{e) if so, whether a copy of the
report will be laid on the Table?

The Minister of Health (Shri Kar-
markar): (a) No, Sir.

(b) Survey of leprosy in Thoubat
Project arca of Manipur only has been
practically completed but final reports
have not been received.

(¢) Does not arise.

Family Planning Training and
Research Centres

+1178. Shri Balarama Krishnaiah:
Will the Minister of Health be pleas-
ed to state:

(a) whether there is any immediate
proposal with Government to start as
many family planning tralning and
research centres as possible in all the
States;

(b) i so, the names of the States
selected; and

{c) the number of centres selscted,
Statewise?
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The Minister of Healh (Shri Kar.
markar): (a) There is a proposal to
establish gix regional Family Planning
training Centres at present.

Two training centres, one in Bom-
bay and another in Ramanagaram,
are already functioning.

Research on contraceptives is being
<arried out at the Contraceptive Test-
ing Unit in Indian Cancer Research
Centre, Bombay and the All India
Institute of Hygiene and Public
‘Health, Calcutta. Research on popu-
lation problems is being ecarried out
at the Demographic Teaching and
Research Centre, Bombay and at the
Demographic Centre in the Delhi
School of Economics.

(b) The Regional Training Centres
are proposed to be established in
Kerala, Madras, Madhya Pradesh,
Punjab, Uttar Pradesh and West Ben-

gl

{c) One training centre only in each
of the States selected.
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*1189. Surdar Igbal Bingh: Will the
Minister of Food and Agricuiture be
pleased to state the area under culti-
vation of cotton and the annual pro-
duction of cotton, State-wise, during
the current year?

The Minister of Food and Agricul.
ture (Shrt A. P. Jain): According to
the All-India Second Estimate of Cot-
ton, 1957-58 the area under cotton
during the current year is estimated
at 14,211 thousand acres. A state-
ment giving information regarding
area under cultivation in esch State
is laid on the table of the Lok Sabha.
[See Appendix IV, annexure No. 49).

Final estimates of area and produc-
tion of cotton for 1957-58 will become
available only by the middle of May,
1938.

Rallway Siding

*1181. Shri Dasaratha Deb: Will the
Minister of Rallways be pleased to
refer to the replies given to Unstarred
Question No. 219 on the 24th July,
1857 and Unstarred Question No. 1137
on 8rd September, 1957 and state whe-
ther the joint traffic and engineering
surveys by the representatives of India
and Pakistan as regards provision of
Ruilway sidings to Tripura have been
completed?

The Deputy Minister of Ralilways
(Bhrli Shahnawax Khan): No Sir; The
surveys have not yet been taken in
hand as the minutes of the Indo-
Pakistan Conference held at Dacca on
18th March, 195%, wherein agreement
to that effect was reached, have not
been ratified by the Government of
Pakistan so far.

Electric Trains

Shri Ghesal:
‘ue S B. Das Gupta:
Will the Minister of Rallways be
pleased to state:

{a) whether there was a test-run-
ning of the electric trains in the st
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week of November, 1857 between
Howrah and Sheorsphuli; and

(b) whether there was any substan-
tial difference in the running time
between the electric trains and ordi-
nary tralns?

The Depuiy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
No test running of Electric trains bet-
ween Howrah and Sheoraphuli was
started in the first week of Novem-
ber. However, testing of electric lo::o-
motives with some coaches on gection
Belur to Xonnagar commenced on
10-11-1957. On four suburban trains,
hauled by electric locomotives, intro-
duced on the section Howrah to Sheo-
raphuli from 1-12-1957, a saving of 11
minutes per run compared to steam
services is achieved at present,

Protection of Railway Lines and
Bridges

J'Sllrl D. C. Sharma:

‘1183 1 Shri Eumaran:

‘Will the Minister of Rallways be
pleased to state:

(a) whether the scheme for the pro-
tection of railway lines and bridges
with the help of wvillages has been
finalised; and

(b) if so, whether a statement indi-
cating the details about the financial
implicetions and working of the
scheme will be laid on the Table?

The Deputy Minister of Rallways
(8hri Shahnawaz Khan): (a) and (b).
The scheme has been worked out bet-
ween the Ministries of Railways and
Home Affairs and sent to the State
Governmenis and Railway Adminis-
trations for implementation. Most of
the State Governments have issued
instructions to their Districts where
the details of the acheme are being
worked out in consultation with the
local Railway Administrations. The
financial implications will be known
only after these details have been
settled,
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Rice and Paddy

*1185. Shri B. 8. Murthy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Madras Govern-
ment have sought the advice of the
Centre to introduce licencing system
for merchants dealing in rice and

paddy;
(b) the need for such a step; and

(c) the advice rendered by the
Centre?

The Minister of Food and Agricul-
ture (Bhri A. P. Jain): (a) to (c). In
order to prevent any tendency for
speculative trading in paddy and rice,
the Madras Government have pro-
posed the issue of an Order under the
Essential Commodities Act, 1955, seek-
ing introduction of a system of licens-
ing of big traders. The draft Order
is under consideration of the Central
Government.
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Transport Cooperative Bocieties

*1187. Bhri L. Achaw Singh: Wil
the Minister of Transport and Com-
mrunications be pleased to state:

{a) how many Transport Co-opera-
tives and viable units have been form-
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ol in Manipur up-to-date;

(b) how many of them were given
permits to ply passenger services im
the Territory of Manipur: and

{c) how many vehicles belonging to
these Co-operatives have been allow-
ed to handle goods traffic in the Terri-
tory?

The Minister of Btate in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Three Co-
operative Societies are functioning in
Manipur at present.

(b) Two.
(c) Three.

Family Pianning Boards

*]1188, Shri Balarama Krishnalah:
Will the Minister of Health be pleased
to state:

(a) whether there is a proposal with
Government to start branches of
Family Planning Boards to emphasise
wide dissemination of information to
the rural population in regard to
family limitation and voluntary plan-
ned parenthood;

(b) if so, the steps taken thereof;
and

(c) the amount granted to Andhra
Pradesh Government in this regard
during 1957-587

The Minister of Health (Shri Kar-
markar): (a) No Sir.

(b) and (c). These do not arise in
view of the reply to part (a) above.

Indo-Norweglan Project

*1189. Bardar Igbal Singh: Will the
Minister of Food and Agriculinre be
pleased to refer to the reply given to
Starred Question No. 1722 on the 11th
September, 1957 and atate:

(a) whether the Danish harbour
expert who is in Indja at the invita-
tion of Indo-Norwegian project has
submittad a report; and
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The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No Sir.

{b) Does not urise,

faft otee

1o ot qur ;w7 cfwaw wan
deaTe N 7g ams €7 I F3 5

(¥) teys-ye ¥ fead wew
W W

(w) fram ques ¥aw s &
G; W]

(7) ¥Faa wrefie w7 9dzT FA@
arer fRfadl & fea-fer 201 & feas
foot eafes @ 7

qfca = ¥e wwiT WA | TE-
woAfY (o vrX wITT) : (F) ofee
fa2eft ode® | H qfswT & 9
¥q ThzF arfad A& & )

(&) ¥ FTVAT FT WA FA
ATSr qATHT ¥ HAT HET IJqAEH ARY
21 8 184S H HIEAR A A
fadelt odewY & FF FEuT wok ¥
W oA ¥ e, teye % «gr
WA AT qEewT AT gear eV ® |

() =Rl m gEAT WY T
XY A7 WY & | IIWEW W T FET
T & ATFA

Salaries of Ticket Collectors

1674, Shri Vishwanath Prasad: Wil
the Minister of Rallways be pleased
10 state:

(a) whether it is a fact thdAl the
relleving Ticket Collectors at Har-
dwar Station of the Northern Railway
are not getting their salaries in time;

(b) whether it is also a fact that
tha nawlv appointed Ticket Collectors
at different Stations in different Divi-
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sions of thq Northers . Rallway. .eg.
Moradabad and Didislons
have not even been the stipends

of their training period; snd
(c) if so, the nnom»tinﬁm?

The Deputy Minister of Raifways
(8hri{ Shahnawaz Khan): (a) No.
Relieving Ticket Collectors at H
war Station are getting their salaries
in time. However, in the months of
June, August and October, 1957, the
salaries could not be paid on the due
dates which was due to the late
receipt of Muster Rolls from the
Ticket Collectors concerned.

(b) No.
(¢) Does not arise.
Change of Post Office Names

16875. Shrl Vasudevan Nair: Will the
Minister of Transport and Commmuni-
cations be pleased to state:

(a) whether he has received any
petition to the effect that the names
of the Post-offices ‘Ayroor South' and
‘Ayroor-Kozencherry’ in Kerala State
should be changed as ‘Ayroor
(Thiruvalla)’ and ‘Nyocozhoor’ respec=-
tively;

(b) if so, when it was received;
and

(c) the action taken in the matter?

The Minisier of State in the Minis-
try of Transport and Communications
(Bhri Raj Bahadur): (a) Yes.

(b) 24-4-57,

(¢) The request was thoroughly
examined and it was decided that the
existing names of the two Post Offices
should not be changed as the public
had got used to the names which had
been in existence for a long time and
there were also no chances of mis.
sorting or Postal articles as the names
were quite distinguishable. A further
petition on the subject has beeh re-
célved and ik under cormidération,
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Lavel-crossing Gate, Nagik

16%8. Bln{ Jadhav: Will the Minis-
ter of Ballways be pleassd to state:

(a) whethar it is a fact that the
Railway .lewel-crossing gate at Nastk
Boad . iz closed for the pedestrians;

&) it 80, from -when and why;

(c) whether it is a fact that it has
eaused a great inconvenience to
thousands of pedestrians;

(d) whether it is a dact that the
President, Nasik Road Municipality
has made a representation to Gov-
ernment that the gate be opened to
the, pedestrians; and

(e) the steps Government have
taken in the matter?

The Deputy Ministar of Railways
{Shri Shahnawax Ehan): (a) Yes, Sir.

(b) From 10-4-1857, the date on
which the road overbridge at Bhusa-
wal end of Nasik Road Station was
opened This has been done for the
safety of the pedestrians.

(e) No inconvenience has been
caused to the pedestrians as the road
overbridge 1s situated only about 360
away from the closed level crossing.

(d) Yes, Sir.

(e) It is not considered necessary
to take any further action, as a safer
alternative means of crossing at a
short distance from the level crossing
has been provided.

Financial Assistance to Jammu and
Kashmir

1677. Shri Yajmik: Will the Minis-
ter ' Food and Agriculture be
pleased to state the total amount
giwven to the Jammu and Kashmir
State from November, 1947 to the
81st March, 1957, year-wise, under
the following heads;

(i) Food subsidy,

(i) Grow more food,

(iti) Animal Husbandry,
(iv) Agriculture farms; and
{v) Co-operative Societies?
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The Minister of Food and Agricml-
tung (Bhri A. P. Jain): The required
information is as follows:—

fi} [Foogd Subsidy :

Year Amount of Subndy
Rs.

1948-49 68,50,000

1953-54 1,12,20,562

1954-55 1,50,00,000

1955-56 1,25,00,000

(i1) Grow More Food :

Year Loan Grant
Rs. Rs.

1955-56 21,04,000 -

1956-57

7,47,000 (2) 1,00,000(a)

(a) The information is i plete
and hence provisional. S

(m) Anmimal Husbandry .

Year Grant
Re.

194%-49 4,900
19.49-50 19,840
1950-51 ) 25,500
1951-52 T 6,633/8)-
1952-53 16,222/5/6
1953-54 16,736/1/~
1954-55 6,716/9/-
1955-56 2,125/-
1956-57 61,795/ -

(sv) Agricultyre Farms :

Year Leans Grant Subsidy.
Rs. Rs. Rs.
1949-50 . 3,763 .
1950-51 7,387
1951-52 5,290 .
1952-%3 . 18,440 e
1953-54 . .. o e
1954-55 . 27,213 os
1955-56 - 30,600 ..
1956-57 39;000 84913 1,36,000
(w) Co-operative Soaeties . B
Year Loan Subsdy
Rs. Rs.
1956-57 2,11,000 62.000
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Indian Agricultural Research Instl-
tute, Delhi .

1678. Shri B. K. Galkwad: Will .the
Minister of Food and Agricultare be
pleased to state:

(a) the total number of students
in the Indian Agricultural Research
Institute, Delhi;

(b) the number of students from
the Scheduled Castes and Scheduled
Tribes;

{¢) whether it is a fact thal there
iz no reservation for the Scheduled
Castes and Scheduled Tribes; and

(d) whether Government are aware
that some Scheduled Caste students
were refused admission this year?

The Minisier of Food and Agricul-

tare (Shri A. P, Jain):
(a) 2nd Year, i.e., admatieAd

in 1956 . 91
18t Year, i.e,, admitted
m 1957 . . 105
Total . 196

(b) 2nd Yeur,d.e, 1 (Scheduled
admitted in 1956 Caste)
1 (Scheduled 2}“

Tribe)
—_— ®
EY ab-
— ove
18t Year, 1.e, ad-Nil (Scheduled |
mitled in 1957 Caste)
2 {Scheduled
Tribe)

{¢) There is no reservation as such
for candidates belonging to Scheduled
Castes and Scheduled Tribes and
other Backward Communities. But
candidates found suitable from these
communities are given preference &t
the time of admission.

(d) Yes; but these candidates were
individually interviewed along with
211 other applicants by the Institute
Council consisting of all the Heads of
the Divisions of .ARI, New Delhi,
presided over by the Director and
were found to be so low in the order
of merit that they could not be ad-
mitted even after teking into conside-
ration that they belonged to Sche-
duled Castes and Scheduled Tribes
Communities. These candidates were
found to be of much below the mini-
mum standard required of each can-
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didate to enable him to Zollow the
preicribed courses of study.

Indizn Agricultural Researcl In.
stitute

1679. Bhri B. K. Galkwad: Will the
Minister of Food and Agricalture be
pleased to state:

(a) the number of Government
servants of grade I and Il in the
Indian Agricultural Research Insti-
tute, Delhi;

(b) the number of Government
servants from Scheduled Castes and
Scheduled Tribes in each of these
grades; and

{c) whether it 1s a tact that the
duly qualified Scheduled Caste candi-
dates were refused admission in IT
Grade?

The Minister of Food and Agricuol-
ture)* (Shri A. P. Jain)

(a) Class 1I—52
Class II—80.

{b) Class 11
Class II—Nil

(¢). No. Recruitment to all Class I
and II posts at the Indian Agricultu-
ral Research Institute is made through
the U.P.S.C. In all requisitions for
such posts at the Institute it is pro-
vided that “other things being equal,
preference will be given to Scheduled
Castes/Tribes candidates.”

Scheduled Tribe Rallway Employees

1680. Shri §. C. Godsora: Will the
Minister of Rallways be pleased to
state the number of Scheduled Tribes
employed as Class IV in Railways
in Chakradharpur District during the
years 1950 to 1858 and in 1957 so
far?

The Deputy Minister of Rallways
(Shri Shahnawas Khan):

Number of Scheduled

Year Tribes recruited
1850 31
1951 28
1952 35
1953 17
1954 50
1955 47
1956 104

1957 (so far) T
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Fifth Development Commissioners
Qonference

1681, Skl 8. C. Godaora: Will the
Minuster of Community Development
be pleased to state:

(a) whether all the States have
kent their reports of the action taken
by them on the recommendations of
Fifth Development Commissioners’
Conference; and

{b) if so, the action taken by the
State of Bihar?

The Minister of Community Deve-
lopment (Shri § K. Dey): (a) and
(b). Action taken by the Central and
State Governments iz contained in the
printed pamphlet ‘Action taken on the
Recommendations of the Fifth Deve-
lopment Commissioners’ Conference
held at Namital in May, 1958, copies
of which are available in the Parlia-
ment Library. A brief summary of
the action taken by Bihar Govern-
ment is placed on the Table of the
Lok Sabha. [See Appendix IV, an-
nexure No 50.}

Minor Irrigation Projects

1682, Shri P. G. Deb: Wil the
Minister of Food and Agriculture be
pleased to state’

(a) the percentage of success of
munor irrigation projects State-wise
during the First Five Year Plan;

(b) whether it 15 a fact that the
Central Government has recommend-
ed to States to consult the non-official
members for execution of these pro-
Jects; and

(c) if so, the response received
trom the State of Orissa ”?

The Minister of Food and Agricul-
tre (8hri A. P. Jain): (a) A stgte-
ment giving the requisite information
ig placed on the Table of the Lok
Sabha. [See Appendix IV, annexure
No. 513.

(b) Instructions wers issuzl n
September, 1957, to the Development
Commissioners of all States that the
Block Advisory Committees which
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consist of officials and non-officials
should be associated with the Plan-
ning of projects in CD. & NEB.
Bilocks.

{c) While some of the State Deve-
lopment Commissioners have acknow-
ledged the receipt of instructions, no
reply has so far been received from
the Development Commissioner,
Orissa.

Wagons

1683. Shri 8. M. Banerjee: Will the
Minister of Rallways be pleased to
state:

(a) the total number of wagons
hikely to be declared unserviceable
at the end of 1857; and

(b) the number already declared
unserviceable during the years 1955
and 19567

The Deputy Minister of Rallways
(8hri Shahnawas Khan):

(Figures in terms of four wheelers)
{(a) 1-4-1957 to 31—_12-1957 38388

(b) 1955-56 #122
1956-57 6208
D. D. (P) A,

1684. Shri D. C. Shurma: Will the
Minister of Health be pleased to state
the number of demolition notices
issued by the Delhi Development
Authority during the months of
August, September, October =and
November, 18577

The Minister of Health (Shri Kar-
markar): The number of demolition
notices issued by the Delhi Develop-
ment (Provisional) Authonity during
these months is as follows:—

Month No.
1. August 180
2 September §3
3. October 69
4. November 162
TorAL: 480
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Quarters for Railway Employees

1685, Shri D, C. Sharma: Will the
Minister of Railways be pleased to
state the number of houses constructed
during the First Five Year Plan and
the first year of Second Plan for the
Railway Employees on the Northern
Railway?

The Depuly Minister of Rallways
(SBhrl Shabnawaz Xhan): The number
of quarters construoted for railway
employees on the Northern Raijilway
from 14-4-52, i.e., the date of formation
of Northern Railway to 31-3-54 is
7,707 and those constructed during the
first year of the Second Plan is 1,918,
respectively. The number of staff
quarters built between 1-4-51 to 13-4-52
is not readily available,

Laboar (En.:plnmenl}

1888. Shri D, C, Sharma: Will the
Minister of Railways be pleased to
state:

(a) the strength of labour employed
in Reilway Workshop, Amritsar
{Year-wise) from 1851 to 1957 so far;

{b) wheth»r Government have any
acheme to expand this workshop; and

(¢) if so,- how much additional
Jabour it will absorb?

The Deputy Mini-ier of Railways
{Shri Shahnawar Khan):

(a) Period ending Strength
$1-12-1851 1,454
31-12-1952 1,483
31-12-1953 1,895
31-12-1954 1,511
31-12-1955 1,523
31-12-1956 1,486

30-9-1957 1,535

(b) Yes.

{¢) 2,000 approximately.
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Nangal-Una Railway Link

Shri D. C. Sharma:
1687. { Shri Hem Raj:
Shri Daifit Singh:

Will the Minister of Rallways be
pleased to state:

il) whether the Traffic Survey of
the new railway line connecting
Nangal to Una has been completed;

(b) if not, the approximate time
that the survey will take; and

(c) the estimated amount earmark-
ed for its construction?

The Deputy Minister of Raillways
(Shri Skahmawar Khan): (a) Yes, Sir.
But'the -Survey Report is still awafted
fromi the Northertr Railwdy Adminis-
tration.

{(b) Does not arise.

(¢) The construction of this line
is not included in the 842 miles of new
lines approved by the Planning Com-
mission for construction during the
Second Five Year Plan,

Diesel Tralins

1688. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether there is a proposal to
have diesel trains between Ambala
and Amritsar; and

(b) if so, the number of such trains?

The Deputy Minister of Rallways
(Shri Shahmawar Khan): (a) No. '

{b) Does not arise.

Ticketless Passengers

1689. Shri . C. Sharma: Will the
Minister of Rallways be pleased f{o
state:

(a) whether there has been any
considerable decrease in the number
of passengers travelling without
tickets in the trains on Northemn
Railway as a result of the endeavours
of Bailway Magistrates; and
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(b) the amount realised by way of
Ppenalty during each of the past three
Fear. by the Railway Magistrates
ander the Indian Railways Act?

The Deputy Minister of Railways
(Shrl Shahnawas Khan): (a) No. Al-
though the Railway Magistrates have
been doing good work, the resultant
reduction in the number of passengers
travelling without tickets cannot be
«<alled considerable.

(b) The amount of fines and excess
charges recovered from the ticketless
Ppassengers prosecuted before the Rail-
way Magistrates during the past three
vears is as follows:—

Fines Excess
charges
Ra. Ra.
1954-55 92,223 55,783
1955-58 41,198 45,439
1838-57 55,842 41,567

Class ITI Posts

1696, Shri D. C. Sharma: Will the
Minuster of Rallways be pleased to
state the number of candidates inter-
viewed and kept on the waiting list
for class IIl appointments by the
Railway Service Commission, Allaha-
bad, as on the 30th of November, 19577

The Deputy Minister of Railways
(Shri Shalmawaz Khan): It is pre-
sumed the information required is in
connection with persons who were
sele¢ted for Class III appointments by
the Rallway Service Commission,
Allahabad, and whose mnames were
forwarded to the Northern and North
Eastern Railways but have not been
offered appointments as on 30-11-57.
On this presumption, the required in-
formation is as given below:—

30.9-1957 1,535
Northern Railway 1,210
nee  afcavamn
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“G.M.F.” Scheme

1692." Shri FElayaperumsl: Will the
Minister of Food and Agriculture be
pleased to state the amount allotted
for 1957-58 by way of loans and aid by
the Government of India to the Gov-
ernment of Madras for sinking wells
and well fepairing schemes under the
Grow More Food Programme?

The Minister of Food and Agricul-
ture (Shri A. P, Jaln): No amount has
so far been asked for by the Govern-
ment of Madras for sinking wells and
well repairing schemes during 1957-58,
hence no amount has been sanctioned.

Aerodrome at ‘I."rlehy

1693. Shri Elayaperumal: Will the
Minister of Tramsport and Communi-
cations be pleased to state the amount
allotted for the construction of a
termunal building at Trichy Aero-
drome in Madras State?

The Minister of State 1 the Minis-
try of Transport and Communications
{Shri Raj Bahadur): Rs. §,20,620.

Community Development and NES.
Blocks, Madras State

1684. Shri Elayaperumal: Will the
Minister of Community Development
be pleased to state the number of
Blocks started in South Arcot end
Trichy Districts in Madras State
under the Commumity Development
and National Extension Service pro-
gramme since 18587
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The Minister of Community Deve-
lopment (Bhri 8, K. Dey): B8ix
National Extension Service Blocka
have been opened since 1856 in each
of the Districta of South Arcot and
Tiruchirapalli.

Two earlier National Extension Ser-
vice Blocks have also been converted
into Community Development Blocks
in each of the Districts.

Block Deveslopment Officers

1695 Shri 5. C. Samanta:
: {Shﬂ Subodh Hasda:

Will the Minister of Cemmunity
Development be pleased to state:

{(a) how the Block Development
Officers are at present being re-
cruited;

{b) whether 1t is a fact that most of
them are drawn from Revenue De-
partment;

{c¢) what steps have been taken to
recruit Block Development Officers
from other departments of the Gov-
ernment also; and

(d) whether suitable promising
young people serving any depart-
ment of Government are given pre-
ference for the post?

The Minister of Community Deve-
lopment (Shri 8. K. Dey): (a) Re-
cruitment of Block Development Offi-
cers is made by the State Govemn-
ments. Generally Block Development
Officers are recruited from among the
officers of the Revenue (including
General Administration) Agriculture
and Cooperative Departments.

(b) It is a fact that a substantial
number of Block Development Officers
are drawn from Revenue (including
General Administration) Department.

(c) No special steps are required to
be taken for recruitment of Block
Development Officers from other De-
partments as suitable personnel of
these Departments are in fact being
appointed.  Instructions that this
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should be done were given to the
State Governments.

(d) Persons with rural background
and sufficlent fleld experience and
knowledge particularly of agriculture
and allied subjects are given prefer-
ence for appointment as BD.Os.
There is no bar to any young promis-
ing officer of any Department being
considered for appointment as Block
Development Officer.

Colonisation in Raja Park, Delhi

1696. Shri A. 8. Baigal: Will the
Minister of Health be pleased to
state;

(a) whether it is a fact that the
land known as Raja Park in Delhi
has been sold for purposes of coloni-
sation;

(b) if so, what is the area of land;

(¢) to whom it was sold and at what
price;

(d) to whom did the land belong;

(e) whether this land is covered by
the Delhi Improvement Trust Town
Expansion Schemes; and

(f) if Bo, when was this scheme
applied?

The Minister of Health (Shri Kar-
markar): (a) to {f). Government are
not aware of any land in Delhi known
as Raja Park. If however, the infor-
mation is requred in respect of
Ashoka Colony on Najafgarh Road
(also known as Raja Garden Colony),
the facts are as follows:—

(a) It 13 understood that the colo-
niser has sold plots in this colony to
private individuals.

(b) According to the plans sub-
mitted to the Delhi Development
(Provisional) Authority, the gross area
of the colony is 18-33 acres.

(¢) Government have no informa-
tion about the individuals to whom
the plots were sold and at what price.

(d) The land belongs to Modern
Housing & Finanece.
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{e) and (f). This colony falls in the
Delhi Improvement Trust's Basai-
darapur Naraina Town Expansion
Scheme, which was sanctioned on the
25th May, 1953.

Community Projects in Iran

1897. Shri Blbhutl Mishra: Will the
Minister of Commuuity Development
be pleased to state whether it 185 a
fact that the Indian Government have
recently sent the Secretary, Commu-
nity Project Administration, to Iran
at the invitation of that Government
for the introduction of a pilot scheme
of community projects there?

The Minisier of Community Deve-
lopment (Shri S. K. Dey): Yes, Sir.
On the inwvitation of the Government
of Iran, Secretary, CPA, wvisited Iran
in October, 1955, and submitted a re-
port indicating the lines on which
community developmenf work in Iran
could be organized.

Dehra Dun Forest Research Institute

1698. Shri R. Narayanasanm: Will
the Minister of Food and Agriculture
be pleased to state:

{a) whether it is a fact that at the
Dehra Dun Forest Research Institute
boards are made from saw dust and
common agricultural wastes, and

(b) 1f so, for what purposes the
boards are used?

“The Minister of Food and Agricul-
tare (Shrl A. P. Jain): (a) Yes, Sir.

{b) These boards can be used for
making partitions and ceilings, 1n the
furniture industry and for panelling
railway coaches etc, However, only
bambeo composition boards have been
taken up for industrial production.

Howrah Goods Shed Marksmen

1699. Shrimatli Renu Chakravartty:
Will the Minister of Rallways be
pleased to state:

(a) whether Howrah Goods Shed
Marksmen are to be put directly
under the Railway Administration;
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(b} whether sumlar types of work-
ers are direct employees of the Rail-
ways; and

{c) the reason for continuing con-
tractual system in case of Howrah
Goods Shed Marksmen?

The Deputy Minister of Rallways
(Shrt Shahnawazx Khan): (a) A sug-
gestion that they should be so placed
15 under consideration.

(b) Yes.

(c) This work at Howrah%u all
along been done through the agency
of a contractor, and as stated in answer
to part (a), a suggestion that the
work may be undertaken department-
ally is under consideration.

Train Wrecking

1700. Shri Wodeyar: Will the
Minister of Rallways be pleased to
state:

(a) how many cases of attempted
train wrecking because of political
motives or thefts were detected in
India during 1955-56 and 1956-57; and

(b) the total loss of human lives
and money?

The Deputy Minister of Railways
(Shri Shahnawar Khan): (a)

I955 1956

(i} Total No, of attempi-

ed tramn wrecking 1n

which motuive was es-

tablished, as

(2) pohucal . . 6 X

(b) forfcommnutting )

theft . . Nil Nil

() No n which no

definite motive was

established in the

investigation . .10 11

(b) (i) There has been no ross of
human life or money in the 8 cases of
1955-56 and 1 case of 1356-57 where
the attempt for wrecking was with
political motives.
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(i1) In the 21 cases in which no
mative wgs established casualties and
damages were as follows:—

Yoms of life

Loss of money Rs. 66,000

Railway Property.

Cooperative Societies in Himachal
Pradesh

Shri ¥. S. Parmar:
Shri Padam Dev:

Will tie Minister of Food and Agri-
culiture be pleased to state:

1701.

{a) whether it 1s a fact that the
Himachal Pradesh Co-operative De-
partment has filed cases against a
number of members of Co-operative
societies;

(b) the number of cases started by
the Himachal Pradesh Co-operative
Department against members of Co-
operative Societies during the years
1854-57; and

(c) the number of cases in which
the accused were convicted and the
number in which discharged or ac-
quitted?

The Minister of Food and Agricul-
tore (Shri A. P. Jain): (a) Only four
cases were filed by the Himachal Pra-
desh Co-operative Department against
members of Co-operative Societies.

(b) 1954 Nil
1955 One
1858 Three
1957 Nil

(¢) In one case the accused has been
aischarged and the other three cases
are still pending.

Acquisition of Land in Manipuor

1702. Shri L, Achaw Singh: Will the
Minister of Food and Agriculinre be
pleased to state:

ta) whether any representation has
been made by the villagers of Lwang-
sangbam against the acquisition of the
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grazing fleld for construction of
godowns in Manipur;

(b) whether Government are aware
that previous encroachments of the
grazing fields have been ejected by
Court; and

(¢) whether Government are aware
that these grazing fields have been re-
served for several villages for the last
50 years and villagers have been
harassed very often since the Ilast

world war?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No, Sir.

(b) No, Sir
(¢) No, Sir.

Railway Passenger Amenitles

1703. Shri Shree Narayan Das: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that Third
Class Carriages running on the Dar-
jeeling Railway have not been pro-
vided with lavatories;

(b) if so, the reasons therefor; and

(¢) whether steps are proposed to
be taken at an early date to make a
provision in this respect?

The Deputy Minister of Railways
(Shrl Shahnawaz Khan): (a) Yes.

(b) A statement is placed on the
table of the Lok Sabha. [See Appen-
dix IV, annexure No. 52].

(¢c) No, for reasons given against
part (b) above.

Jute Production in Tripora

1704, Shri Bangshi Thakur: Will
the Minister of Food and Agriculiure
be pleased to state:

(a) the total acreage of land |In
Tripura under jute cultivation; and

(b) the percentage -‘ -rable plain
land occupied by ... ..}« production
in Tripura at present?
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TH¢ Minisfer of Food and Agricul-
tare (Shrl A. P. Jain): (a) 18,800
acres.

{b) 4.80%.
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Chira

1708, Shri L. Achaw SBingh: Will the
Minister of Food -and Agricuiture
be pleased to state:

(a) how many maunds of Chira or
flattenned rice have been exported from
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Manipur by the State Trading Office
during the last two months;

(b) whether making of Chirs has
been allowed without any restriction
for export;

(c) the quantity that has been ac-
quired and purchased by the Admi-
nistration for export and how much
is yet t0o be purchased; and

(d) whether the said quantity has
been procured from private dealers
or primary producers?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) 1350
maunds.

(b) No permission is required for
production of chira; but under Mani-
pur Foodgrains (Movement) Céntrol
Order, 1956, export of rice, paddy and
other products including chira is not
allowed except on permits.

(c) 5392 maunds. The quantity yet
to be purchased cannot be indicated
as that depends on various factors
like quantity and quality of stocks
available and offered, the results of
export of chira on local foodgrain
prices, etc.

(d) From all persons who had stocks
of chira and who were willing to sell
their stocks to the State Trading Offi-
cer, Manipur.

Sagar Factories

1707. S8hrl Jadhav: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the number of sugar factories
in Northern India;

(b) how many of these are running
under a loss due to uneconomic con-
ditions and how many of them have
stopped working;

(c) whether Government propose
to take any action in the matter; and

{d) if so, what?
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The Minister of Food and Agricul-
tare (Shri A. P. Jaim): (a). 123 inclu-
ding 9 factories which have been lying
idle for various reasons such as dis-
putes among owners, uneconomic size

of the plant.

(b) to (d). Profit and loss accounts
of the working factories are available
up to 1956-56 seasons. 8 of the work-
ing factories have shown losses con-
tinuously for several years, mainly
on account of paucity of cane sup-
plies in their areas of operation. None
of these factories, however, stopped
working, except one (Bijainagar in
Rajasthan). As a result of develop-
ment of sugarcane cultivation under-
taken in their areas by the State Gov-
ernments, the working of these facto-
ries is improving. The factory at
Bijainagar is also proposing to restart
during the current season.

Luggage Guards

1708. Shri Jadbhav: Will the Minis-
ter of Railways be pleased to state:

(a) when the post of Luggage
Guards was abolished;

(b} what were the duties of the
Luggage Guard;

(c) when the category of Brakesmen
came into existence;

{d) what are the duties of Brakes-
men category,;

(e) in what class of service is the
service of the Brakesmen included;

(f) whether there is any represen-
tation made by the Brakesmen to the
Railway Board; and

(g) if so, what are their demands?

The Depuiy Minister of Rallways
(Shri Shahnawaz EKhan): (a) From
1st January, 1949.

(b) The duties mainly were:;

(i) Correct loading and un-
loading of parcels; and
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(ii) looking after the booked
animals and birds in the Brake
Vans.

(c) The category of Brakeamen
existed before but with standardized
duties came into existence from 1-1-48.

(d) Looking after packages or lug-
gage, distribution of railway dak or
otherwise assisting the guards.

(e) Class III.
(1) Yes.
(g) The main demands are;—

(i) increase in the rate of Fun-
ning allowance; and

(ii) allotment of scale of Rs.
80-170 as applicable to Guards
Grade ‘C’.

Survey of Ne;w Rallway Line

1709. Shri Jadhav: Will the Minis-
ter of Rallways be pleased to state:

(a) whether there has been any
survey of the railway line between
Koregaon and Satara in the Bombay
State on the Southern Railway;

(b) 1if so, when; and

(c) when Government propose (o
take up the line for construction?

JXhe Depuiy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) In 1828

(¢) This is not included in 842 miles
of new constructions approved by
the Planning Commission during the
Second Five Year Plan. The chances
of its taking up in the near future are,
therefore, remote.

it
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Theft of Utensils

Shri Halder:

1711. ¢ Shri M. Elias:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that uten-
sils worth Rs. 15000 have been mys-
teriously stolen from the central
catering godown from Howrah Sta-
tion; and

(b) if so, the steps taken by Gov-
ernment?

The Deputy Minister of Rallways
(Sbri Shahnawas Khan): (a) Yes.
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(b) (i) The Railway Security Force-
and Police have taken up investi-
gation into the theft case.

(ii) A departmental fact finding en--
quiry has also been arranged.

(iii) Arrangements have been made
for strictex watch by the Security-
staff,

(iv) Action to strengthen the riven
side wall of the godown lg also under
consideration.
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Telegraph Offices in Rajasthan

1713. Shri EKarnl Singhji: Wil the

Minister of Transport and Communi-
cations be pleased to state:

(a) the places where Telegraph
Offices are proposed to be opened

Division-wise in Rajasthan during
1957-58; and

(b) the number of Tehsll Head-
quarters which are not yet provided
with Telegraph Offices in Rajasthan?

The Minister of State in the Minis--
try of Traunsport and Communications
(8hri Ra)} Bahadur): (z) and (b). A
statement is placed on the Table of
the Lok Sabhe. [See Appendix IV,
annexure No, 53].
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Opsning of Post Office

1714. Shri Elaysperumal: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) whether there is any propossl
to open a Branch Post Office at
Kanjankullai Village, Chidambaram
Talug, South Arcot District, Madras
State;

(b) if so, when; and

(c) if not, the reasons therefor?

The Minister of State in the Minis.
try of Transport and Commaunications
(8hri Raj Bahadur): (a) A branch
post office already exists at Kanjan-
"kolla: village.

(b) and (¢). Do not arise.

Passengers and Goods Earnings

1715. Shrimati Ila Palchoundhari:
Will the Minister of Railways be
pleased to state the total Railway
passenger and goods earnings sepa-
rately during the period from the
1st April to the 30th September, 1857
as compared to the corresponding
period of 19567

The Deputy Minister of REailways
«(8hri Shahnawaz EKhan):

(Figures in Crores)

I.4.571t0 1,4.5510
30.9,57 309,56
(i) Passenger
Earnings 61 52
(ii) Goods
Earnings 107 95
Coaches

1716. Shrimati Manjula Devi: Will
the Minister of Rallways be pleased
to state:

(a) whether Government are
saware that all the old coaches r--
mning on the North Eastern Rait. =. 1n
Assam are unfit for travelling; and
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(b) whether Government propose
to take any steps to renovate them?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) The ald
coaches running on the Narth Eastern
Railway are fit to travel in.

(b) Does not arise.
Tea Stall at Kalupara Ghat BStation

1717. Dr. Samantsinhar: Will the
Minister of Rauways be pleased to
state:

(a) how long tne tea stall! at Kalu-
para Ghat station of the South
Eastern Railway has been closed;

(b) the reasons therefor;

(c) whether it is a fact that the
upset price fixed for this stall by
the authorities concerned is compara-
tively high;

(d) whether, m view of the incon-
venience caused to the public due to
its closure, the authorities propose to
reduce the upset price; and

(e) when the stall is proposed to be
opened for the public?

The Deputy Minister of Railways
{Shri Shahnawaz Khan): (a) to (e).
A statement is placed on the Table of
the Lok Sabha. [See Appendix VI,
annexure No. 54].

Rice

1718. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of rice allotted to
different States in the year 1857
month-wise;

(b) whether the whole gquantity
allotted was taken by the States; and

(c) if not, the quantity left over
an‘ the reasons therefor?

The Minister of Food and Agri-
culture (Shri A, P. Jaln): (a) to (c).
Foodgrains are not being allotted at
present as in the contrel days. These
are supplied through Fair Price Shops
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either direct from central depots or
in areas where there are not central
depots through the State Govern-
ments. The quantities of rice supplied
‘during each month from January to
November, 1957 were as below: —

Month Quantity
(In 1000 Tons)
January 59:4
February 290
March 490
April 549
May 62:2
June 730
July 772
August 838
September 83:4
October 62:2
November 62:4
Total 695.4

Fruita in Himachal Pradesh

1719, Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it 1s a fact that a large
amount of fruits are grown in the
hilly areas of Himachal Pradesh;

(b) the estimated quantity of these
fruits produced every year;

{c) whether it 13 a fact that large
quantities of these are wasfed due to
transport difficulties and for want of
marketing facilities; and

(d) if so, the steps taken in the
matter?

The Minister of Food and Agri-
cultare (Bhri A. P. Jain): (a) Yes.

(b) One lakh maunds.

(¢) The production of apples and
cherries is mostly confined to the
Kotgarh areas and almost the entire
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production of this area reaches the
market and there 13 no wastage. But
fruits grown in the remote and inac-
cessible areas cannot always reach
the market owing to transport diffi-
culties, particularly 1n the rainy
season.

{(d) With a view to remove the
transport difficulties, a good deal of"
road development programme has
already been completed during the
First Five Year Plan and this
development work is being continued
during the Second Five Year Plan.

of three fruit
is also under

The establishment
preservation centres
consideration.

Community Development and N.EBS,

Blocks in Punjab

1720. Sardar Igbal Singh: Will the
Minister of Community Development
be pleased to state:

(a) the total arem and population
covered under the Community
Development and National Extension
Service Schemes 1n Punjab Btate at
the end of the First Five Year Plan
period district-wise;

(b} the total amount spent by the
Central Gavernment thereon during
the above period; and

(c) the extent of area and popula-
tion which will be covered at the
end of the Second Five Year Plan
period?

The Minister of Commaunity
Development (Shri 8. K. Dey):

(a) A Statement 13 laid on the
Table of the Lok Sabha. ([See
Appendix IV, annexure No. B3]

(b) Grant-in-s:d Rs. 1839 lakhs

Loan Rs 179°0 lakhs.

(c) Entire State according to-

present plans
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Jagadhri Rallway Workshop

1721. Sardar Igbal Singh: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 645 on the 25th Novem-
ber, 1957 and state when the carriage
and wagon shop at Jagadhri is likely
‘40 commence the work after expan-
sion?

The Deputy Minister of Railways
(8hri Shahnawaz Kban): Detailed
-estimates and Plans are under
preparation.

Rest Houses

1772. Sardar Iqbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of Rest Houses
available for the employees in Rail-
wayY Mail Service in Punjab circle;
and

(b) their location?

The Minister of State in the Minis-
“try of Transport and Communications
(Bbri Raj Bahadur): (&) and (b)
"The information is given below:
There are altogether 19 R.M.B. Rest
Houses in Punjab Circle. These are
docated at the following places:—

1. Amritsar.

2. Jullundur City.
. Hoshiarpur.

4. Lohian.

5. Jaijon Doaba.

6 Pathankot.

7. Paprola.

8 DB Nanak.

9. Khemkaran,
10. Rupar.

11. Nangal Township.
12. Kalka,

13. Simla.

14. Bhatinda.

15. Ferozepore.
716. Jakhal.

17. Hindumalkote,
18. Fazilka,

19. Rohtak
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Level Crossings

1723. Bardar Ighal Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether there are level-
crossing gates carrying shifts of 24
hours duty on the Northern Railway;

(b) if so, their nun{ber; and

(c) whether any steps are bemng
taken to reduce the duty hours of the
men to twelve in such gates?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes, but
at such Ievel crossing gates the
effective work in 24 hours does not
exceed 6 hours.

(b) 1,386 approximately.

{c) No in view of reply to (a)
above, this does not arise.

Rallway Accounts Staff

1724. Shri M. B. Thakore: Will the
Minister of Rallways be pleased to
state:

(a) the number of graduatez and
post-graduates who are working as
Lower Division Clerks in the grade
of Rs. 80—130 in Accounts Department
of all Railways; and

(b) the period of service they have
put in?

The Deputy Minister of Rallways
(Shri Shahnawazx Khan): (a) 1287.

(b) The period varies from less than
a year to 33 years.
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Passenger Amenities

1728. Shri Yajnik: Will the Minister
of Railways be pleased to state:

(a) whether Government are aware
that agents are given licences for em-
ploying boys for polishing the shoes of
passengers on the Western Railway;

(b) if so, whether these agents em-
ploy these boys on very unjust terms
and virtually deprive them of large
part of the earnings; and

(c¢) whether Government would take
any steps to see that the boys engaged
in this work are themselves directly
given licences like the porters to run
their trade on the Westerns Railway
Stations?

The Minister of Railways (Bhri
Bhahnawaz Khan): (a) Yes.

(b) No.

(e) This question was recently exa-
mined and instructions have been
isssued to Railways .

(i) that licences for shoe polish-
ing at stations should be confined
to cooperatives of workers in the
tanning industry or in the manufac-
ture of leather goods, such as
shoes ete;

(il) that each licence should
not cover an arec more than one
civil District; and
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(iii) that this policy should be
followed in the award of new
licences as also whenever the exis-
ting licences expire and fzll due
for renewal.

Opening of & Sub-Post Office at
Kiratpur

1727, Shri. Daljit Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government have re-
ceived any represertations from the
general public of Kiratpur in Hosiar-
pur district for opening a Sub-Post
Office there ; and

{b) it so, the decision taken in this
regard?

The Minister of State in the Ministry
of Transport and Communications
(8hri Raj Bahadur): (a) Yes, for up-
grading the existing Extra Depart-
mental Braneh Office at Kiratpur into
& Departmental Sub-Office.

(b) The conversion of the office into
& departmental sub-office having not
been found justified by departmental
standards, it has been decided to up-
grade it into an extra departmental
sub office on availability of a suitable
person to work as Extra departmental
Sub Postmaster.

Amritsar Ratlway Workshop

1728. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) the total number of employees
at present working in the Amritsar
Railway workshop;

(b) the number of employees out of

them belonging to Scheduled Castes;
and

(c) the categories in which the per-
sons belonging to Scheduled Castes are
working?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) 1917.
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(b) 186

(¢) Class IT1 — 12
Class TV — 174.

Indore-Delhi Rafl Link

1729. Shri M. B. Thakore: Will the

Minister of Rallways be pleasad to
state:

(a) whether Government had a pro-
posal to construct a new railway line
from Delhi to Indore; and

(b) if so, the reasons why the
scheme has not been implemented yet?

The Deputy Minister of Rallways
(8hri Shahnawas Khan): (a) The
two points are already connected by
rail. -

(b) Does not arise.

Telegraph Signallers

1730. Shri 8. M. Banerjeer Will the
Minister of Railways be pleased to
state;

(a) whether 45 per cent of the
Telegraph Signallers in various Rail-
ways have been grade in proper grade;
and

(b) if so, the reasons for not grading
the signallers of North Eastern Rail-
WAy as yet?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and
(b). The gradation of Telegraph Sig-
nallers in accordance with the instruc-
tions is in the process of implementa-
tion on all railways including the
North Eastern Railway.

Family Planning Centres in Punjab

1728. Shri Daljit Singh: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No. 921 on the 14th December,
1958 and state:

(a) the number of Family Planning
Centres established in the Punjab
State in 1956-57; and '
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{b) the amount given by the Central Centre was opened in the Punjadb

Government to the Punjab State for
the purpose in the Second Five Year

during 1038.37.
(b) Grants-in-aid amounting to

Plan? Rs. 1,38296 have been sanctioned
since 1-4-56 for the implementation of
The Minkster of Health (8hryi Ear. the fammly Planning Programme ‘in

markar): (a) No New Family Planning the Punjab State as detailed below:—

Rs.
() Government of Punjab. 65,762

(ii) Philadelphia Hospital,

Ambala City. 5,500
(ii1) Family Planning, Associa-

tion, Punjab, Simla 51,277
(iv) PFamily Planning Associa-

tion, Chandigarh 2,736
(v} Child Wel ‘are Society,

Nungel Township 13,000

For the opening of five urban and cight rural
PFamily Planning €hnics and to meet the cxpen-
diture on account of the State Family Planning
Officer

For the opening of one rural Fumily Planning
Centre

For the opening of five urban and five rurad
Farmuly Planning Centre .

For the maintenance of one Famuly Plapniog
Clinic

For the opemung of one urban F:mily Planning
Clinic

Total : Rs 1,38,295

—— —

Remodelling of Ongole Station

178%. Shri B. S. Murthy: Will
Minmister of Railways be pleased
state:

(a) whether the remodelling of the
Railway Station at Ongole (Andhra

Pradesh) has been taken up;

(b) the time scheduled for
remodelling; and

{c) the amount allotted for the

same”’

The Deputy Minister of Rallways
(8hri Shahnawazr Khan): (a) Yes, Sir.

(b) Over 95% of the work has
already been completed. The remain-
ing work will be completed by the end

of 1958,
(c) Rs. 1212 lakhs.

(b) 1if so, whether a Harijan will be
appointed as a Member as per their
previoug assurance given on the floor
of the House?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (&) No.

(b) Does not arise.

MOTION FOR ADJOURNMENT

SITUATION ARISING QUT OF ALLPSED
FATLURE OF RAILWAY ADMINISTRA-
TION TO MAKE PROPIR ARRANGEMENTS
FOR VISITORS TO THE INAUGURATION
CEREMONY OF NEW BUBURBAN ELECTRIC
RAILWAY SYSTEM,

Mr. Speaker: 1 have received a
notice of an Adjournment Motion
from Mr. Hiren Mukerjee, Shrimati
Renu Chakravarity, Shri Elias and
others about the following:

“The tragic situation arising out

Railway Bervice Commission, Madras of the failure of the Rail ::E
1738. Shri B. B. Murthy: Will the ministration to make proper .
Ministe Ralil eased adequate arrangements to received
state: ke weys be pl to and control the large crowds
' of people who eagerly came to

(a) whether any Member of the watch the Prime Minister Nehru
Rallway  Service - Commiszion 2t inaugugeting the new  suburbam

Madras ia {0 retire shortly; and

electric railway system at Howrah
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in Calcutta and the copsequent
death of two persons and injuries
to large number of citizens.”

Does the hon. Minister want to
ssy anything other than what appear-
ud in the newspaper?

The' Deputy Minister of Rallways
(Shri Shahnawas Ehan): We have
received notice of this motion at
10 a.m. this morning. We put through
a trunk call to Calcutta. But, as the
lines are out of order. we did not
get any information.

Shri H. N. Mukerjee (Calcutta-
Central): 1 do submit that this ad-
journment motion should bé permit-
ted to be discussed in this House be-
cause the reports in the papers are
very disquieting. Quite apart from
the fact that a very elaborate cere-
monial was arranged for the inaugura-
tion of the electrification of the sub-
urban railway system of Calcutta, it
so happened that the Railway ad-
ministration failed in affording pro-
tection to the people, who came to
see the Prime Minister in the electric
train. Some people travelled on the
foot-board and when the electric
train naturally picked up speed, they
fell over, according to the newspaper
reports.

I have the Amrita Bazar Patrika of
Celeutta, which writes in yesterday’s
number under an editorial article en-
titled “A crime scandal” as follows:

“The people broke the cordon
and got on the foot-board, hold-
ing the handles of the bogies—
they could not enter the compart-
ments because the doors, we
understand, were ldcked—having
little idea of the speed which an
electric engine quickly picks up.”

If mecidents happen on account of lack
of proper maintenance of tracks and
bridges etc. that might be  under-
standable. But this kind of a cere-
monial arranged for the visit of the
Prime Minister, whom the people
wanted to see in their thousands—a
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look at him-——if this kind of ceremo-
nial is conducted and the railway ad-
ministration falls so egregioualy im
affording the most elementary pro-
tection of security to the people who
want to see what is going to happen,
then it is a very serlous matter, and

I feel you should permit us to have
some discussion.

It happened on Saturady and today
is Monday. The Railway Ministry
must be in a position to satisty the
House that everything was done to
see to it that the people who came to
see the inauguration of the electric
train service by the Prime Minister
were looked after and  elementary
protection was afforded to them. That
not having been done by them, [ feel
you should provide an opportunity to
the House to have a discussion of
this adjournment motion.

The Minister of Home Aftalrs
(Pandit G. B. Pant): I beg to
submit that the motion for adjourn-
ment is not in order. So far as casual-
ties are concerned or any injury has
been caused to any, it is a matter of
regret to all of us and we are sorry
to that extent. But, if in the usual
course something happens and it is
regrettable, I do not see how it can
be made a subject of an adjournment
motion here. If there was anything
concerning law and order which called
for attention there, it did not
come within the purview of the
Central Government. So far as the
actual facts are concerned, nobody
here seems to vouch for them from
his own knowledge. Whatever fa
being said is based on a report
published in the paper or papers. So,
from whichever point of view it
may be Jooked at, it is not a proper
subject for an adjournment motion.

Mr. Speaker: When is the hon. Mini-
ster likely to get information?

Shri Shahnawas Khan: The tele-
greph lines are out of order and we
are having difficulties. I hope in two
or three days’ time, we will get the
information.
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Mr. Speaker: Y will call this day
after tomorvow. Let us know what is
exactly the gituation. On the one
side it is said that proper steps have
not been taken to  safeguard the
people or prevent the people from
rushing. In spite of the best efforts
passengers may rush on such occa-
sions and it may be very difficult and
beyond control. Let us know the full
facts. Let the hon. Minister just
make & report to the House of what-
ever facts he is able to gather by day
after tomorrow. This matter may
lie over.

Shrf M. Elias (Howrah): Just now.
‘the hon. Home Minister said that
nobody has witnessed these things.
These things have occurred in my
constituency. 1 was present there and
I was invited to participate in that
ceremony. But, T could not go. When
I come there to come to Delhi, at
that time, I heard from the railway
staff and other people. There was a
lot of commotion. The preparations
for the inauguration were going on
for the last 10 or 15 davs and police
parade was going on for the last six
days. The police could not take full
precautions to hold this ceremony pro-
perly. Thev could not check the people
from boarding the train Some com-
partments were completely vacant.
They could easily be accommodated in
these compartments The officers who
were in the compartment did not allow
the people when they boarded the
train, holding the handle outside.
“Therefore, I want to protest, because
we have witnessed what happened
there. I do not know how many
people have died by this time, because
sthe Injuries to some were very serious.

Mr, Speaker: Order, order. ] have
-adjourned it to day after tomorrow.
How has this hon. Member enlightened
this House by saying some people
might have died. We want to know
how many have died. There i3 no
good arguing over this matter.

Shri Biren Roy (Calcutta-South-
west): The railway police is under the

18 DECEMBER 1937 Prevention of 3616
lifleation

Disqua
(Amendment) Bill

Central Government and not under the
Bengal Government.

Mr. Speaker: Order, order. 1 am not
disposing of it now.

———

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report
the foliowing message received from
the Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajva Sabha, at its sitting
held on the 13th December, 1857,
agreed without any amendment to
the Indian Railways (Amendments)
Bill, 1957, which was passed by
the Lok Sabha at its sitting held
on the 6th December, 19857

MINES AND MINERALS (REGULA-
TION AND DEVELOPMENT) BILL

REPORT OoF JOINT COMMITTEE

Shri C. R. Pattabhi Raman (Kumba-
konam): I beg to present the Report
of the Joint Committee on the Mines
and Minerals (Regulation and Deve-
lopment) Bill, 1957.

PREVENTION OF -DISQUALIFICA-
TION (AMENDMENT) BILL*

The Minister of Law (Shri A, XK,
Sen): Sir, 1 beg to move for leave to
introduce a Bill further to amend the
Prevention of Disqualification Act,
1953.

Mr. Speaker: The question is:

‘That leave be granted to intro-
duce a Bill further to amend the
Prevention of Disqualification
Act, 1853."

The motion was adopted,

T sPublished in the Gazette of Indis Extraordinary Part I—Bestion 32,
dateg 16-12-57. pp. 993-1024 and 92-—T),
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8Shri A. K. Ben: I introduce the Biil.

APPROPRIATION (NO, 5) BILL*

The Minister of Finance (Shri T.T.
Erishnamachari): Mr. Speaker, Sir,
I beg to move for leave to introduce
a Bill to suthorise payment and appro-
priation of certain further sums from
and out of the Consolidated Fund of
India for the service of the financial
year 1957-58.

Mr. Speaker: Motion moved:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of India for the
gervice of the financial year 19517-
58"

Bhri Naushir Bharucha (East Khan-
desh):; I object. 1 object on the
ground that the recommendation
of the President under Article 274 is
not signified in the Bill, in view of
item "4 in the Schedule for
Rs. 5,36,00,000 which refers to Union
excise duties for distribution amongst
the States. Where there is a change
in the States' share or re-distribution,
then, the recommendation of the
President, not only under article 117
is necessary, but also under article
274. The copy of the Bill which I
have got signifies the President's re-
commendation under article 117, but
not under article 274 and I submut that
the hon. Finance Minister has no right
to introduce this Bill without pre-
viously obtaining the recommendation
of the President.

Mr. Speaker: What does the hon.
Minister say? I think the hon. Minis-
ter wants some time, 1 will just pass
over this and. ...

Shri Naushir Bharucha: He may
now obtain the recommendation and
we may take up the Bill in the even-
ing.

Shri T. T. Krishnamachari: That
can be done. But the point is
this. Article 274, I think the House
would like to know, reads like this:
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“No Bill or amendment which
imposes or varies any tax or duty
im which States are interested, or
which varies the meqning of the
expression “agricultural income”
as defined for the purposes of the
enactments relating to Indian in-
come-tax, or which gaffects the
principles on which under any of
the foregoing provisions of this
Chapter moneys are or may be
distributable to States, or which
imposes any such surcharge for
the purposes of the Union as is
mentioned in the foregoing provi-
sions of this Chapter, shall be in-
troduced or moved in either House
of Parliament..,.”

The only thing that my hon. friend
might rely in this particular Bill is
‘under any of the foregoing provisions
of this Chapter moneys are or may be
distmbutable to States’. Actual distri-
bution has been effected all along
under the provisions of this Chapter.
I do not think there has been any
variation. It is for the Chair to give a
ruling.

Shri Naushir Bharucha: In Supple-
mentary Demands for Grants, Decem-
ber, 1957, page 13, you say definitely
formerly they were distributed on the
basis of 40 per cent. and now it is
varied and therefore you require the
amount.

Shri T. T. Erishnamachari: That is
no doubt true.

Shri Naushir Bharucha: Formerly it
was 40 per cent.; now it is 23 per cent.

Shri T. T. Krishnamachari: If the
Chair has any doubt, we will get the
matter remedied. I do not think there
is any. It is really a matter of cons-
truction.

Mr. Speaker: How does this ariset
It is not distribution to the States.

Shri Nanshir Bharucha: It srises i
this way. Originally these duties of
excise were distributed on the basis
of 40 per cent. Afterwards, the

*Published in the Garette of India Exirvaordinary Part

dated 16-12-37 pp. 980-—T1.

II—Section 3,
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Finance Commission rnrecommended
that more resources should be includ-
ed, and the duties should be distribut-
ed on the basis of 25 per cent. Varia-
tion takes place as a result of that.

Mr. Speaker: Originally it was 40
per cent; now it is 25 per oent.

8hri Naushir Bharucha: The point is
this. Not only 25 per cent, but more
Items are included also.

Shri T. T. Krishnamachari: The
question is one of principle. Only the
qQuantum is there. No variation in
principle. If new commodities come
and they are added, is it a question of
wviolation of principle?

Shri Naushir Bharucha: May I point
out that the words are: “No Bill or
amendment which imposes or varies
any tax or duty”? it does not say
“rate of tax or duty”. That means
quantum as well as rate. Not only
that, it further states “which also
varies the shares of the States.” Surely,
the shares of the States are varied.
would suggest that instead of spend-
ing time in argument, if they go to
Rashtrapati Bhavan, they will get the
recommendation quicker

Shri T. T. Krishnamacharl: The
construction of the hon. Member read-
ing the first portion is not right
because nothing is being done and
there is no question of any tax or duty
in which the States are interested
being affected, but 1t 1s really a matter,
as ] said, of that particular sentence in
which there is a variation of the prin-
ciple which is enumerated in the pro-
visions of this particular Chapter I
submit there is no vamnation of the
principle.

Shri Naushir Bharucha: The Consti-
tution does not say  ‘‘variation of
principle”, and it is safe for you. Sup-
posing some trader or institution like
the Millowners' Association challenges
the Bill, the whole thing will go
phut.

Mr. Spoaker: Let this be challenged.
I am not in favour and 1 do not agree.
There are no principles that have
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been set out here, nor have the pro-
portions been worked out. Unless the
hon. Member brings article 274 into
the picture, there is nothing prima
facie to show that any other person
is interested in this. No doubt, they
are interested in the excise, over the
principles on which the division has
to be made, in the regulation and im-
position of the tax or any provision
varying any particular tax, but
nothing is involveq here. Merely for
the purpose of our pleasure, we shall
not have the President’s sanction.

Shri Sinhasan Singh (Gorakhpur):
The shares of the States are involved.

Mr, Speaker: Are they provided for
here?

Shri Simhasan Singh: They are in
the Bill.

Mr. Seaker: This Bill does not say
that any particular portion shall go to
a particular State.

Shri Nanshir Bharucha: The amount
is there They are asking for Rs. ®
crores additional amount.

Mr. Speaker: This Bill does not in
terms impose any tax, does not in
terms divide the amount which is
sought to be drawn from the Consoli-
dated Fund.

Shri Naushir Bharucha: It does.

Shri T. T. Krishnamachari: May I
point out that in regard to another
Bill which I had introduced, you will
find that we have taken the precaution
of putting in the recommendation of
the President under article 274—that
is in regard to the Union Duties of
Excise (Distribution) Bill—and there-
fore, it is not a question of not know-
ing the necessity there. Where there
is a variation in taxes and only the
Centre is interested, it might be that
this question might be brought In,
but here I do humbly submit there is
no variation in principle.

Shri Sinhasan Singh: Let the law
Minister say because the original....
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Mr. Bpeaker: [ am not geing to
allow, merely to satisty the hon.
Member there, I am thoroughly satis-
fled that in terms there is no prowvi-
siom here which says so much shall
go to this State or that State. We are
dealing with Appropriation {(No §5)
Bill, 1957.

Shri Bharucha:
the 8ill.

Mr. Speaker: It may give effect. All
that the hon. Minister wants to say is:
“] will draw so much money”. If a
Bill comes up as to how it is to be
distributed, we shall then look into it
Whatever the 1mplication of the
money drawn be, these are matters
where the States have interest. We
will assume he will draw less money,
even then he can come again. So far
as this Bill 13 concerned, he only
draws money from the Consolidated
Fund, This money has no doubt to go
to the States, but whether he is going
to give to one or the other State with-
out altering the probortion is not
known. There is no proportion fixed
here, nor even lump-sum amounts,
nor a schedule deciding the propor-
tion. As to what the proportion will
be for the States is a matter in which
there can be a possible doubt. He
can pay away one after the other in
due course.

It gives effect to

It is also ponted out by the hon.
Minister that Bill No. 88 of 1957
which has been passed into law set-
ties the proportion or the percentage
for distribution, but apart from that
there is nothing here. He may draw
all the money and pay away. Even
if there is any objection, that Bill has
now been passed and this is following
the previous decision. Therefore, what
they are going to do is not clear on
the face of it. The States are inter-
ested, but the States may be thorou-
ghly satisfied even according to the
opinion of the hon. Members here.

I do not think it i& necessary to
obtain the recommendsation of the
President under article 274.
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The question is:

““That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out of
the Consolidated Fund of India
for the service of the financial
year 1957-58."

The motion was edopted.

Shri T. T. Krishnamachari: Sir,
introduce* the Bill.

Mr. Speaker: The hon. Minister may
now move the next motion in respect
of this Bill.

Shri T. T. Krishnamachari: I beg to
move**:

*“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year
1957-58, be taken into considera-
tion_ "

Mr. Speaker: i shall now put the
motion to vote The guestion is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the service of the financial year
1957-58, be taken into considera-
tion”

The motion was adopted,

Mr. Speaker: The question 1s:

“That clauses ! to 3, the
Schedule, the Title and the Enact-
mg Fbrmula stand part of the
Bill "

The motion was adopted,

Clauses 1 to 3, the Schedule, the Enac~
ting Formula and the Title were added
to the Bill

Shri T. T. Krishnarmcharl: 1 beg to
move:

“That the Bill be passed”

*Introduced with the recommendation of the President.
**Moved with the recommendation of the President.



3823 Parliament

Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted,

PARLIAMENT (PREVENTION OF
DISQUALIFICATION) BILL

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri A. K.
Ben on the I14th December, 1957,
namely:

“That the Parliament (Preven-
tion of Disqualification) Bill, 1857,
be referred to a Joint Committee
of the Houses consisting of 30
members: 20 from this House,
namely, Sardar Hukam Singh,
Pandit Thakur Das Bhargava,
Shri M. R. Krishna, Shri Dharani-
dhar Basumatari, Shri Rajeshwar
Patel, Shri Rohan Lal Chaturvedi,
Shri M.. K. Jinachandran, Shri
Ram Sahai Tiwari, Shri P. Subbiah
Ambalam, Shri H. Siddananjappa,
Shri Panna Lal, Shri J. Ramesh-
war Rao, Shri S. R. Damani, Shri
Shivram Rango Rane, Shri Bimal
Comar Ghose, Shri Surendra
Mahanly, Shri Braj Raj Singh,
Shri Aurobindo Ghosal, Shri S.
Easwarn Iyer; and Shri Asoke K.
Sen and 10 members from Rajya
Sabha:
that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make a
report to this House by the last
day of the second week of the next
session;

that in other respects the Rules of
Procedure of this House relating
to Parliamentary Committees will
apply with such variations and
modifications as the Speaker may
make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join In the sald Joint Committee
and communicate to this House
the names of members to be
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Joint Committee”.

One hour and seven minutes have
been taken already. Shri Raghubir
Sahai may continue his speech.

Shri Raghubir Sahai (Budaun): The
other day before the House adjourn-
ed I had discussed the case of sheriffs
and I had pointed out that in England
they had both administrative ds well
as executive duties, Pandit Thakur
Das Bhargava was then acting s
Chairman, and he pointed out that
these duties which I had enumerated
had to be discharged by a sherift in
England, were not foisted upon a
sheriff here, and so he #aid for that
very reason sheriffs were going to be
exempied, from this disqualification.

1 could not trace the relevant Acts
mn the Library which can show these
sheriffs in Calcutta, Bombsy and
Madras were appointed and whether
they were getting any emoluments or
not, but I could find out from the
Sheriff of Calcutta (Powers of Cus-
tody) Act of 1831 that the sheriff
there had the power to take any per-
son in his lawful custody to or from
the Presidency Jail of Calcutta. From
another Act, the Sheriff’s Fees Act,
1852, I found that the sheriffs are em-
powered to keep in their possession
and to dispose of properties that are
entrusted to them by «civil courts.
Also, from the Civil Procedure Code
I find in the definition of a public
officer that these sheriffs are public
officers to all intents and purposes
because they have got powers to keep
the property in their possession and
to dispose of the same according to
the order of the court. Also, the sherif
can keep in his custody people who
are entrusted to his care. So, for all
practical purposes, the sheriff is a
jailor or is a custodian of property.
He may or may not get emoluments.
That is an entirely different matter.
Why should he be exempted from
this disqualification, I do not under-
stand?

When I look at the report of the
Pandit Thakwr Daz Bhargava Com-
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mittee, I find that at page 24 they
have argued that having regard to
the prevailing conditions in India,
bhonorary magistrates, Justices of
Peace, revenue officers, munsifs or
judges need not be exempted from
disqualification, because in their
apinion:

‘“These posts confer great in-
fluence and prestige on the in-
cumbent and, therefore, the only
fact that they are honorary ser-
vants should not weigh with the
Committee in saving them from
disqualification.”

I submit that these remarks of the
committee will apply on all fours
to the sheriffs as well. 8o, it will
be worth while for the Joint Com-
mittee to consider whether sheriffs
should enjoy this exemption or not

Then, there is the case of pensio-
ners. I find that no mention has
been made of pensioners, and nothing
has been said as to whether they
should enjoy this exemption or not.
In England, as far back as 1941, a
Select Committee had been consti-
tuted to enquire into this matter, and
that Select Committee came to the
conclusion that pensioners should be
given this exemption. On that ana-
logy, it may follow that in India too,
the pensioners may be exempted. But
I feel that the conditions here are
altogather different. We find from
experience that Government pen-
sioners cannot discharge their duties
either in Parliament or in an elected
State legislature independently. More-
over, why should they enjoy two
emoluments, the benefit of their
pension as well as the emoluments
and the amenities that would be
given to them if they come to Par-
liament or a State legislature? In
case the consensus of opinion is that
the pensioners should be given this
exemption, then I submit that it
would be worth while for the Joint
Committee to consider the point that
they should forgo their pension and
should rest content with the emolu-
ments and amenities that would be
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available to them from Parlament
or a State Legislature,

The Law Minister, in the speech
that he made in moving this motion,
referred to part-time teachers and
part-time medical practitioners. He
considered that it would be worth
while if their services could be
utilised in a legislature. This ques-
tion was thoroughly considered by
Pandit Thakur Das Bhargava Com-
mittee. I would invite yvour atten-
tion to certain observations made in
the report of that committee, at page
31:

“The Comrin'ttee, 1n their exa-
mination, came across cases of
persons who are serving under
Government as part-time pro-
fessors, lecturers, instructors or
teachers in Government educatio-
nal institutions, medical practitio-
ners rendering part-time service
in Government institutions etc, All
these functionaries receive re-
muneratinn from Government
which can undoubtedly be cons-
trued as profit. The offices that
they hold can be termed as offi-
ces of profitt The Committee,
after due consideration of the
question whether such part-time
workers should be exempted
from disqualification came to the
conclusion that their member-
ship of Parliament would be in-
compatible with and harmful to
the duties, though part-time,
which they are called upon to
discharge. Hence, the Committee
recommend that such office-hol-
ders should hot be exempted
from disqualification.”.

I am really sorry that these weighty
arguments that were advanced by the
members of that commitiee were not
taken into consideration by those
who drafted this Bill. I hope that
when the question of the exemption
of these part-time lecturers and
medical practitioners would be consi-
dered by the Joint Committee to
which this Rill is going to be referred,
‘he observations of the Pandit
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Thakur Das Bnargava Committee in
thig regard will be taken due nofe of.

Lastly, as I ssid in the very begin-
ning, this Bill is not a comprehen-
sive Bill, and what is intended a.
the present moment is that a com-
prehensive Bill should be introduced.
So, in my humrble opinion when a
Bill of this kind is placed before the
House, nothing should be left vague

in it lest people should grope in the
dark.

As 1 painted out the other day,
along with the draft Bill which was
introduced in the House of Commons,
and which hes been quoted i1n the
report of the committee to which I
have referred, there were several
schedules enumerating the  judicial
offices disgualifying for membership,
miscellaneous offices disqualitying for
membership, paid offices under the
Crown, ministerial offices, offices dis-
qualifying for particular constituen-
cies and offices involving no  dis-
qualification. Unless and until, along
with this Bill, you provide also
schedules indicating the categories of
persons or committees or' offices that
come within this disqualification or
that are excluded from this disquali-
fication, no useful purpose would be
served by having this Bill passed

There is also another lacuna in this
Bill. Suppose a person incurs dis-
qualification. There is no provision
of this Bill to say what the effect of
that disqualification will be, and how
in certain cases that disqualification
can be removed. In the House of
Commons Bill we find that a clause
of that nature has been provided

In conclusion, 1 would say that we
hold our Law Minister in very high
esteem. [ would simply request him
that an important Bill of this kind
should be worthy of him and worthy
of this House. I hope that the consi-
derations which have been placed be-
fore this House in the course of the
discussions will be taken into consi-
derstion by the Joint Select Com-
mittee.
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Shri Nath Pai (Rajapur): Had I
not been present on Saturday listening
ta the speech of the Law Minister, I
would have found it extremely diffi-
cult to persuade myself that Shri A
K. Sen would take it on himself to
introduce a Bill which if we allow
it be passed in the form in which he
thought it At to introduce in this
House would be very seriously im-
pugning the dignity and independence
of this House. It will be far from
me to try to tell him some of the
basic principles which are involyed
in the Bill. I share the regard which
the hon. Member who preceded me
holds for our Law Minister,

1 think one of the cardinal temets
which we have accepted in accepting
or undertaking to work democracy in
this country is that there will be al-
ways a complete separation of the
functions of the judiciary, the exe-
cutive and the legislature. If we
really are to be loyal to this princi-
ple, we must take every csre that
there is no kind of, crossing and over-
lapping of the functions of these three
arms of the State.

Now, there are some luminaries of
the executive whom he is trying to
bring into this House.

I will, with your permission, con-
fine my attention to seeing why in
time past, the predecessors of this
House in authority bad tried to take
care to see that those who depended
on the executive for their living, on
whom the executive was in a position
to exercise authority of any type
should not come and try to partici-
pate in the decisions which the House
took as the sovereign guardian of the
will of the nation. Now, a reference
was made the other day to this. Wheo
are these people? Before saying any-
thing about the office of profit and the
evolution of that conception in our
country, I should like to ask for some
clarification, seeing the ambiguity in
which some of the paragraphs =rTe
couched. I feel that this Bill was
very hastily conceived, and things
hastily conceived lead to very dan-
gerous results.
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What exactly is meant by sub-clause
(a} of clause 2—

“any office held by a Minister
of the Union or for any State
whether ex-officic or by name”?

We had a provision to that effect in
the Act which he now purports to
repeal, the Act of 1953. 1 tried to
apply my little knowledge of law to
this and I do not know under what
ecanon of law we can introdue this,
unless he means that the Minister
will be holding some other office
apart from Ministership. Is it inten-
ded that the Ministers will be holding
more than one office? Will they be
drawing remuneration from more
than one office?

Then there is a very interesting
thing. I happen to be the Whip of
my Party. In sub-clause (b) of
clause 2 is mentioned the office of
the Chief Whip or a Deputy Chief
Whip. Is it intenBed to provide re-
muneration for the Chief Whip or
Deputy Chief Whip of the party? Of
course, I am aware of the fact that
the Chief Whip here happens to be
the Minister of Parliamentary
Affairs. But I think he draws his
amoluments in his capacity as Minis-
ter of Parliamentary Affairs and not
as the Chief Whip. If the Chief Whip
is not to draw any salary or remune-
ration or emoluments from the Gov-
ernment why is 'this provision in-
troduced here? What are the inten-
tions behind this introduction”

I would like to point out the cri-
teria which the Supreme Court has
laid down. There we will get the
basic principles. In cases after cases,
the Supreme Court has thought it fit
in defining offices of profit to say that
he holds an office of profit who holds
it during the pleasure of the execu-
tive. And this is the most important
thing againast which we have to guard.
Not only does he draw his remune-
ration from that office, but the more
important criterion that has been ap-
plied is that he remains subject to
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removal by the State. If it is so, we
know what happens—anybody who
holds office during the executive’s
pleasure sitting here and trying to
help to pass laws,

The main function of a Member of
Parliament—I think he will not dis-
agree with me—will be that. He
controls the Executive. Is he seriously
proposing to interfere with that? I
will be referring, of course, to the
Report on which he has based re-
commendations partially. I think the
conception of our parliamentary de-
mocracy here will be control of the
executive by Parliament. That is
the mein function which we have
undertaken here. Now, if members
of the executive come not directly
coming, of course, but these are small
arms of the executive—if these lumi-
naries like patels, Home Guard Com-
mandants and others come in what is
the position? I want to clear this
point here. It has been our ex-
perience that offices like Home Guard
Commandant's are offices of privilege
patronage distributed liberally by the
ruling party. I say that the Home
Guard Commandant is an employee
of the State in this sense that the
ruling party—I repeat it—has distri-
buted such offices as a kind of pat-
ronage. I think it will be very un-
healthy if they are allowed to come
here, when they depend for their
continuance in office on the pleasure
of the ruling party and of the exe-
cutive. It does not matter which
Party is in power. We have to go to
the principles that are involved in
bringing such people to legislate for
us.

I was referring to the guiding prin-
ples. One is control of the execu-
tive. Can the executive be controlled
if its own members, not directly elec-
ted members, but quasi-rmembers, as
we may describe them, come here to
do that function? It is beyond me
to understand They may be tehsil-
dars, lambardars, malguzars or patels
or deshmukhs.. Very satirical refe-
rences have been made to them. 1
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do not denigrate the office of any
Indian. We accept the equality of all
Indians in the eye of our law. They
are as good citizens as I am. But it
is the function which they undertake,
as malguzar or patel or deshmukh
that will seriously interfere with that
watchfulness which will be required
of a Member of Parliament. He has
to be vigilant, watchful and fearless

Now, as regards those people, how
brilliant has been their record? It
18 not as individuals that 1 am speak-
ing of them but as the holders of these
offices. Now have they discharged
their duties, of patel, lambardar, mal-
guzar—some of these are not fami-
liar in our' part of the country-—and
deshmukh? We know they have been
‘vyes-men'. But I think we must see
to it that no attempt is made to fill
this House with ‘yes-men’ for the
executive. We shall not allow that,
i we can prevent such a thing hap-
pening here.

Therefore, the Supreme Court de-
cided what an office of profit is. These
are the criteria that have been ap-
plied in cases after cases—I will be
reading them for his ready reference
One is that which involves an ap-
pointment by the State in one form
or another. It applies to the new
categories which he has introduced—
it applies to most of them. The next
is that it carries emoluments payable
mostly periodically. That qualifica-
tion is satisfled here. Then the other
criteria are: it is for a limited period,
it is terminable, it is not assignable,
it is not heritable and the holder of
the office must be sui juris. The
last one is unimportant. But as re-
gards the others, the executive exer-
cises some kind of control over the
whole of those offices. As such, it
impinges on the principle of separa-
tion of the functions of the judiciary,
executive and the legislature.

It is true that our Constitution does
not say anything specifically about
that. The only thing it says is that
Parliament from time to time shall
legislate. So once these principles
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have been given to us, we shall have

to exercise the utmost care in gusrd-

ing this inviolable principle of the

separation of the functions of the ex-

ecutive and the legislature.

The Committee, which was appoin-
ted bechuse of the complexity of the
problem and of the very delicate na-
ture of it, has this to say on page
9:

“It it thue clear that the con-
cept of office of profit disqualif-
ying its holder, unless exempted
by the Legislature, from being
chosen as or for being a member
af a representative legislature is
an essential part of democracy
which has to be guarded against
the influence and authority of the
executive”,

The point which I am trying to
bring to notice and which the Com-
mittee has accepted, is that the in-
fluence of the executive must not be
allowed to come into this House in
one form or in another form. This
1s what his worthy predecessor had
to say about this matter:

“For instance, if the office is
one to which some power or pat-
ronage is attached"—I would like
Shri A. K. Sen to bear in mind
the words of his own predeces-
sor—*"if the office is one in which
the holder is entitled to exercise
executive fynctions, an office of
dignity, of honour that might be
regarded also an office of profit,
the idea being that Government
must not be in a position to se-
duce a Member of Parliament by
placing him in a position”"—and
that is what will be happening if
we go ahead with this list-—
“where he can exercise authori-
ty, where he thinks he is a some-
body”"—you know how much
these malgurars and deshmukhs
think of themselves; they are
more than somebody—*“mnad
either he has got some money or
he is otherwise made very im-
portant. All these temptations
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must be removed. That being the
+object, the word ‘profit’ has been
given a larger interpretation”.

*Then I will Quote another worthy
predecessor of his. It is from a speech
of Dr. Ambedkar’s, who also had
something to do with this, I think
he was a very vigilant guardian of
these principles. He said that he
could not lend himself to depart from
these principles Here is the exact
quotation:

“I personaily think that that
would involve a disqualification™.

An office of this kind must be kept
AWRY

“pecause it may be regarded
and interpreted as a fraud upon
the Statute”.

It is true that the Constitution has
given the power to exempt such
categorres from time to tume, as he
said in the earlier part of his speech
But we must exercise the utmost pre-
_caution in dowg that, because:

“It may be regarded and inter-
preted as fraud upon the Statute,
by getting a8 Member of Parlia-
ment to be appownted but to he
paid by somebody else”.

The man who pays the piper must
determine the tune, If this 1s the
¥ind of people who are going to come
to this House, not directly but by
the back-door, will they be basically
loyal to us? Will they be basically
loyal to this House, to the legislature?
Will they carry the dignity and the
independence which go with the office
of Member of Parliament?

1 will not be labouring this point
any further; but there are one or two
uspects whieh I should like to men-
tion before 1 conclude. May I say
that this is not just being eloquent
about certain things. There are cer-
4ain dangers which I not only feel,
but there are certain dangers and
there are greater men who think that
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these dangers will have to be vigi-
lantly guarded againast,

Sir Henry Maine said—and he iz a
good authority—and this is what he
said:

“It 1s important to ponder over
these questions.  Parliamentary
democracy, like hberty, cannot
be taken for granted.”

In introducing new elements we
must be guided by their loyalty, W
must not ignore the obvious fact that
they will be subservient. We shall
have to bear the words which an
authority has brought to our notice:

“Sir Henry Maine wrote as early
as 1n 18868 that s study of his-
tory did not bear out the assump-
tion that a popular government
had an indefinitely long time be-
fore it Experience rather tends
to show that i1t is characterised
by great fragility and that since
its appearance all forms of Gov-
ernment have become more in-
secure than they were before™

If we carry out this kind of legis-
lation, we will be seriously depre-
ciating the basic principle of subser-
vience of the executive to the legis-
lature. There is the danger of legis-
lators coming here who will be basi-
cally tending to be subservient to the
executive

Before I conclude, I would like to
pownt out to him this thung. Let us
bear that 1n mind and not easily tam-
per with the independance and
soverenignty of this House.

The Manchester Guardian had this
to say:

“Al] that is happening” and I
hope he will take these words
to heart—

“Al]l that s happening in Asia
throws a spotlight on the Parlia-
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ment in Delhi as the one institu-
tion of the kind which is working
in an exemplary way."

Are you going lightly to tamper
with this? This is the only institu-
ticn that is now working in the whole
and entire fleld of Asia....

Mr. Speaker: What is that book;
written by whom?

Shri Nath Pai: It 15 Parliament in
India written by Morris Jones who
is a fairly good authority on consti-
tutional matters,

The Manchester Guardian says:

“Pericles said that Athens was
the School of Hellas Mr Nehru
without boasting may say that
Delhi 1s the School of Asia™

We shall not Lhightly tamper with it
for the necessity of an emergency.
This 13 my appeal to the hon. Minis-
ter. I hope the Select Committee will
bear in mind these anxious thoughts
which have been expressed from all
sides of the House.

Mr. Speaker: Originally 4 hours had
been allotted for this Bill under the
impression that this is not going to the
Select Commuittee. Now that it goes
to the Select Committee, hon. Mem-
bers wil] just indicate the several
points which the Select Committee
will have to take into consideration.

Hon. Members who are on the
Select Committee will kundly not rise
in their seats andstry to catch my eye

Pandit Thakur Das Bhargava
(Hissar): Sir, there is one dificulty
with me. I have been mentioned as
s member of the Select Committee in
the motion made by the hon. Minis.
ter. But, I myself have given notice
of an amendment to send this to the
Belect Committee as I felt that this
Bill as it was moved would not be
snough and I have something to say
not as a member of the Select Com.
mittee but as the Chairman of 2 com-
mittse which had something to do
with thig Bill, which az an ordinary
nrember 1 may not have an opportu-
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nity to say. Therefore, I bhad
occasion to look into this question
rather minutely. I would, therefore,.
beg of you to make an exception in
my case as I have something to sxy
as to what the Select Committee:
ought to do.

ft fegrem fog (MEgR)
o=y qgrRa, 1% favaw fag w9 F
W §F WA & §WA @ WOC I w9
7 a% onr ®Y femr mar A oraw
T WAT & wAF 5, #Ar wewfe-
FIO a7 FT q0H wqoAT 3 @ arfe
I FE T wE 7 w1 . w7
& ot faer | ifegmide & agedt wr
STy WO Y, TR 9 g s
gt orar # fr g adY sqaeqt a4 W
arfe gurt oferarife & w=eo & feely
w41 a1 fFa afwsrd & Og saq @
g W TAE fEEr AHTT W FE
qamy faaq Frarma g

T ZHA 79 A9T F W TH A0H
F a fagaw o9 f&d wT & =T
RNy agFgm agarg fr i cfm &
TRIT AT &Y $99 O gAT B & Rad
f& somanfas a0 1 O R g J919
21 #7 Ffee 90T g€ & W AY 59 Ay
& FFAT ¥ W G INA 7 HWG
& @ & wfET g gWA N gar
w7 ar frar s fe s oot A
twr & WX 59 9% & 9T B gH alg
HITAA 514 &7 wqw for ar IR
A wror ofrar X SATAY S0 A wwolr
T a7 @ &, Ay wrae W Ay 7 9%

2 g ey damacd
I qATE FAA Wi off JEwr ATE-
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wifigd 6 & mferarite & T o ad |
i ars & w4 wrw wifwaa sw
wifee & Jor ¢v qr T 3% # qg faan

gt
“Broadly speaking there are five
categories of offices from the point
of emoluments, which may be

-deemed to be offices of profit,
namely:—

{i) Where a person is appointed
to an office of profit and takes
remuneration which may, when
set against expenses or loss incur-
red by not being able to follow his
ordinary avocation, be less.

(ii) Where a person is appoint-
ed to an office of profit even
though he does not take remu-
neration.

(iii) Where a person is appoint-
-ed to an office of profit although
the payment of remuneration may
have fallen into disuse.

(iv) Where a person ig appoint-
<d to an office of profit which is
not financed {from Government
funds.

(v) Where & person is appoint-
<d to an office which may not give
.any advantage by way of mon-
etary gain but is an office which
carries with it honour, influence

-or patronage.”

¥ il gfeEwe & wue gy AW ar
& raw fr famd aifeas sre srfse
wTgw x| fadrs g arfam-
# & dmad & i fremawne
A & TaAT gy § afe A sfeder
et T & I Hexd ¥ wfaarz
® T WA § R g ¥ wew
fag g, & g7 ¥ fF w00 w07
Y I9% qr Wy § w'T AR W @@
AN & A I WX q Uy A gy |
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gy wad wheEy @ fawar seife
It Fretar avar el a1, niewr-
R ¥¥echy W frwrar ¥feT ww
forw w1 § zw fados @ &« o
@R Jak waEr aY gy § Wi wifiea
warar fafasr afrg «Y gre w7, S
o wife a9mM WM R WS A
STATHT YT |

Wy FETO QTR O FHPUT
qUETX & 419 I7 amafes 24 &
m&mwﬁmmwvﬁm

war 3 3fFA Tak fod @ wrt a1
% o3 ¢ 5 d @A ¥ ¥
gt A oifsgrRe & = & fw
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FEHT I e T EY qwelT &, Wt T
zat ady Tar § fis gE s w1
JuTiw T TR W fv I
waearg 7 faeet @, e M Y ag A
WIS FArE ATaT FON a1 §% W
T THT T 3T F T T AT
e Y & wweT § /I gAde A A
& wwar ¢ 1 Ty A 3w g fF TEwr
IF witrg Qiew w7 & fad wrf aeeary
aft faweht } 3fwq 3w wifew & X
a1 § W RO W Ew el
¥ raw afd @ e weww @
& wwar & 1 Aqoia wT AT ITERT
1 %17 cfiwragfer v §, sl e
8, faad graq sl &Y sowedT w
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wotr A ¥ fmafafedaw &
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Aq FH FASY A € AT HREY &1 7
® FaT 3T e 1 W e A
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Y Al fear nar 81 % ey o Wy
W T GATAT WTEAT E

“For these reasons, the Come
mittee feel that if these Vice-
Chancellors, either appointed or
elected, are exempted from dis-
qualification, such exemption will
be to the detriment of both the
offices. The Committee therefore
are of the opinion that the office
of Vice-Chancellor should not be
exempted from disqualification

Iaer et wxdfifags &, widl-
fram avs gry Jow &, SRR Famy
¢ v argm wwEeQl WY A TAr 94w,
fre oY S& war wmar § 1 e =
TR A AT AR T G E ) X A
q A aga AT & S oamey W@ ARy
2 ) fafea afador o amy @ =,
o A T T, graite ferad wow
qy g, T Ay wd § | 3y WX
e A T8 @ af & S AR
& & #IT g, T A Iy wd, A
& gwar & fx oF fae go oifearae w1
T & T q I | W qoeTy
wEEHTC uT a7 ar qgr T WE W
T B g oY qfegriz & & 93-
o geit ag Al & e e o

wafd ot fafere =R a9 &
Ja4T Faq § 5 ag ww a7 w7 g
aw ¥ N W A @ fr w5 fagas
AT AR ¥ AT w1 & R qiear-
¥z ¥ g7 X 37 qifagrde & axel
q¢ ®IE TN T IIT §F | WX gHTL
wfr o o * I A &, ¥ g
e raw a1 g7 JgT AT A
P L AT WIRT W AW AT
wifgq 1+ qifeqrae & a@xe) & @™
¥t gfer £ wfeg « W gfa & O
ga o Gl W1 AR | T 97 W
gzt weft S Wit Ay
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[ fegran Terg)
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YT O WHT F FY WIOET AT ]
IEr Fy A1z A A AT g
wifigd, WX arrax & oS faeg Y A1
ar | xg fafire wfafa & amd o
T & W 37 @ a3 faure w3
AN FRET A §F X wAgH qEa
¥ U7 ¥ 2, AT XY F VG Fark
¢t wawan § 5 foaw oy s fafees
9Zq 8 sxq WA frE s e
& 9T 97 7 fedt 7 frdt w7 § fadw
fear & | wa i ¥W wRE 9§,
ag AT AFT T Feqr [T R | A F7A
aigen § v g@ear foaar w5 @ Y,
I & vy wofegr @0 1 faa
o % gfar & § ST g 59
T & 1§87 SuTEr M 9T IEAr
TR g ¥, Iuwr A gTar ¥ )
Tafe & I A I8@ @ ¥ )
T WX qgHY deqr I[grET &Y ¥ A
THN (o W Hw ST H w T
Ifwd, I¥ *1 AW F AT ®;W Y
ofagd 1 xR gfeaeie 0%
fadgs arar qF o I¥ I A7 F Y
@, fa Tt ax R fadgw W
figsrad ag s as e ¢ ?
¥W AT §% 7 ¥H & WE
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sooft T wgt OF Qi frfae
gaitw WE & w9y fear | o& qear
MY FT, & q&T 1 ¢ X g 747 W
g¥z ¥ ¥ T a4y gywA fufeqw
AR TE ) N IR R ¥y
a7 GraR AY A T g i W Ier
gz &1 WX & T a0, afeT
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R IFF T wASq fgar I
W aga AIEHET @ AT W A
OF aE A @ AgART HT aTE
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AT @ B, IEF T w7 @ gy
FC gwar, afex ¥ fafoe w33 &
WX {7 R ¥ qg 9T wEq7 fE
ag fafoee 72T & 15 W w9AY qrfwar-
¥ & fag, w~a faw 0 | o
AT ofoar &7 §3F v 7 W §
wWivd TR agi & STEg) Y W XA
 FANA H WX FX ¥ HH FERv
ISR ¥ IR wiza gy | wied v
oy faday qw w< fear mar ar &k
Ol WIS g9 A< & §vR Ay
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Pandit K. C. SBharma (Hapur):
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detian of his peopla will not be lad
astray simply bacause he has been
sent to perform certain functions.

8ifusted as we are, rather situsted
as the world is, the utmost is
required of every individual who Is
capable, efficient, honest and enjoys
the confidence of his people to do
his best for the service of his people.
Therefore, simply because an indivi-
dual happens 10 be 2 Member of Par-
liament, he should not be deprived
of an opportunity to put in his best
for the service of his people in any
sphere of life for fear that he would
be influenced by Government views
I do not think in any way that a
man who does malgurari work or is
a patel or work of a similar nature
should be deprived of an opportunity
of rendering a little service for his
people.

Section T(d) of the Representation
of the People Act says:

‘“lf, whether by himself or by
any person or body of persons in
trust for him or for his behnefit
or on his account, he has any
share or interest in a contract
for the supply of goods to, or for
the execution of any works or
the performance of (these are im-
portant) services undertaken by,
the appropriate Government,”

I beg to submit that suppose a pro-
fessor of art and culture or a profes-
sor of sociology gives a broadcast
taly on the radio. The radio service
is an undertaking by the Govern-

or in eultural patterm or to trans.
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{(Prepention of 5644
Disgualification) Bill
talk on the radio. Therefore, 1 beg
to appeal for two exemptions.

1 want to add at the end of (1ii) of
clause 3 of this Bill two new cate-
gories:

“{iv} a lawyer, not permanent-
ly employed for conducting cases
or given brief on behalf of the
Government.”

“(v) the performance of any
service academic or in the matter
of arts or culture by any persons
not permanently employed by
the Government”

My respectful submission is that cer-
tain classes of people who have
enjoyed the confidence of the elect-
orate and have been voted for the
membership of Parlament should
not be judged from the market place
standard. Certain confidence &and
trust is to be reposed in them. If
by their learning and achievement,
they are capable of rendering certain
unique type of service, they should
be allowed to do so.

Let us suppose that Govemment
has & case in the Supreme Court. We
have not got many lawyers in the
matter of Company Law. Should not
a lawyer Member of Parliament, well
versed in that law, be allowed to
appear on behalf of the Government
in such a case before the Supreme
Court afmply because he is a Member
of Parhament? Does he forfeit the
confidence of his people® Is his opin-
ion, as a distinguished jurist and «
Member of Parliament likely to be
influenced simply because he works
there? Nowhere in the world is such
an opinion about the lawyers’ capa-
city or is it considerad that the trust
reposed in him is taken away.

Secondly, about radics. Lat us take
Bhrimati Rukmani Arundale. She
goes and gives a talk on the hia‘u'y
of arts and it lasts about a w

lhei:dallyblidlh.m.letu
each such talk. Are
dwﬂvedofnuchu
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and Adistinguizhad service simply
because the poor lady happens to be
a Member of Parliament? It is not
doing sany injury to her; it is doing
injury to the people

Therefore, 1 beg to submit that
these two antendments should be con-
sidered By the Joint Committee. I
would again say that while judging
our people, we should not judge them
too near the ground. Let us take a
"reasonable view. His impartiality and
honesty should in no way be judged
or balanced as in the market place
manner. He 15 a different, superior
man. The trust reposed by the people
should be taken into account and a
reasonable view of the case taken.

dfem srgc o wrte @ T
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AR 3 T AT wed 9w A
wafae fafree aga &1 gfvar war
s Srgn g R faedw qramerdy
& ¥ oA 9T o faw g |/
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X TV W gy F w9 Leve
¥ o fedwe w9 fierf vt i
W@ T & wred fark v s g A

A 1808 ¥ WX 8y ¥ oy U w
it ® ¥ foad arfew g @ = F
wh e o g A TR

Wiz @ S tete § g ogwr
fager zwr IR w1 garer Iw foad
% fegr mor @ femwl WA W
wiiey mrw wifee & aamr 1 it
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o ¥ AT Yo AW qE WY
W wme 9x M femr W
§ {83y & Qe & @ AT 9T
€ s 8 F et s wmar
WY1 agr & ag WO TN ST
& gfefeq o3 F wrr & 1 YW
areT  gefgar woman 6 owrfefes
R § it frer & o A somew
& g er N ow @
warew % faareedt w<ar § Sa%
fog yifes st @+ R
™ ¢

—

“A person shall be disqualified
for being chosen as, and for being,
® member of either House of Par-
hament—(a) if he holds any office
of profit under the Government
of India or the Government of
any State, other than an office
declared by Parliament by law not
to disqualify its holder;

R & ¥ Q ogowm w1 e
ey a1 & wgAse ms e ar
fodr €z maddz % v wfsw W
wifwe ford g1 ag = orisaTye & Ay
[0 EY TFAT § A WU T T HT
TEdr & agr W7 i WIg a7 Ay eI
A | O 1 WR qfeare
wit @ I feemreifedas w g2r
N ¥+ we aifqamie qEr T Y
WAL AT FE AvRT W ST QT gy
2 foak ef@ oy wew wifvam@z w1
AT @ TE AT WG F T 4o W
¥ Ty @ e § fe aw e ag
AT 93 &Y gg Ay Wil ATy wt
[ fry Wi W AT @ A Y
& @ fr 9w ow &1 T amr
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. [dfsa 5w o wriva)
# e A wxAr Bt uw e o fed

v ¥, a1 fr wafega w3 amar
§ ot A ey AT § W wTYaTE @
% oyl 9T T &5 omar & 7 wefed
A o I W AT A g fE
g @A fear wrg e osifesr s
e &1 § X IT% foxger &
ifas fear wg WX a8 9AET ¥
faqr wrg fo ww & fod @ @ wwray
we N AR & ) I A% I TG
& aw as wifvw wiw wfeew
&1 BT HWT TG & TwT )
ot o g, fomwr maadEe ¥ wfEe
FH A TG fear 1 |z e
amdTe ¢ dww ¥ 3@k wy
¢ fe ga foae mff wor &% §, wife
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(Presvention of
Drisqualisication) Bill 5654

fFrrasar g ) qRai e
TRA MR JT AT § @ § 1 fod
® qrf &, e I ¥ J6Y I¥ I
I Fufeqt & I & gwH 99 fEar
g1 f5 s &S T F=dmw wfew
uTH NifRE F A7 vt |1 € faw w
¥ ¥ a%-F9W § g% HAfeqT 7qT FqY
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wTE B9 WX a7« HIY, I5H wmd ¥
TT A Y, IT AT 5% , A fF oy
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wgE & wEm o F wga § fe
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the end of rule 9 of the Parliamentary
Refree w3t & R elc ot X Hlection Rules, of the following

I N By & Ine 7 A, T peragraph, that is to say:

et Fﬂt{ﬂﬂ,ﬁi’imﬁrm

¥ Ty @ @ fr ag SE WA ¥ (2) A candidate's consent given
ST R e e e
T WRw ¥ §, TR EX F ; .
T ern Tl EREEENE
wTEaT 41 f§ A grygE wieAr &, 399 a - o -
R wy R e a fe @ Eind 1o the House ot Coamocns
foegm a1 w@ ot & FF owra

fafreet aga & W™ w1 w4 wT &, % qg wrgw g e v faidgaw
gt & AR AT SEAT 91, oI QN R T gft ®X @A | g
w o s & 7 owy g% Fea Jg ag e gen §
w1 wgar § fe ag s e feg-

Hﬂ*ﬁﬁ——-ﬂfﬁé’&ﬁ%ﬁﬁ— 1 give my —consent to be-
TR W T QF AR gR o come a Member of Parliament
Xer & o g o @Egw J w7 Jq% 919 a7 faem oq : FA A @
7g TR Taar § g9y ow frae forr & w're 3 ¥ ¥ fod) S3qa & g
T 1 X wew g 6 ogg s gt s WX F ag arwan g fw AR
T qEEE & 6 @Y aafaar s ¥ gz famanfafe¥yms & & 1
T #t g g 9 YmaT (@F fFoyasr |

® TCAT B WG TR LW WY
QF qTH TH %[ AH T AR qI99E
fastrar Srwar g Wi ag TR awr 22
9eH i} —

The second schedule to the Repre-
sentation of the People Act, : 1940,
which ocontaing Parliamentary Elec-
tion Rules and joetal' election rules
shall be amended by the addition, at

A & TITHg & WG, AT wfgq
T 35 g W] s?-rmwrf’s_ft
FT T @ A eI RN AT
ug 9% ifge Y g s ag e
wer 8t & FwAr . B R Fo Yo
GHT ATEX 4T AT WIT F T4 AHAT
F & A 8% AT ¥ IFNT g &
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“Except as provided in this Aect,
a person shall not be disquall-
fied from Membership to the House
of Commons by reason of his
holding an office or place of profit
under the Crowu or any other
office or place and g person shall
not be disqualified for appoint-
ment to or for holding office or
place by reason of his being a
Membey of that House.”
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e W d Wt g T
AR fowr § fs wfzh qarnw
¥ WX NY a7 wRAh qErdw €
@ o X W€ wifew g for w1
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WMo WRATFL, T Ho dre fraaw

afes dur wifew o fedft & e
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Disqualsfication) Bill
wgr ¥ ot fs g & A€ wreamy
iR W W W TR W
& wmth daez e &, & Tt § 0
gy wd & ¥ ArwAr age wwd
oY AR WFT FOETT Y N v B,
wy qrfeaTiz &1 AT N & el of
g dwfew aff 31 artfaw
fufred wifgarr & o o XY
Wit % At & ¥ gor ¥ W W
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fraar §, ¥ fenfadr faslt §, sanar
wwaran  faey §, s wwde
frar §, st snfer AT w &, Y ag
aifey wrs S fr ar F amr ¥ ¢
et ag  fasr oot fasge qoer wif
woar § 1| wy faw o frercs Tl s
fe mftswas afrz vt qudt
oTe ¥ R fasgw wiw A W oY
¥ e @ By w1 s o mar g e



5661 Parliament

[dfra sTgT ave wwiha)
TRl agy ¥ WM & oww gefY,

+q wrfaw & fir 2o # it agr o, fedh
FaT Rmadhy F, firdy o srad &,
frdfY Yvg TTadw [, A & wux frrrwA

A & WL TqTET ¥ IGIET HIW HT
oI I9% 06T & & 99 oawle-
et asaRacfar 2
A=A N AT, I E WK
WIEW BT FIOTT ¥ T SgrET e
7 78 & fe Iy & wifsfas qx
A& A foear ora fo & g d Tz O
i ZaTR QT 9 A A w97 73 AT,
T A% I, STAw FT werET< 7
frer ST | X S WY T R ST
AT g | PR vz aw g faema
F w17 ¥ AATTE T *7T7 Fr
ozt 9T €& a9t & IR Fey =y
< &1 gt & W A wf Mazy wnd
gfeaw ax o€ & fo Mg d 7§
WL I AL T TATAT T o7 §627 ¢
afes garlt @t widegow ¢ WK
FaT gEasr w14 ¥ 957 3 &t
sugew fR@ 1 faamam & s
A TmET 1 T S weAET
€t ¥ fr Fore® A & a9 wifew
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(Presvention of
Disgualification) Bill oo

ure s aiw @i o saer
g 5% o vy X

dfeT IR wax & 9w 7 whvwr
THIT | Q¥T U¥ QWA A REET
Faar & agt av fodft #tfers ¥ T
AT FAEN DT T §

A A farm a s Iv Y, ¥
AR Y gTE wrAr aEEr g e fe
fa% gt w1 fafaee g F w faw
& w7 fFar & 1 P Emw fe 7 a9
s qsg faans, ¥ J7T ¥ Jowy
Fyr= ¢ qIfegTaAE ® I TR W 076
fasmrar wrgar g foo® f& = @
wifedw fed 79 § faas G wifeq
1% Sk & faar @y §

“Subject to the provisions of this
Act, a person 1s disgualified for
the membership of the House of
Commons who for the time being
holds any of the judicial offfces
specified in Part 1 of the Furst
Schedule to this Act”

W wE TTLA §, 39 Jfeww arfe-
qq &1 faF & | 7 JIC ) gk
& % gfeww fwad A Tz
90T §F g, ¥ TfeAEe & ¥wT
Y 1 qFA AT ATgH R ATt g {5
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FH H § WX FF 9T qfeaTe
& e gF O v fad w® & Wi
& Sffeqs 17 #F & | [AX qANT
R o BT wHEY §, TR WA wXE,
9T ¥ ST F OF I oEw § O
o % T 9% g vy R & 9w
A & g o ¥ feerrfef gt
o Wt IR gw § i & YT R
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(Prevention of
Disqualification) Bill 3664

wrfee & fare aft & &fer 3o qwr-
T §, T I A a3 fae g
§ o'\ 37 T 7y AT A T free
gnit fe wrar ag wifew are srfee
tm i wmaseads
aear & ar A &5 svar & | Afw
# wrgav § 5 7y degw TEfEe o=
arfge w1 A e qrfearde € FAy
¥ faq wo7 3 Sowr AEE A e &
G AT K WR AR AT FEAT A1RRQ
fE 7 1 faegw ¥ wT afdw arw
& fiw a2 @ 7w & AT ol wweY
WA T o wwa
R 77 Wl afasge Wk fafaw
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¥ A4y T § W A I Hfeww
W@ ¥ 7 1@ wifaw af § R gw I
WFEYTA 2 T |

sEfaraargmiraeagagd

“Whoever 1z employed in the
ciwvil service of the Crown whe-
ther in an established capacity or
not, or whether whole or part of
us time.”

@ Aar fawr & a1d zrdw e
g9 faw s fafae gy & v =%
% 2 faar & 1 gAT wNE F g R
T 4 fir 0/ wweng M TAHEE &
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grr A SEw ¢, IO adwErs &,
AR & wrgan § e 17 o PG <
faar wrw W v w32 4N v Faflewr
qATET FY WY Y AR ¥ wRAg
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foq wd g a9 e & fog R
# ®TH $T1 & I¥ T FT HRH @
famr 9 o s % frar s e
T AT AR ¥ TR AT
¥ grfea Y | i uw A gE kA
forarar & o f& fdt avg ' ogF o
& gfuar } ooz & Qi &
TR TSI ORI A off W 36 faon
T gt &7 & Iuwr gRwe e
®Ox 2 fegr | & flt st & e
fasrs A fis qafers w1 v v Y,
& w7 wgay /e F oy wgm
fis apfreRre, arow agheRe i
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qrTT atg e fs aae 7wy
frsanfrrag s @ o d
g ¥ fis et g7 ard F oy e,
¥ Q¥ UUwTH 1 TR & v i
af g T wgar i F wigaw § e
o wwaTE 1 g qrwwww ¥ fean
wrg |

W HTHINTC W7 ®ATH WTar § O
AT w1 e wT AveT Ay
o aft & e WA 7 ot g
# fowr a1 fe famr wefom) & at §
g6 agiwTe T &Y gy Ik A F W
wgd ¢ s etz ageiwT WX Wi
W OW & HEdT &t f§ wmr eww
gryeqery o fie aff | ow gt T
HTENATT %7 §47 § a1 & o g% wre-
AR §, T 8 3 Wy v f
WRTaawaT g 5 @ @ F o o
to qEe ¥wd W B Pk qw
TE ¥ 3 ©HF A WK & qreErd
W ot O # wwar g s Jaw AT
forars 1€ gt i A § SO Swer
feernfas fagr o wewr W
qw e & fag ag s ww fis
fe wg wTeETh § ¥ ¥y fgeer o
e cwar § wWT s AT
TFEST § ¥ I9W@ & AT 9 WX
oy fgear It soRR & sw F
cifers w<ar § aw oy sy gedr & | e
agEaErT WX gTEEY, I, e
vty faa® e iy & g o1 omaeir §
fedfemagsm e ¥, & wre oyt
qifsare & @ Wi § & 9 AR
W A ATl 9T WOX WEC 9T |

¥ wrgm § v dew w2 o
e sig wr vl fie dafoer &
€ o §, T art F o A gl
feitd 2 fos o gt 1 afraride
Fdy & frg gz Y wn s wllY
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wrrrare & fwd it fod ag o
wort § e oy bl 3 oo 11 &
n%ww(u)%wqukhtmi
wrear § T werere % ot & oriw oY
W fF uTaT Wy wUX g2 W 0 &
wEIT §, Tk Ky 7 on fw oy
¥ uze A wd vew wpw § e yfe
sary aaddz & 133 (s) ¥ dwwww
& & Wik g qiEmrAz & dea<fag &
forg wer gy awar § Wi fad w3 R
ofearie ® ¥ & fag faer §
¥ wrger § fo sa vz o wna dfer
gy asw amer ¢ wifefges 47 &g
wrfsad st & I8 F af wgar i
€ aE o o §t 17 | X Y q9Ar
#fce a7 e wfgg W & wgaT ¥
5 faT g F A A A2 A frar
ITH A1 § agerers o7 7 1 wT &
2w & @ fee) ® g ¥ afew
aft § v “2aqa” atg g ¥ fag
# w3 wx f ag xq wriax & fo a8
fe g7eY Qrxeqma frgr o or 7 femy
ATY 1 F THE & AT T ATTAT g W dATT
¥ A § T HA FAT 9%AT § 4 ATHY
TR wAT W gF D, IJ9NT I

74414
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ga
11
1

(m)”mu <668
art ¢u fawr & w=x fas § w82
wifead w1, HSfore ardt st w1 o
¥% fow four war § g w10 A
gt ¢ fe ot o e T @,
Ia%! 9w 9T 3w W W T
ez & R s § fe g fadrm
g A & e A ag ey ¥
B § AT F, IT W qwr O w,

farg & afemrw ¥ wrxeft 2 #Y wiqw vy
FFd ¢, IF €T AT & w2 A ardR
At f T qrE B ¥ wrzfaEt 93
| 1T § | XF & QAT A qAgAT
w1y, fverer o1 iF ofy Formv gar & -

“(6) a member of a Legislature
of a country or territory outside
the Commonwealth.”

Mr Speaker: This is being sent to
the Select Committee. The hon. Mem-
ber may be brief, It is not as if we
are now deciding one way or the
other regarding the matter.

qfex srgc v wniwe 7 W W
afi dwar § ofeT ¥ ot wwn §
fe wzr aw dyge w1 o & O
dagy FA A w\ATT 9t
& v orf gepe Al & ) aF Qugw
AT §f qdm W) Ia § ww uifs-
W& WY g% v g 1 Ry AR Farmron
¥ AT & 0 ST GATT, § w7 WY aqoAg
Iy T fewrar wrgaT § 1L wrw A
<7 g ow Rfwedwe § g fewmr 1w
ot § | v ury A ¥ fafred W
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Ty €, wyr fir fafaes wifee wre
wifez & T o}, @ wgr v fs ww
€Y v fr O w1 & e o Tefred
W ST & Wt &3, too AT o
fafreed wt &5 ad Wi zamk o
9T oY @ ¥ ) @yt favargw # q@w
fag ag firat st fis wo & waTaT wiRHY
X 7t it N fafrees Y o W A
¥ v grafagl ¥ SarET * T 2R FTIF
afl g 1 & wrgan § froxw few
wif &l o1 gt A @ 1 owEr AW
TRz ars givear A Wem we
T HATH &, T & W] AW §
fafrerd a@ & *afew & wEa ¢ 5
£ 37 A Tz 7 gEfer F
Y Wy A AM wriews o
w1 sfpast oy ez v ) qH
T¥ THT ATAST Q17 § wafw wifeaer
wafaga F aty siwas wrdtfaaa &
fedire 2 & fY ) & ag ofor gara ad
2er T WTEAT | w4 A ol oo &
w frx &1 fax frar & dfesr as
fog R =€ U A @, wifs oF
mﬁma@;qﬁlﬁ&awqﬁ
T AT FIA AT RS &, wwleg
% wTear g fF O ¥ o gy W W
Ty § TRT W77 WX T Saer fear
¥y fr o sy e fafaed
&t grfr 1 fafaee T & oz enfeg are
Tfrz S s A S A A ¢
fafret go e & o ot 77 &
To" &Y &9 5T & | w & F 7
TR T W g
ATAT ¥T & AW AE ¥ W PIT _
Qs ¥ wTIR e f wfrw s

Wh vEmT § ¢ faw ¥ N fn
T AT §, e A ST dwaAr § 1w
ux fad dearga o  Avadfaw
T T wy, I & are® frer war @,
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Quz & W wfY forery wur w1 fie o o
fify w7 Sbwery Qur-a #Y fir oy feelt WY
2w ¥ v B, W EREE W W
g, aw mx wrw AT ¥ Tuv Prr WfET
fr 3% arfew are wifse o were fear

* wrg WY Iq Y Trpeqara far 1A

®fies a1 ATqw Har & fs oY faw
faforeee smaw e &, 9w & ard
X qrfY e o7 T & WYY O A #2adr
wr§ ol &, o R3wh ¥ (@ T
sy & fs o A wreRr T oW
TAAY | IR B2 3 oTE T F fowr
t:

“(h) an adviser created tempo-
rarily for the purpose of advising
the Government or any other

authority on any matter of public
importance.”

14 hrs.

¥ feaarear @ sEr st W
for & wmaT @ 1 WY TEATEaT qHFIR
HT T T HET AT §Y 419 TLATEA
dfore dfea IV wa arae 2 fiforg, -
oa Y giasgfen, agwiea & 1,
AT et & &Y, qw @ W 19w
Ne@LfF QR qomE
fire &Yor £7 QLATTAT ? “HIC N AR AT
iz it st wwifd’ fad wig &
FTEIRET § g% & fay w9 e}
gk w1 dfwy, &g ffwe fs g7
w g weTaa §

“On any matter of public importance.”
What is a matter of public importance?
# W ¥ Wt wor wngew f
oA 3 oEw oW a7 § fewfew
wre mfer & N W[ W9 U@
g aldvwmd & off ooy
fragogr ey s & | oA WY
SRR ui aie §, o srifefre e
t FqTRT CEY e
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# vt wenr fie iy duamene et
$fwe, 58 & vt v/ wEEd
v fY, - Qo a8, o
aw ¥ awrew 2ar ¢ 1 e w34 F

W atE & TF{UE 7 CFaITew <7 & |
HH a¥ gare fafrex e A g7 &M
% UF #1¢ a2 famr § 1 ug A
AR

WA aTd MEEd & 9 €
TR € §, 3T & ATt W W SUTET T
T &, M { s § 5 arww Twe
® qrfew w6 wifee e faar am,
dfer w33 | a7 a7 frar fe ga Aoy
TR FH & % gg 797 v g 6
Tz W& dar Ay & Fod wifew s1w
wrfez ¥ faar o + g Y T gee
¥ R A AEAE HT 9@ g, 6
W AE EHEST & AR |
WSy & wE ¥ s dre &
fazare # g wa @ € fF aTEw ATTw-
ot WY g # wifew O sifwe suT
foar am 1 @O T A @ wwd ¢
wife xg gfmfadow & g o
v ¥ 1 o wifaw wh g, /et
ww wriafroer € s g @ 2 )
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st wifafomy fower?d o e &,
T W &7 ST WY § @ AT
Far e ¥, sgdw @ e
T A ff " fe o O T AR
#t fie gy agi g 7 <, g fegw
wafaw § 1 78 T 4 & )
T W e wfaer § fe ag am
7R % gt wre 43, O g Dy
N g v ¥ W v 799 7 W
N B WAT FA K Ay F w1 7
a8 wrar fe W€ oft amEm wTwET
AT WL TAAT AT 0 | F g
gt g e ewsifefafedy & amiz
ouTE 3 ¥ 7y dEAr HAF § 1§ wed
fafreet arga W wifefage & ox
a1 § R wH am wrufee 4o
T @ v & 38 fear e O wrr
TET W & ST €Y, I K ARG WA X
T OFT 91T ) F G SF v A 2O F
dfer qfe st fafres o «@
T fzas §, ag T wa fe weaw
w7 9o & 1 9ErT I Y gfaar wr avat
g fis o few ag & wR § Wi
fFaAT GTET J3IA € aY SHHT 9T FEAT
fr g o &t dar AT @A
§ o qiferdz 1 fd Wi e
T ATITE @ ® qFATE WY I
Tar faer 7 aqvar sfed a1 4

® 3@ AR WA ¥ O HTAT ATEAT
oA 3Nt v g w e -
I IPAT ¥ qAET 7 foar g 1 agy
T AT qifergrae oF @Y ane % fF
ot freft 9 &7 FvaT AR T
WX faefr acg & &av o ar w0
# &Y wawar § 5 Ier Gar W ur
HPeT 7 27 W ¥ A6 4T ¥ Ay
T & yafog & wgat § fe wad
ITH ffeddn § W T WA a0, gAe
I AT F AT g ¥ T
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Rt gy foerd & e @Y 1 7 wgw
A w7 ]t § e A & oy
o 9 fis & wg Ty g W E SO
oY g wrghy o fis gz arfes wre s
» feefafeyar amra@ 1+ oo
amd & f wft gart w ¥ oy yraw §
e age & qraw} F wrw v O W
«iferamiz Y grfew & | Sfer Yo%
g Tt qer wifgy, Wi g ww
A ¥ famran & awral ¥ quw drear
wITRY fis g ¥ dr & wree et qrfera-
Wz waft § fo st X 0% e
qTATE B, ¥ O s fmrvAmT A,
N THRT ¥ T CTRQUE Y 2T W
A% Wit Y wTH wT oY s 2w ¢ o
over Y ) 7 wgw & @ wifew e
TfRE & ST o7 | wu g0 xa@ wge ¥
fesré vt oY gw ol wli

¥ T FAA ¥ STTAETR wET
fr g @ w0 Y fd sT T

W% faamae & v & IR ) W
™\

% arowr gy war st § fe
oA R AR w7 AT fagr arfe |
IR WA FT AL FT T |

Bhrt Yajnik (Ahmedabad): Mr,
Speaker, the work of the Opposition
has been considerably facilitated by
the exhaustive criticism to which
Pandit Thakur Das Bhargava has
subjected this Bill. I am also glad
40 see that Parllament has taken the
inittative in this matter. We gre all
thanktul to the Committee that has
gone into this subject with great care,
with grest precision and so0 exhaus-
tively and placed before us the main
wprinciples which should guide us and
the House in framing a new Bill on
the subject.

‘The three prinegples that emerge
fromn this discussion, in my opinion,
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are that persons holding an office of
profit should have sufficlent time to
devote to Parliament, secondly, that
they should be able to work inde-
pendently of Government, that is to
say, they should not be wmubject to
the executive policies of the Govern-
ment and thirdly, they should not be,
whether taking money or not or any
honorarium or not, In a position to
influence unduly people who are
working under them or people within
their jurisdiction In view of the
principles that have been enunciated-
by hon. friend, if we look at the con-
crete instance of the Vice-Chancellor,
it is quite obvious that either a Vice-
Chancellor does not perform his duty
towards the University or he is not
able to work faithfully as a Member
of Parliament The special considera-
tion that has weighed with us also is
that a Vice-Chancellor is, after all,
carrying out the educational policies
of Government as an executive head
of a university How can that Vice-
Chancellor bring an i1ndependent
mind to besr on the subjects that
come bhefore him, and how can he be
the head, not merely titular, but the
true executive head and intellectual
head of an educational organisation?

Then, we must also realise that the
Vice-Chancellor exercises enormous
influence over a post of professors and
lecturers, and perhaps hundreds or
thousands of students, and taking
human nature as it is, if a Vice-Chan-
cellor stands as a Member for Parlia-
ment, naturally the whole host of
professors and lecturers and salaried
servants and several hundreds stu-
dents also would work as an army
of electioneering agents.  Whether
they would come within the purview
of the law or not iz a different
thing, and many things are done that
cannot be proved. In any event, this
Parliament and every Member should
like, Caesar’s wife, be above suspi-
cion, and therefore 1 would certainly
urge Government to disqualify any
and every Vice-Chancellor from
being a Mamber of Parliament
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ething has been 2aid about
guards. ‘1 hive seen something
e home guards as & man of the
istricts. There is not much differ-
between a home guard and the
liceman in time of emergency.
We of the Opposition are very often
involved in many movements, and
however peaceful the movements,

e

g

guards are attached. Apart from
politics, I know of instances in which
the home guards have been even
more zealous instruments of errone-
ous Government policies, and they
have not hesitated t0 shoot people
when the police, burdened with a
sence of responsibility, have held
their hands. So, a home guard is
appointed a home guard by the
executive Government. Then there
is the whole heirarchy of officials,
and 1 certainly would request the
Government to drop the home guards
from the list of exemptions

Then there are these statutory
bodies, and thewr chairmen and
governors are alse sought to be
exempted by this Bill. This has cer-
tainly been done in the teeth of, in
flagrant opposition to, the recom-
mendations of the Bhargava Commit-
tee, and Pandit Thakur Das Bhargava
has said quite a lot in the most elo-
quent and 1n the most persuasive
terms.

Fancy a chairman or a director of
a finance corporation being a Mem-
ber of Parliament. We have to deal
with these things every tme, the
working of these filnance corpora-
tions, the Coffee Board, the Tea
Board, the commodity boards and
other statutory Dbodies which are
aided by Government, which are
working with Government finances
and which have very wide powers
and control a great amount of patro-
nage, which are in a position to dis-
pose of many important appeals,
which also distribute funds as loans
and otherwise. And the Boards may
£o0 on increasing.
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It is absolutely necessary that all
these men, however high and mighty
they might be, however capable,
however efficient they might be,
should not be Members of Parlia-
ment. They might be entrusted wnth
work of the highest responsibilty by
Government no doubt, but that does
not qualify them for being elected to
this House.

There is enough room for talent in
India. The biggest engineers, the
biggest scientists are doing things
that most of us cannot do. 'Their
position, the position of many of
them, is much higher than that of any
of us, but that does not qualify them
for being Members of this House
where absolutely independent judg-
ment should be brought to bear on
every question that is before them.
This House has not the monopoly of
all wisdom in this country. Let wis-
dom fructify all over the land.

A friend complained about a MUP.
lawyer's abilities not being available
to the Supreme Court in an important
case. Well, there are great lawyers,
and they are performing emnent
services perhaps to this land in many
capacities, but they need not be in
this House. This House can do with-
out them What we, above all,
desire is thorough independence of the
executive. Reading the British law
and case law we see how zealous
Parliament was in keeping its Mem-
bers absolutely away from the influ-
ence of the Crown in those old days.
We should be as zealous even mn the
circumstances of our Republic in
seeing that all Members of Parlia-
ment are absolutely free from the all-
pervasive influence of the executive,
and they should not be tied down to
any policies of the executive which
they would not be in a position to
judge independently as Members of
Parliament.

I do not want to take much of the
time of the House, but 1 want to
place the greatest emphasis on these
village revenue officials. I am a rural
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man and have been working many
year in the countryside as many of
our friends are doing. I know, and
we all know, the role of the village
revenue official.  Unfortunately, the
words used here are: “the office of
village revenue officer, such as....”
which is only by way of illustration.
So, if the Law Minister likes 1t, he
can just chop off the rest of it.

And what is the village revenue
official doing? Is he just a country
gentleman? Is he occupying an
ornamental post? Is he there just to
be a host to all goed people who
come to the wvillage? Is he merely a
welfare officer? He is a revenue
officer, and a revenue officer has to
collect revenue, and collecting reve-
nue is a big Job.

So, in the first instance, 1 cannoi
understand how any revenue officer
who is responsible to the exvceutive
Government for collection of land
revenue—and that is a big tem in
our income today—can afford to
spend seven, six, five or even four
months out of his constituency, out
of his petty, puny village. It 1s
impossible for him to do so

More than that, he is not capable
of bringing to bear any independent
judgment. His mind is largely gov-
erned by the rural] atmosphere to
which he 1s attached, and he natur-
ally looks at everything from the
point of view of the executive of
which he is only an agent. Because,
after all, he is an mstrument of the
executive Government that cannot be
denied; as a revenue officer,

Then, what influence does a reve-
nue officer hold? We all know what
the role of the revenue officer was
in the olden times under the British
Government. The revenue officers
were the props of the British Gov-
ernment. It was they who created
the greatest difficulties in the way of
the Congress propaganda in the ini-
tial stages. It was they who urged
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the police to use the’ lathis most on
the Congress volunteers. They are
the bed-rock of the old feudalistic
society. They are the bosses, and
they are masters of the countryside.
They are the tyrants. They please,
and co-operate with the well-to-do
people in the village and exploit angd
terrorise the poor. These men, by
force and by threat of force. are a
real power in the village. Can they
ever be expected to be the shining
hghts of a House of Parhament?

Again, Pandit Thakur Das Bhargava
has reminded us that according to the
Representation of the People Act, a
candidate cannot avail himself of his
assistance 1n winning an election. Is
that man, who could not uptill now
act as a candidate’s agent 1n an elec-
tion, to be a candidate for election to
Parhameni? {1 surpasses my imagi-
nation how such a clause could have
been introduced in this Bill  This
provision especially about the village
revenue officer is the most obnoxious
provision, and 1 hope that the Jomnt
Committee to which this Bill 1s being
committed will remove that clause
lock, stock and barrel.

I joint with Pandit Thakur Das
Bhargava in hoping that the Jownt
Committee will take into considera-
tion all the pomnts that have been
placed before this House, and espe-
cially those that huve becn placed
so eloquently by the chairman of the
commiitee that was appointed by
the Speaker, and give us not a piece-
meal or fragmentary Bill such as we
have today before us, which would
not be worthy of us, but a really
comprehensive and exhaustive Bill,
not only in the interests of the purity
and sanctity of this House but also
for the guidance of the would-be
candidates and for the edificalion,
enlightenment, progress and prospe—
rity of our country.

Mr. Speaker: I now call upon Shr¥
Achar. After him, I propose calling
upon Shri Sarju Pandey. Each one
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of them will ‘have ten minutes. We
must close this debate by three
o'clock. 1 shall then call upon the
Law Minister. How long does he
propose to take?

Shri A. K. Sen: Not more than hailf
an hour.

Shri Achar (Mangalore): 1 am
very glad the Bill i1s going before a
Joint Committee, because 1 consider
this Bill to be a very important one
from the point of view of building up
healthy democratic traditions 1n our
country.

The basic principles have already
been stated especially those with
regard to the independence of the
Members of a legislature, whethe:r 1t
be at the Centre or in the States.
The Law Minister, while moving the
motion laid great stress on experts
He made an eloquent appeal that
great engincers, great doctors and
great  scientists, even if they were
holding offices of profit, should be
allowed to eonter this Parliament as
well as the State legislatures That
15 an aspect which has certainly got
to be very seriously considered This
musl be gone into in very great detail
in the Jowmnt Committee But, for my
part, 1 would say that the-e experts
arc not so verv essential, from the
point of view of huving a democrat.c
House.

If we take even an ordinary text-
book on the e'ements of politics, we
shall find that the essence of demo-
cracy 1s not expert knowledge. Ear-
lier writers hke Professor Sidgwick
and also the subsequent writers have
laid great emphasis not on expert
knowledge or on the greatness of a
man of science or anything of that
nature, but on something else. It 1s
not that which helps to build up a
healthy democracy or a good House
of Parliament. The greatest charac-
teristic that is required of a parlia-
mentarian is that he must represent
an interest with which he is identi-
fied. That is the first essential of
democracy. A man who is interested
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in a matter is the best representa-
tive, and not an expert. Take, for
example, experts like C. V. Raman
or Bose Would they like to come to
Parliament? Certainly, such great
scientists or such great literary men
would not come to Parliament.

Shri C. K. Pattabhi Raman (Kum-
bakonam): Why not?

Shri Achar: You would probably
get only second-rate  engineers,
second-rate doctors and second-rate
lawyers into Parliament. ‘The first-
rate men would not be coming to
Parliament Besides, even if we get
very great exXperts in science, or
medicine or law 1n a House, would
that House make a good House of
Parliament?

I would like to remind this House
of une incident that is reported in the
history of the British Parlia 1ent, the
Mother of Parliayment. A great scho-
lar and a great literary man—I need
not mention the name; I think it was
probably Lord Bacon—. ...

Shri C. R. Pattabhi Raman: Hal-
dane.

Shit Achar: | am not quite sure of
the name My memory is that it
was Lord Bacon, He was considcred
to be a great lhiterary man and a
great scholar. Many of his friends
said that 1t was better that he should
become a Member of Parhament
He himself had no confidence in
himself Anyhow, they forced him,
and he became a Member of Parlia~
ment When for the first time he
spoke 1n Parliament, the galleries
were crowded, and all the Members
of Parliament were anxwus to hear
this great scholar. That great scholar
got up and said, I conceive... ..

Dr. Krishnaswami (Chingleput):
It was Addison.

Shri Achar: After two or three
minutes, once again, he said: ‘I
conceive...." Again, he repeated after
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a few minutes “conceive” and then
sat down.

Mr. Bpeaker: All hon. Members
know this.

Shri Achar: Yes, it is so. But it is
a fact which we have to consider
when we are considening this Bill.
The lady Member who spoke after him
said. ‘The hon. Member conceived
thrice, but has brought forth nothing’.

What I would like to point out is
that it is not expert knowledge or
scholarship that would help to make
this House or a legislature a good
Housc to represent the various inte-
rests in the country. On the other
hand, it 1s the ordinary man,—it may
be an ordinary farmer; it may be an
ordinary barber, if I may so put 1,
or it may be any man followwng any
particular interest 1in a legislature
That does not mean that Parliament
does not want to utilise the services
of great men. Parliament would cer-
tainly like to utilise the services of
a great expert, a great enginecr or a
great doctor or a great lawyer. They
will be paid for it They need not
be Members of the House. From that
pomnt of view, I would request the
Law Minister as well as the Joint
Committee to consider this aspect of
the question. It 1s not expert know-
ledge that 1s required. The man who
feels the pinch of the shoe, he 1s the
person interested and he alone 1s the
best person to represent. Of course,
experts will co-operate and heip in
the execution of policy but not in its
formulation From that point of
view, we should have the services of
experts, whether they be engineers,
sc.entists or others But it should not
be the principle of this legislation to
get exnerts in here. The more impor-
tant principle is—I think it has been
sufficiently debated upon—the inde-
pendence cf the Member to vote, and
independence to express his views.
My hon. friends, especially the vene-
rable friend and veteran parliamen-
tarian of this House, spoke clearly
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and for a long time. Though I could
not follow the language, I would
make out that the point he was
emphasising all along was the inde-
pendence of the Members.

From this point of view, is it good
to have anybody in Parliament who
is in the pay of Government? Can
he independently exercise his vote?
Can he independently argue and put
forth a case against Government
from which he is drawing remunera-
tion? From that point of wview, is it
good to have such offices removed
from disqualification?

Of course, thig is a little contro-
versial subject, as to what exactly is
an office of profit. We need not go
into that now. There are decisions
of the High Courts and the Supreme
Court on this. Whatever it may be,
the only question is whether he will
be independent. If neot, should such
a person be brought into Parlia-
ment. So far as I am concerned,
such a person should not be brought
into Praliament.

What does our Constitution say?
It says that the general principle is
that persons enjoving offices of profit
should not be allowed to come into
Parliament That 1s a clear proposi-
tion. , To this principle, only one or
two except:ons are made. They are
mentioned in the Bill also. Minis-
ters have been exempted from this
provision This is mentioned 1In
clause 2(a)—‘any office held by a
Minister for the Unmion or for any
State whether ex-officio or by name’.
Of course, there is a very good rea-
son for that., He goes to the electo-
rate and is elected. Then he becomes
Minister But if there is to be any
further exception, a clear case should
be made out for it. But here excep-
tions are given to which reference
has been made by severa]l speakers.
I, being the last speaker, do not want
to repeat them. These exceptions are



56383 Parliament

relating to persons who would cer-
tainly be under obligation to Govern-
ment, and they should not be inclu-
ded.

Not only that, there is the question
of drafting also. 1 do not know how
exactly this is brought in here. For
example, take item (i) of clause
2(h):

“the office of village revenue
officer, such as lambardar, mal-
guzar, patel, deshmukh and the
like, who is remunerated by a
share of, or commission on, the
amount of land revenue collected
by him”.

That is, if he gets a share. he
should be exempted. But I find that
in our parts, he does not get commis-
sion. He gets regular pay, monthly
pay. Why should there be a differ-
ence made? So far as I am concern-
ed, whether it be village patels or
any higher officer, those who get
remuneration from Government
should not be allowed to come into
Parliament. If the patel 1s to be
allowed to come into Parhiament, why
should a distinction be made in the
other case?

Then again, item (iii)
fully vague. It says:

is beauti-

“an adviser created tempor-
arily for the purpose of advising
the Government or any other
authority on any matter of pub-
lic importance”.

I feel on the whole that this Bill
requires considerable consideration
and I would suggest to the Joint
Committee to see that this is exa-
mined with a view to the preserva-
tion of democratic institutions in our
country, so that all those persons who
are under obligation to Government
are not allowed to come into Parlia-
ment or local legislatures.

st Wy ared (W) owEnd

wEEy, TR AR ag oY fawr dw g
£ oY 3o 9T wwmet o I awOT gk
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Shri A. K. Sen: Mr. Deputy-
Speaker, Sir, I am obliged to the hon.
Members who have taken part in the
discussion on this motion. Whether
the speakers have spoken against the
policy of the Bill or the different
clauses of the Bill or whether they
have spoken in favour, it shows, a
deep concem to preserve the inde-
pendence and dignity of this House.
Thoughts may differ, solutions may
differ but the keenness for keeping
up the traditions of this House as the
supreme legislature of the country,
fearless of anyone is evident from
the speeches of the hon. Members
who have taken part in this debate.
That justifies the compliments paid
by the Manchester Guardiean which
has been quoted on the floor of this
House by the hon. Member, Shri Nath
Pai. It also shows that the party
which has becn in power for the Jast
10 years and the party which had
obtained the approval of the House
in regard 1o the previous enaciments
which granted substantially the same
exemptions had not misused the
exemptions thus granted. Nor have
they taken advaniage of those provi-
sions, tif I may usc a vulgar expres-
sion (Shri Jaipal Singh: No, no)
buy the souls of the Members of this
House wilh the resources at its com-
mand. There have never been such
an inclination nor has the meitle of
the House been such as would have
been purchased for a price.

(Interruption.)
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But, in giving expression to our
keenness to preserve the dignity,
and the independence of this House,
I am afraid, we have straved a little,
and have missed the cardinal points
which the Bill seeks to express.

1 think the first speaker suggested
that if this Bill was to be passed, we
might as well scrap article 102 of the
Constitution, because, according to
him, it militates against the spirit of
article 102 This has, more or less,
been repeated by a few other Mem-
bers and it is, therefore, necessary
to answer this criticism which, in my
submission, 1s completely unfounded.
When article 102 was enacted by the
Constituent Assembly, the Members
of the Constituent Assembly were
perfectly aware that the Parliament
must be possessed of powers neces-
sary to exempt certain offices of profit
in the interest of the country and
the legislatures of the States. That is
why article 102 contains within it-
self this very power given to the
Parliament because it says: A per-
son shall be disqualified if he holds
an office of profit etc. Then wvarious
clauses follow—(a), (b), (c).

In (a), it says:

“ if he holds any office of pro-
fit under etc... other than an
office declared by Parliament by
law not to disqualify its holder”.

That means it contains the power
of Parliament to declare what is not
an office of profit in its view. There-
fore, it is a mistake to read 102 as
debarring permanently, for all time
to come, the holders of offices of pro-
fit, as the expression has been under-
stood during the last two centuries
of judicial interpretation.

The reason why that power was
thought necessary to be given in
article 102, I took pains to explain. I
tried to explain when 1 moved the
motion that it was thought necessary
and expedient at that time—and it is
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still necessary and expedient in view
of the 3 enactments which this House
has passed from 1950 to 1853—to
exempt certain offices of profit as
disqualifying persons from being
Members of Parliament in the larger
interests of the country.

It is necessary at this stage to clear
up another point which has unfortu-
nately led to a little confusion. It 1s
thought that removing a disqualifica-
tion is equivalent to placing a man in
Parliament on the floor of this House,
as if a man automatically gets lifted
into the floor of the House. That is
why a lot-of argument has flown
from all sides. It has been said:
why should a Vice-Chancellor who
has to devote all his time as a Parlia-
mentarian on the floor of this House
be allowed to come here when he has
other business to attend to? It is
not as if a Vice-Chancellor, simply
because he is qualified to be a Mem-
ber, gets automatically elected. Elec-
tion depends upon the people, upon
the voters,. We have enough confi-
dence in the capacity of our voters
and they have convinced us that only
those who command the confidence
of the public shall be elected in the
free elections which we have. Those
who do not command the confidence
of the public shall not be allowed
to come as Members of thus House.
The only passport is the passport
of public confildence and the capacity
to secure the consent of the electo-
rate by a majority vote. The removal
of disqualification does not automa-
tically make him a Member. He
has to obtain this passport and ob-
tain the consent of his electorate

Shri Naushir Bharucha (East
Khandesh): It is an argument for
deleting article 102.

Shri A, K. Sen: As 1 said, article
102 contains in itself the seed for
parliamentary legislation. It does
not require any elaboration. A plain
reading of that article would convince
anyone who reads it
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The point I was making is this. It
bas been asked: why exempt Vice-
Chancellors, this man or that man
and s0o on? They have other work
to attend to. They have to be here

whole time and serve this House .

and they cannot work elsewhere. The
two positions are incompatible. In
our Constitution we have created
special ¢onstituencies for teachers and
graduates in the upper Houses in the
States. We have also acknowledged
that principle as a gwding principle
in electing Members to the upper
House here. 8o, graduates and tea-
chers can be qualified to stand for
election for the upper Houses in the
States. VYet, we are told that, they
should be stigmatised and disqualified
to stand as Members of Parliament
the moment they are appointed
Vice-Chancellors. It is that legal
disqualification which the Bill seeks
to remove, Whether a man will be
elected by the people or not is a
different consideration altogether.
Whether the parties which contest
the elections in a democratic country
will chooge such a man having regard
to his pre-occupations is a different
matter. Whether the University
which he serves will allow him to
come as a Member of Parliament is
again a different consideration The
question is: does he suffer from such
a status as to disquality him from
being & Member of Parliament? That
is the point

Shri Raghubir BSahai: Is every
Member of the House of Lords enti-
tled to stand for the House of
Commons?

Shri A. K. Sen: That is a different
matter altogether. He is a peer; how
can he stand for the House of
Commons? He cannot just as here
you cannot be a member of the
Council of States,

8hel Surendra Nath Dwivedi
(Kendrapara): No. They have stood
for election and won the election
and then they have resigned from
the Council of States.
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Mr. Deputy-Speaker: Order, order.
Two hon. Members cannot be on their
feet Just at the same time.

Shri A. K. Sen: Several hon. Mem-
bers have said that the Members must
be here wholetime. They should not
be allowed to have anything else
to do. If the argument 1s followed,
strictly and if we look around this
House, many of us would be disquali-
fled. When this guestion of qualifi-
cation is being debated, how many of
us are attending the House? If every
Member of Parliament has to attend
the House night and day, 24 hours,
and if that be the only basis of quali-
ficalion to become a Member, then
many of us would be disqualified. 1
hope that argument is not pushed too
far for 1t is sure to recoil on ourselves.

The hon. Member in front of me,
Shri1 Asoka Mehta reminds me of this
very strongly. He has done an excel-
lent service with his recent report on
food. His analysis and his knowledge
had been of extreme help fo all of
us, Whether we agree with his con-
clusions or not, is a different matter
but we are all indebted to him for
the excelient work he has done when
he was not & Member of Parliament.
But today if we want to take advant-
age of his erudition and power of
analysis and, if article 102 is to be
followed strictly, we cannot get him
in any advisory capacity.

Mr. Deputy-Speaker: Therefore, he
is going.

Shrl A, K. Sen: That iz why ad-
visory committees and others have
been brought under the purview of
this Bill, It seems that there has
been a good deal of loose thinking on
the purpose and the objective of this
Bill.

Shri Naushir Bharucha (East Khan-
desh): On whose part?

Shri A. K, Sen: On everybody's
part, including myself, if that satisfles
the hon. Member.

You will find that we have taken
the minimum of categories within the
ambit of our exemptions. It has not
been found possible to exempt larger
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categories which, if the matter was
left to me personally, 1 would have
liked to exempt.

If we scan the categories which have
been brought within the ambit of
exemption, our categories do contain
persons who render most valuable
service to the country and the nation:
Lambardars and other services on an
honorary basis are not offices of profit.
They deal with property. I will come
to this later on.

Then, Ministers of the Union and so
on. If we have to give effect to the
argument of Mr. Pande, Ministers
would cease to be Members of this
House. He prefers an irresponsible
Government to a responsible Govern-
ment. 1 do not think the argument
merits an answer We have chosen a
system of responsible Government
which is to answer for every action to
this House and we hope to cherish
and preserve it It 1s unthinkable
that any of us will take seriously any
argument which supports a Govern-
ment which is not responsible to the
House.

Now, the Chief Whip, the Deputy
* Chief Whips 1n Parliament Their
purpose and functions 1n every coun-
try where the parliamentarv svstem
of Government prevails are known.

Then, the National Cadet Corps, the
Territorital Army and the Reserve and
Auxiliary Air Force. Through these
agenciles, we have been trving to
strengthen our defence forces. The
regular services had been meagre
having regard to the vastness of our
country and the greatness of our
defence problem

Shri Naushir Bbarucha:
the whole army in!

Shri A. K. Sen: We are not talking
of the army, We are talking of
something else We are talking
ebout the National Cadet Corps. The
hon Member thinks that the young
boys and girls who join, under a sense
of patriotism, the NCC should be dis-
qu. :9ed because they have chosen
that course. 1 hope that argument is
not listened to by anyone, so that

So, have
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every boy and girl in universities may
join the National Cadet Corps, so that
when the time comes they can defend
their country, so that they can be
trained to render the maximum sacri-
fice that is necessary for a citizen of
this country to defend its liberty and
institutions. If Shri Bharucha 1s go-
ing to prevail, then these boys and
girls should be told beforehand:
“Loook here, you may bte suffering
from the pain of patriotism, you may
be thinking seriously of joining the
National Cadet Corps and other de-
fence and auxiliary services, but by
doing so you will have to part with
your claim to stand as members of
Parliament”, An excellent incentive
to induce our young men to take to
defence services. I am sure no serious
attention would be paid to this line
of argument.

15 hrs.

The next 15 Home Guards. I think
those who thought that Pandit Thakur
Das Bhargava had recommended
the exclusion of Home Guards are
not correct It is yuite the contrary.
It is this Committee which recom-
mend that Home Guards should be
exempt. I think it is at page 41 of
the Report, recommendation 15—

“Persons belonging to the Na-
tional Cadet Corps, Territorial
Army, Members of the Home
Guards 1n various States raised
under spccial enactments should
be exempted from disqualifica-
tion "

We have really taken the wunam-
mous recommececndation of this Com-
mittece and, personally speaking, if
the National Cadet Corps is exempt,
I do not see any reason why members
of Home Guards should be suffering
from this diqualification. That does
not mean that they get automatically
elected

The next category is the office of
sheriff. I think somebody read out
the definition of the word “sheriff”
from Encyclopaedia Britanica. In our
country the office of sheriff is now
governed by relevant statutes. Iis
functions are not the same &3 in
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England or in America. I think it
exists in a purer form in America
than in England today. These gentle-
men are generally very important
members of the public who are select-
ed by the High Courts and not by the
Government. The appointment Iig
made by the High Courts sitting in
Full Court appointing the Sheriffs for
the respective High Courts. These
gentlemen are dra maybhe from
educational institutions, mavbe from
the commercial community and so on.
A man who has estublished himself
in public life is usually chosen as a
sheriff, because he has to discharge
very important functions which in-
volve great care and impartiality.

Shri Raghaobir Sahai: What are the
functions r~formed by a sheriff?

Shri A. K. Sen: Well, I can give the
importiii1 ones, I cannot recite the
whole gamut of functions. The im-
portant functions are: they are en-
trusted with the service of processes
of courts, for executing the writs of
execution, for arresting persons con-
victed of contempt, taking them to
jail, and, in those courts which still
have sessions courts, for producing
prisoners to the sessions courty from
jail and conducting them back. These
are the important functions performed
by him Large sums of money are re-
alised by way of exccution and other-
wise. He also holds sales of movable
and immovable properties attached in
execution. They are very importiant
functions. He is really the arm of the
court The court's judgments and
orders are executed with the aid of
the sheriffs arm. They are, therefore,
selected with care. Now, we have
been told that these important men,
who are chosen by the High Courts to
perform most useful functions which
require great care and impartiality,
would be disqualified, from standing
as Members of Parliument. For what
reason? On what ground? Because
the Hight Courts have chosen them?

Shri Raghobir Sahai: Because they
are public officers.
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Shri A. K. Sen: That is for the
electors. If we look into the matter
there is nothing which will merit their
disqualification compared to ether
citizens.

Next comes the office of Vice-Chan-
cellor about which we have zalready
dealt. Then there is the cffice of
member of any delegation or mission
sent outside India by the Government
for any special purpose. Every year
we have members drawn from this
House who are sent out to various in-
ternational conferences, to the United
Nations and so on, where they draw
certain allowances. 1 suppose we
have not many people left now,
thanks to our system of taxation
and other measures, who can afford
to go outside every year and spend
their own money to attend interna-
tional conferences where our counsels
are sought. If that is so and if this
disqualification is not removed then in
future we shall not be able to send
any member from this House in any
of these important delegations. We
shall have to then tzke others who are
outside this House, Why? Simply
because we have become members of
Parliament dthers will discharge their
functions better and more intelligent-
ly. Is it suggested that simply because
a Member is sent out on an important
delegation or to the United Nations
he ceases to be an independent Mem-
ber of this Parliament? I think we
are paying very little compliment {o
ourselves and thinking too little of
ourselves. It is a case of self-immola~
tion, the antonym of sclf-euology, self-
mortification, which looks at the worst
in ourselves and ignores the best in
ourselves, No, Sir, I am convinced
that the mettle of the Members of this
House is strong enough and, as I said,
their souls cannot be purchased by
selecting them to represent us in de-
legations or in international confer-
ences It is necessary that Members
of Parliament take these important
activities within the ambit of ‘their
parliamentary functions; it is abso-
lutely necessery.
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Next in the list are:

“(i) chairman, director or mem-
ber of a statutory body other
than a body connected with
a8 VUniversity, unless the law
by or under which the statu-
tory body is established
otherwise expressly provides,
or

(i1) chairman or member of a
non-statutory body other than
any such body as is referred
to in clause (g), or

(iii) an adviser created tempo-
rarily for the purpose of ad-
vising the Government or any
other authority on any mat-
ter of public importance.”

I would only quote what the Bhar-
gava Committee has said on  this
point, because I have little to add to
this, and I agree entirely with what
they have said on this point. They
have sald that it is important that
disqualfication with regard to sta-
tutory bodies should be removed, be-
cause it is necessary that Members
of Parliament have to be associated
with the statutory bodies as the Indian
Council of Medical Reseatch and the
whole list that is given in the report
of the Bhargava Committee. Para-
graph 73 of the report says:

“A minority of the Committee
feel that the functions are of such
a character as should incur disqua-
lification. But a majority of the
Committee feel that the functions
of these committees should be
viewed against a wider back-
ground. Parliament has the duty
of developing the couniry and
harnessing 1ts resources for achiev~
ing an all round progress. Mem-
bers of Parliament should there-
fore be allowed to serve in all
capacities except where it is in-
compatible with their duties as
Members gf Parliament to serve
on such committees. It is also re-
cognised that with its under-de-
veloped economy the country has
not such an abundance of talent
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and public spirit that it iz justi-
flable to exclude Members of Par-
liament from opportunities of ser-
vice on such vital committees, It
will not therefore be in public
interests to enforce rigorously the
exclusion of membership of such
non-advisory committees by Mem-
bers of Parliament. Moreover,
the membership of such Dbodies
by itself does not involve the ex-
ercise of executive functions,

The maj)ority are therefore of
the view that members of such
committees should be saved from
incurring disqualification by mak-
ing a necessary provision in the
relevant Acts themselves".

They said that provisions should be
made in the relevant Acts creating the
statutory bodies. Instead of doing
that and including it in every Act,
we have provided for it in this Bill—
because 1t is a changing thing,—we
are setting up more and more statu-
tory bodies every day with increase
in our functions and it will become
cumbrous to insert it in every Act,
an exemption clause separately,—we
thought that it would be a piece of
better draftsmanship to insert it in the
parent Act by way of removing the
disqualification for membership of all
statutory bodies.

Shri Nath Pal: But the question is,
who appoints the committees? Gov-
ernment or Parliament? If Parlia-
ment does it, everybody should wel-
come it.

8hri A. K. Sen: Whoever appoints.

Sh¥i Nath Pai: You are misleading
very tactfully.

Shrl A. K. Sen: Whoever appoints.
Today we may appoint. Tomorrow
¥Oou may.

Shri Nath Pal: That is the whole
essence of it.

Shri A. K. Ben: Whoever is the

Government has to appoint the com-
mittee.
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Pandit Thakur Das Bhargava: Kind-
ly see paragraph 78. You have pot
read it.

Shri A. K. Sen:
whole report.

Mr. Depyty-Speaker: Is it very
necessary that the hon., Minister
should be very emphatic on each and
every point? He may have to yield
on certain points in the Joint Com-
mittee.

I have read the

Shri A. K. Sen: I am only giving
the reasons why these categories have
been introduced. Excepting the cate-
gory of Vice-Chancellor, we Thave
substantially followed the recommen-
dations of the Committee appointed
by the hon. Speaker. That is what 1
said in the opening of the discussion.

One more point about patels, mal-
guzars, and so on. The Representa-
ticn of the People Act made it a cor-
rupt practice to take the help of
those revenue officers whose functions
were like those of the village account-
ants, or revenue accountants, and they
left out of that section the help given
by or rendered by patels, malguzars
and such other officers. The cobvious
implication was that it would not be
a corrupt practice to take the help of
patels, malguzars and like officers. The
reason is well understood. Patels and
malguzars have been hereditary offices
and they have been regarded as in-
herited property, partible. They have
inherited the offices by virtue of their
birth and they are partible, unless the
law of primogeniture applies in any
given instance and about which I have
no knowledge. They have been per-
forming very useful functions ever
since the ancient days and even today
in the villages they perform & very
useful function. In many places patels
are elected even, and they are mostly
in Maharashtra if my knowledge is
correct.

Now, why should these people who
have inherited this office as property
from time immemorial be disqualified
from standing as Members of Parlia-
ment? It is a different question whether
they will be elected or not. The
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people may vote them down. If any
of them has such influence as is atiri-
buted to him then he can put up his
own friend and get him elected. The
whole argument against these persons
has been that these offices exercise
great influence. ‘The patel it is said,
is the last voice in the village. If he
says ‘‘vote for this man” the people
will go like a flock of blind sheep and
vote for that man. That is not the
fact. And you do not really remove
his influence by disqualifying him
from standing as Member. He can
nevertheless make one of his men
stand and the mischief which is
sought to be removed will neverthe-
less remain

It is a technical, legal question. Is
there anything in his office which
should incur the odium of disqualifi-
cation? That is the very narrow
limited point with which we are con-
cerned in this Bill. Does the office
carry anything with it which invites
the stigma of disqualification?

Shri Naushir Bharucha: There is
the “Commission" by Government.

Shri A. K. Sen: Commissions and
other bodies are not infallible. I do
not think there is anything in the
Commission which militates against
our recommendations in the Bill. I
do not know what Commission the
hon. Member has in view.

Shri Naushir Bharucha: The same
which is mentioned in the Bill.

Shri Nath Pai: Your Act makes a
retercence to that

Shri A. K. Sen: Thus, I have dis-
posed of the arguments in substance
put forward against the Bill,

As 1 said, we are all obliged, whe-
ther we apree with the arguments or
not, to the universal expression of
our common desire that nothing should
be done which shall strike at the in-
dependence of our institutions. As I
said, our institutions thrive and pros-
per with the aid of its Members who
are elected by the people and who
are elected by the law which removes
disqualification. The people  deter-
mine ultimately who shall represent
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them ‘That 13 the basmis of our Cons-
titution and our institutions 1 have
not the least doubt that the people
will send out and continue to send
out the very best men that the coun-
try can produce and they will be as
zealous, whether they suffer from dis-
qualification or not by a technical law,
to safeguard the nobleness of our
institution as anybody else The fear
that thewe exemptions are sought to
destroy the independence of our Mem-
bers is extremely unfounded and 1s
not based on reasen

Shri Nath Pal: It 1s happening un-
wittingly

Shri A. K. Sen: 1 hope 1t does not

Therefore, with these words 1 sub-
mat that the motion should be accept-
ed by the House

There has been a shght mistake 1in
the list of names I submitted on the
last occaslon, mentioning the names,
for the Joint Committee Instead of
Shr1 Rameshwar Rao, the name of
Shri Jagannatha Rao should be insert-
ed and in the place of Shri Bimal
Ghose, the name of Shri Khushwaqt
Rai should be inserted

1 beg to move

In the motion moved on 14th Decems-
ber, 1937 fur reference of the Parha-
ment (Prevention of Disqualification)
Bill—

(1) for “Shri J Rameshwar Rao"
substitute “Shri Jagannath Rao”,

{11) for “Shr1 Bimal Comar Ghose"
substitute “Shr1 Kushwaqt Rai”

Mr. Deputy-Speaker: There 1s
amendment No 8 by Shri Easwara
Iyer He 15 not here Anyhow, 1
shall put it to ghe House The ques-
tion 1s:

*That the Bill be circulated for
the purpose of elaiting opinion
thereon by the ist day of Febru-
ary, 1858"

The motion was negatived
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Mr. Deputy-Speaker: I shall now put
the amendment just now moved by
the hon Minister, inserting the name
of Shri Jagannatha Kao in the place
of Shri Rameshwar Rao and insert-
ing the name of Shn Khushwagt Rai
in  the place of Shm Bimal Comar
Ghose

The question 15

In the motion moved on 14th Decem-
ber, 1957 for reference of the Parlia~
ment (Prevention of Disqualification)
Bill—

1) for “Shr1 J Rameshwar Rao™
substizute 'Shri Jagannath Rao”,

(n) for Shun Bimal Comadi Ghose”
substitute “Shri Khushwagt Rai”

The mostwn wa adopted

Mr. Deputy-Speaker: I will now
put to the House he moton 1o sef=
erence of the B t9 a Jmnt Com-
mittee, as amended

The question 15

“That the Pailiament (Preven-
tion of Divqualification) Baill, 1957,
be referred to a Joint Committee
of the Houses consisting of 30

members 20 from this  House,
namely, Sardar Ilukam  Singh,
Pandit Thakur Das Bhargava,

Shmm M R Krishnna, Shn

Dharmndhar Basumatari Shrr Raj

eshwar Patel Shri Rohan  Lal
Chaturvedi, Shn M K Jiminachan-
dray, Shrn Ram  Saha;  Tiwsmn,
Shr1 P Subbiah  Ambalam, Shri
H S.ddananjappa Shii Panna Lal,
Shri1 Jaganaths Raso, Shn S R.
Damani, Shry Sivram Rango Rane,
Shri1 Kushwaqt Rai, Shri Suren-
dra Mahanty, Shr1 Bra) Raj Singh,
Shr1 Aurobindo Ghosal, Shn S.
Faswara Iver and Shrn: Asoke K
Sen, and 10 members from Rajya
Sabha;

that 1n  order to constitute
sitting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Jomnt Commuttee;
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that the Committee shall make
a report to this House by the last
day of the secomd week of the
next session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such variations
and modifications as the Speaker
may make; and

that this House recommends 1o
Rajya Sabha that Rajya Sabha do
join in the said@ Joint Committee
and communicate to this House
the names of members to be
appointed by Rajya Sabha to the
Joint Committee.”

The motion was adopted,

ADDITIONAL DUTIES OF EXCISE
(GOODS OF SPECIAL IMPORT-
ANCE) BILL

Mr. Deputy-Speaker: The House
will now take up the next item.

Shri Mahanty (Dhenkanal): 1 rise
on a point of order.

Mr. Deputy-Speaker: There is no
busimess befare the EHouse. How can
he rise on a puint of order” The hon.
Frnanee Minister

The Minister of Finance (Shri T. T.
Krishnamachari): 1 beg to move:*

“That the Bill to provide for the
levy and collection of additional
duties of excise on certain goods
and for the distribution of a part
of the net proceeds thereof among
the States and to declare those
goods to be of special umportance
in inter-State Trade or commerce,
be taken into consideration.”

Shri Mahanty: I rise on a point of
order.

Mr. Deputy-Speaker: That  this
motion cannot be made?

Shri Mahanty: Yes. My point of
order is that this Additional Duties of
Excise (Goods of Special Importance)
Bill, 1857, has been brought here
under article 272 of the Constitution,
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Special Importance) Bill-
but it does not comply with the re-
quirements of article 272 in full. I
invite your attention to article 272. 1
better read out the last line of the-
article which states:

“those sums shall be distributed
among those States in accordance
with such principles of distribu-
tion as may be formulated by such
law”.

This Bill does not state the principles.
of distribution or devolution It merely
states the quamtum of  distributable
amount which ghould accrue to the
States.

The second point is, it is not enough
that this Bill should determine the
quantum of distributable amount; in
order to be wvalhid, 1t must formulate
and state the principles of such de-
termination  This word “principle”
has arquired 3 certiin precision  in
usage and hiteratuse “Principle” means
the fun-amental basis, the theoratical
basis, for armiving at a particular deci-
sion. We find this Bill does not con-
tain those principles.

Lastly, this word “principle” has
been used in another context in arti-
cle 280, sub-clause (3) (b) where it is
said:

(3} It shall be the duty of the
{Finance) Commission to
make recommendations to the
President as to—

(b} the principles which should
govern the grants-in-aid of
the revenues of the States
ou: of the Consolidated
Fund of India”,

The Finance Commission 1in their
report, have gone at length into the-
principles. Therefore, I am meaning
to suggest that “principle” has been
used in the Constitution to mean the
fundamental basis, tha  theoretical
basis, for such devolution of excise
duty as and when they are distributed.
In view of the fact that this Bill does.
not state those principles concretely,.
we are not in a position to consider

*Moved with the recommendation of the President.
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the Bill on its merita, This confusion
has been created, if you look into the
Statement of Objects and Reesons. .

M’r. Deputy-Speaker: I requested
the hon. Member to say whether there
was any prohibition or restriction on
the Bill being considered. If there is
something wrong in the contents of it,
then when 1 place the motion before
the House, the hon. Member may
stand up and object to those things.
Then we can see what we can do, whe-
ther there is a bar and whether we
cannot proceed further. Let that mo-
tion be made by the hon. Minister
and then when I place the motion be-
fore the House, the hon. Member may
stand up and put his point.

Shri T. T. Krishnamachari: On Fri-
day last, when I asked leave to intro-
duce this Bill, 1 explained to -this
honourable House the nature of the
additional imposts which this Bill
covers. I also gave the House a brief
account of the rate of each duty and
the total estimated yield 1n a full year
from them. As this must be fresh in
the minds of hon. Members, 1 do not
propose to go over the same ground
again. [ shall only deal with the re-
maining provisions of this Bill relating
mostly to the distribution of the net
proceeds of these duties

These additional duties are in re-
placement of the present sales-tax on
goods. Centre’s interest is confined
only to the proceeds relating to the
Union territories. The benefit of the
taxation will, therefore, accrue almost
in 1ts entirety to the States. Qut of
the net proceeds, only a sum equal
to 1 per cent will be retained by the
Centre and the balance will be distri-
buted i1n accordance with the recom-
mendations of the Finance Commis-
sion.

In applying the scheme of distribu-
tion suggested by the Commussion, we
are making a minor modification to
bring it in line with the Commission’s
general recommendations for  the
sharing of ordinary Union duties of
#xcise. Hon. Members are well aware
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of that part of the scheme of the devo-
lution recommended by the Commis-
sion that 25 per cent of the net pro-
ceeds of excise duties on eight com-
maodities should be  assigned to the
BStates and distributed amongst them.
Amongst those commeodities are sugar
and tobacco, on both of which addi-
tional duties are now sought to be
levied. Government consider that it
would be appropriate to distribute 25
per cent of the net proceeds of these
additional duties in the same way as
the basic duties and distribute the bal-
ance in accordance with the Commis-
sion's recommendation.

This is sought to be done, because if
any particular State does not want to
fall in line with the particular scheme,
then that State will be entitled, by
virtue of the procedure recommended
by the Finance Commission, which has
been appropriately embodied in a
legislation which this House has ac-
cepted, to 25 per cent of these excess
duties Jevied on sugar and tobacco.
We want to ensure that that legal
position 1s maintained. The amount
that the Commission has recommended
to be paid to these States could also
be maintained, but there will un-
doubtedly be a provision that the
amount to be paid in addition to this,
to what they are really entitled to,
wiil Le the difference between the
amount recommended by the Commis-
sion and what they will get by law.
The net effect of this will be that the
recommendation of the Commission
will be carried out, but the legal pos-
sibulity of a State demanding its slice
if it does not want to fall in line with
thus scheme 1s being provided against.
Apart from the amount that has been
recommended by the Commission, any
balance will also be distributed on the
basis recommended by the Commis-
sion.

Simultaneously with the levy of
the additional excise duties, Stiate
Governments have taken action to
exempt these goods from State sales
tax and inter-State sales-tax. But the
problem has been posed by the subs-
tantial voiume of those goods which
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are held in the market on which,
unless gpecial action is taken, neither
the new additional duties nor the old
sales-tax will be paid. The benefit of
this will accrue to the middlemen, and
not even to the consumer. The State
Governments are, therefore, taking
action to secure that in respect of
these floating stocks, sales-tax is
collected by some form of compound-
ing with the holders of the stocks and
therefore, sales-tax on those goods
mey be imposed for a short time
‘The scheme on which the whole of
this Bill is based is on the assumption
that all the States will participate in
it, as T said just now. An agreement
to this effect is there. But it is only
a gentleman's agreement and has no
statutory or formsl basis. 1 have no
doubt that it will be honoured by all
States. But, as a measure of abun-
dant caution, we had to make arrange-
ments for distributing to the States
what they were entitled to and also
we had to introduce a provision in the
Bill against the possibility of the
State changing its mind later on

Obviously, a State cannot change
its mind and, at the same time,
receive the additional duties distri-
buted on the basis that there will be
no sales-tax. Therefore, provision
has been made in the Bill for with-
holding any share of any State which,
after the 1st of April 1958, may levy
a tax on the sale or purchase of these
goods The broad purpose of the
replacement of sales-tax by duties of
excise 1s to secure uniformity in the
taxation of these three goods which
are widely consumed The purpose
will be defeated if any State, after
getting a share of this duty, is free
after the 1st of April 1858 to levy
sales tax at any rate it likes.

15.31 hrs.

1SHRIMATI RENU CHARRAVARTTY in the
Chair]

Government considers that to avoid
this possibility, it is desirable to
include these three goods in the l.lxt
of goods declared to be of special
jfaportance in inter-State trade and
<commerce. This is also justified by
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the reason that there is considerable
inter-State movement of these goods,
which are manufactured in some
States, all over the country. Provi-
sion has accordingly been made in the
Bill, notifying these three goods as
declared goods with effect from the
1st of April 1858, The effect of it
will be to make any sales-tax on
these goods on or after that date
subject to the restrictions of section
15 of the Central Sales-Tax Act, 1956,
which means that no State will be
able to levy more than two per cent.
of sales-tax on these commodities.

Shri Mahanty: What about the point
of order which I have raised? My
point of order was that this Bill does
not fulfll the requirements of article
272 m 1ts entirety and, therefore, this
bill is ultra vires of that article.

Mr. Chairman: I request the hon.
Member to repeat the arguments
because 1 was not in the House when
the point of order was raised. Then
the Deputy-Speaker was in the Chair.

Shri Mahanty: My point of order is
very simple. This Additional Duties
of Excise (Goods of Special Impor-
tance) Bill, 1957 has been introduced
here in conformity with article 272
of the Constitution. 1 had read out
the last line of the said article, which
relates to taxes which are levied and
collecled by the Union and will be
distributed among the States. If you
kindly look into the article, you will

find that the last porticns of the said
article states:

“and those sums shall be dis-
tributed among those States in
accordance with such principles
of distribution as may be for-
mulated by such law.”

I would once again invite your kind
attention to the word ‘“principles”.
Now, before this piece of legislation
may be passed, in order that it will
fulfil the obligations of article 272, it
must state the principles of devolu-
tion, that is, the principles on which
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all the various sums have been dis-
tributed among the various States.
You will find that this Bill does not
state any principle. It merely states
the quantum of distributable amount
which will accrue to the various Stat-
&3. Therefore, I venture to think that
thus Bill has not fulfilled the man-
datory obligation, the mandatory
provision of article 272 of the Consti-
tution.

Then, the word "principle” has ac-
quired a certamn precision in usage.
A principle cannot be equated with
a cut and di figure or formula.
Therefore, m view of the fact that a
principle must be a thcoretical basis,
& fundamental basis, on which a cer-
tain decision has been reached, and in
order that this House, as well as the
people outside, can judge this piece of
legislation on its own metrits, 1t should
have stated the principle, as stated in
article 272 of the Constitution

Then, this wotd “princaiple” has
been used in this context in another
article. You may kindly see article
280 of the Constitution. Article 280,
clause 3, sub-clause {b), enumerates
the functions of the Finance Commus-

sion and states:

“the principles which should
govern the grants-in-aid of the
revenues of the States out of the
Consolidated Fund of India;”

In view of the fact that the word
“principles” had been mentioned, the
Finance Commission had gone at
length into the principles of devolu-
tion Now, 1t is not enough that this
RBill merely conforms to those recotn-
mendations of the Finance Commis-
gsion. It should also state the very

principles.

Also, another confusion has been
created on account of a statement in
the Statement of Objects and Reasons
appended to the Bill. It states:

“The distribution of the pro-
ceeds of the additional duties
broadly follows the pattern re-
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commended by the Second

Finance Commission.”

Here I would lhike to emphasize the
term “broadly follows" That does.
not mean that the various recommen-
dations have been followed in full.
Therefore, I would like to know, the
House would like to know, what prin-
ciples the Government had accepted
and on what principle this devolution
has been made, as required under
article 272 of the Constitution,

I, therefore, submut that this Bill
does not fulfil in entirety the require-
ments of article 272 and so it should
be ruled out of order.

Shri T T. Erishnamachari; Mr.
Chairman, the reference to article 280
gwves the case away. The reference
to article 280 15 to clause 1(3) (b),
name y,

“the principles which should
govern the grants-in-aid of the
revenues of the States out of the
Consohdated Fund of India,”

That i1» where the Fimance Commis-
sion recommends grants-in-aid  to be-
given to the States They should
state the principle which should gov-
ern that particular appropriation

Well, this matter was discussed by
the House and the Bill was approved
of, 1in regard to the gramnts-in-aid. No
part of this particular Bill covers
gtanta-in-aid  So, the posiuon in re-
gard to the reference to article 280(3)
(b), whether it 38 direetly or indirect-
ly, even to seck support to the need
of principle is not relevant.

Now, what is it that the hon. Mem-
ber has objected to? He is objecting
to the Bill itself. 1 would suggest
to him that even according to his
definition, assuming that there are no-
principles here, which have been stat-
ed, he cannot object to this House
considering the motion for levying
additional excise duties on t{extiles,
sugar and tobacco. We can levy that,
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call it additional excise duty or some-
thing. That power is there, The
power is inherent in the State and
article 270 does not preclude it. It is
only where distribution has to be
made to the States, then it musi be
made by law by Parliament, and any
scheme of distribution which the Gov-

eimnment decides must be supported
by law.

Mr. Chairman: The hon. Member's
contention is about Union dutics of
excise on goods other than those
m«ationed, for which the principles
of distribution must be specified.

Shr 1. T. Krishnamachari: ] would
like to say this. Duties of excise
other than such duties of excise on
muedicinal and toitlet preparations as
are¢ mentioned in the Union List
shal' be levied and collected by the
Governmoni of India. But, if Parlia-
mical by law =0 mevides, 1t shall be
pnd out of the Consolidated Fund of
India to the States to which the law
impnsing the duty extends. In fact,
encept in the cace of these e1ght com-
mnd'tic- on which we are pgiving

avwraav 25 por oeent of the collection,
theree are other eommoditwes, for in-
stance, texti'~, ¥ 15 ,ust collected

under article 272, It 18 collected
und-r the power vested in us by
Schetnde VI, Last T It s not being
distributed to the States normally. In
this particular case, it is proposecd to
be distributed to the States subject to
Parliament accepting this law.

The position 15 this. As T said, the
offending provision will be clause 4
of this particular Bill. Even assum-
ing he is right, there 1s nothing in
ciauzes 1, 2, 3, 5, 6 and 7 which makes
it tmpossible for us to consider this
Bill. If clause 4 goes, the Schedule
goes. ] am suggesting to the hon.
Membher, what is the Schedule for the
schedule is an elaborate one and it
gives the distribution in great detail.

15.42 hrs.
[Mr. SpeAkEr in the Chair.]

What are principles? . I would like
my hon. friend to say what wou'd be
the principles that we should incor-
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porate in this Bill. After all, if an
hon. Member objects to a lacuna that
I have lefi, he must say what it is.
The mere use of the word ‘prineciple’
and referénce to the definition of it
in article 280 (3) (b) does not mean
that the hom. Member has conveyed
to me what 1s the principle that he
wants to be put in here, which would
satisfy the regquirements of article 280.
My hon. friend must be able to tell
us, these are the principles that should
be laid down, these are the things
that are absent in this law, and if
these are laid down, it would
satisfy the three sentences that
are ncorporated in article 272 I
would like my hon. friend to tell me.
Sup-nosing we agree that my drafting
is dcfective, after all, it is a question
of drafting, 1t is not a guestio~ of 1n-
tention. The intention is ve.y clear.
The intention has been elaboratsd in
the Schedule. Care has also been
taken to sce that even remotely we
should not offend the particular right
of a Statc in the distribution. That
is to say, the State has a right o get
25 per cent. of the excise duties col-
lected on sugar and tobacco according
to pruneiple aid down already waich
has  bern paxed by the House.
Therefore, it 15 sought to be provided
that that would be the rate.

Beyond that rate, this amount has
been prescribed by the Finance Com-
mession that it should be given to
them. It 1s a grant-in-aid wvirtually,
more or less. This difference 15 ad-
ded. What I have got to pay by their
right and what has been recommend-
ed bv the Finance Comm: :~n will be
taken into account and the difference
will be added. and the total amount
will be ensured. After all, if some-
bndv objects, th~ Derson must say
what is the objection. What is it that
is lacking? Merely to say that there
is no principle is no excuse. 1 can
merelv say,-I can't see my Thon.
friend there. Somebody can touch
him and say, here he is physirally, a
material object; he is there. There is
no material being here. Let them
give me something tangible on which
1 can exercise my mind and say, it is
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there, it is not there. The point of
order has no b: s either in law or in
fact. .

Shri M. ‘anly: May I submit I am
much gratuled that the Finance Min-
ister asks me tc fill up a lacuna in his
drafting, It is not my job to fill up
the lacuna in drafting done by the
¥Finance Ministry. The Finance Min-
istry is there and it should have draft-
ed the Bill in conformity with the
wording of article 272 of the Consti-
tution. Since he has asked the ques-
tion, 1 will attempt an answer.

The Finance Commission has enu-
merated the principles that there
should be population as well as con-
sumption as basis, and that both
should be taken together as the basis
for the distribution of additional ex-
cise duties. In article 272 of the Con-
stitution, the last lines say, “distri-
buted among those States in accord-
ance with such principles of distribu-
tion as may be formulated by law™.
Th.s question arises when it comes
to distnibution. The question does
not ari.e when it comes to levy I
concede that. This question comes in
when the distribution of additional
excise duties is taken and then my
pount arises I would beg of you to
point out to me from this piece of
legislation whether any principle has
been stated. If the hon. Minister
equates the Schedules with principles,
] wou'd sav that such equation will
militate against the accepted defini-
tion of principle. I would beg of you
to pomnt out any ruling or any judicial
pronouncement where principle has
been equated with cut and dried set
of flgures. I, therefore, venture to
think that the drafting of this Bill is
defective and inadequate. The prin-
ciples which determine this devolu-
tion must be stated and then only
it will be a self-contained piece of
legielat on which this House can con-
sider.

8hri Naushir Bharucha (East
Khandesh): May 1 be permitted to
say a word, Sir? 1 am very glad
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that my hon. friend Shri Mahanty
has raised this point though 1 do not
think I can share his point of view.
The question is this. When we talk
of principles, what is intended by
principles? Certain rules laid down
for conduct. Let us see whether this
Bill contains any principle or not. To
my mind, & major part of the Bill is
occupied by prnciples.

Shri Mahanty: The Finance Min~
ister does not say so.

Shri Naushir Bharucha: He may
say or not; this is my point of view.

Take, for instance, page 5. We dis-
cuss the distribution of additional
duties on sugar What 1s the princi-
ple? The first principle is that the
State of Jammu and Kashmir waill
get 125 per cent. of the net proceeds.

Shri Mahanty: Is 1t a principle?

Shri Naushir Bharucha: Let me
develop 1t. The second point 15, you
are specifying the claim to a certain
percentage, one-fourth of the net
proceeds as 1s specified against the
State 1n the second column of the
tab e. My submission 1s, principle
does not mean and 1t cannot be strict-
ly confined to tne meaning that prin-
ciples shall be for example, that it
should be on the population basis or
consumption basis Nothing of the
kind The principle laid down 1s that
a particular percentage will go to this
or that State or a particular percen-
tage of revenue will be distributed
according to a particular formula.
Whv 15 1t that we take the word ‘prin-
cip'e’ in a narrow restricted sense? It
maght be conceivable that the House
agrees to principles or formulae which
may be inadvisable, inexpedient, bad,
indifferent. That is not the point
Good, bad or indifferent, if the House
lays down that a particular method
of distribution must be followed, that
1s the principle of it.

On pege 7 is the question of distri-
bution of additional duties on textiles.
The first principle is, you are defining



$718  Additional Duties

what shall be net proceeds. The se-
cond principle is, we are setting aside
for Jammu and Kashmir 125 per
cent. The third principle is stated in
Page 8, namely, that it shall be dis-
tributed according to a particular me-
thod. Principle does not necessarily
mean abstract principle. They may
contain definite and fixed figures.
Therefore, I submit that in the case
of all duties, principles have been laid
down not in abstract terms, but in
very clear precise terms as they should
be laid down in a Bill. Does my hon.
friend Shri Mahanty contemplate that
we should say that there will be dis-
tribution according to consumption?
We cannot lay down any such sbstract
principle. The law has got to be very
definite I, therefore, submt that the
Bill contains .the principles of distn-
bution. Whether we like them or not
15 a different question.

Shri T. T. Krishnamachari: The
point as I said, is a matter, may be of
rhetoric, because he did not mention
what it was The whole Schedule, as
Shri Naushir Bharucha has pointed oul
deals with this position. The Finance
Commuission has recommended that in
the distmbution of these praocecds, we
should safeguard the income that these
States were getting, and any surplus
should be distributed according to a
certiun peroentage  which 15 based
primarily on population. Normally you
will find that :n the case of cloth this
is being followed, that is to say, in
Part IIl—Dsstribution of additional
duties on textiles—there are only two
schedules. The first schedule gives
the amount of money that should be
paid to them for purposes of safe-
guarding their current revenues, and
the balance that has been left over,
or what will be left over on any
future occasion, by the increase in
production or any increase in these
commodities as may be made from
time to time would be given on the
basis of these percentages which have
been established as 90 per cent. on the
population and 10 per cent, on certain
other considerations. But in the case
of sugar and tobacco as I explained
at the outset, we had to vary without
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doing damage to the principle of dis-
tribution or to the quantum of money
that has been distributed. We had to
vary the table in order to provide for
certain contingencies that might oc-
cur; namely, a State might say: ‘“We
do not propose to co-operate in this,
therefore, we do not mind whether
you pay us what you collect from
this excise duty or not; so you betier
leave us out of it”. Even then, on what-
ever we collect by way of additional
excise duty on sugar and tobacco by
virtue of a legislation which we have
passed, which this House has passed
last week, we will be compelled to
pay the States 25 per cent. of the
total proceeds that we get from to-
bacco and sugar; and that has been
provided for at a particular percen-
tage. That has been provided for in
column 2 in the tables relating to
both sugar as well as tobacco.

This complhication in presenting the
whole story, and I must ask the House
to forgive me for so doing, is entirely
because of the fact that that legal
requirement had to be fulfilled
namely, that in these two commodi-
ties where we have accepted the basis
of distribution that will be followed,
the total amount they will get will
be the amount that has been prescri-
bed by the Finance Commissioner, or
an amount compensating them for
waiving the levy of sales tax in therr
territory.

So, as Shri Bharucha has mention-
ed, and 1 am very grateful to him
for it, such an elaborate setting out of
the basis of division here, as I said
before, iz the only information that
we could give the House, and the
House could act and accept legisla-
tion or pass legislation on sorme basis
which is this basis. So, to say now
that the whole Bill has no principle
behind it, that the House, if it ac-
cepts the Bill, will be acting in an
arbitrary manner, will be far-fetched.

Shrl Mahanty; May I make a sub.
mission before you give a ruling?

Mr. Speaker: How many times
will the hon. Member make a submis-
sion?



5717  Additional Duties

Shri T. T. Krishnamashari: This
is the fourth tume.

Mr. Speaker: There must be an
end to this. He started, he replied.
I would like myself to ask a ques-
tion.

The hom. Minister will look into
article 270. Taxes on income other
than agricultural income should be
levied and collected by the Govern-
ment of India and distmbuted between
the Union and the States in the man-
ner provided in clause (2). A kind
of distribution takes place here also
between one State and the other. The
distribution centemplated in  article
270 is between the Unuon and the
States, and so far as article 272 is
concerned, it 18 between State and
State.

The language used in article 270(1)
ix: ‘“distributed between the Union
and the States in the manner provid-
ed in the clause (2)", and clause (2)
begins with the words “Such percen-
tage, as may be prescribed”

In the one case it is the Centre to
which the entire income-tax should
go and it distmbutes, and it gives a
certain percentage as prescribed by
the President. Later on in article 270,
clause (4), the word “prescribed” is
defined as:

“prescribed” means—

(1) until a Finance Commussion
has been constituted, pres-
cribed by the President Dy
order, and

(ii) after a Finance Commission
has been constituted, pres-
cribed by the President by
order after comsidering the
recommendations of the Fin-
ance Commission;”

There is a difference in the lan-
guage between article 272 and article
270. So far as article 270 is concern-
ed, the President is asked to make
the distribution in accordance with
certain principles laid down; if the
Tmance Commission has made a re-
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port, let him take the Finance Com-
mission's recommendations and then
make the prescription. And then the
percentage follows—'such percentage
as may be prescribed”. Now, this
“prescription” is to be done not by an
Act of Parliament but by the Presi-
dent. The President is asked to take
into consideration the Finance Com-
mission’s recommendations in ciguse
(4) (b) (1i) of article 270. The Pre-
sident considers the recommendations
of the Finance Commission and pres-
cribes, and 1n accordance with that
prescription percentage 1s fixed.
Now, we have word “prescribed” in
article 270, but here who is the per-
son who takes the place of the Presi-
dent for the purpose of considering
these principles?

Shri T, T. Krishnamachari; I may
moention this: there 1s a total differ-
ence between article 270 and article
272, Article 270 covers only taxes
levied under article 288 which are
essentially not matters within the
purvicw of the Union There may be
from time to tume subjects added to
article 269 which 15 not within the
legislative competence of the Union
excepting for the specific purpose
mentioned in article 289,

The articles which are envisaged in
article 272 happen to be normal arti-
cles on which duties can be levied by
the Centre by wirtue of the powers
vested in it under List I, Seventh
Schedule, and it is not incumbent on
Parliament to distribute these moneys
that we get from these excise duties
to the States. In fact, I might recall
to the House that we had the other
day two Bills to carry out the inten-
tions of the Finance Commission. One
Bill was in regard to Union excise
duties which was under article 272.
The other Bill regarding estate duty
and railway fares was in respect of
excise duties collected by the Union
under article 269. So, we could not
put the two different sets of items
together in one Bill

Here under article 272 the Union
can collect the money; at the same
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time we can say that we will not
accept the Finance Commission’s re-
coramendations. We arer perfectly
entitled to say that we do not accept
the Finance Commission’s recommen-
dations, so nothing will be distribut-
«d. Parliament is entitled to do that.

Mr. Speaker: Where is the oppor-
tunity for Parliament?

Shri T. T. Krishnamacharl: In re-
gard to article 272, after all, what
happens is this. The principles are
Tecommended by the Finance Com-
mission, and the President's direction
is placed on the Table of Parliament.
It ParHament does not enact a law
for distribution, the money cannot be
distributed.

Serondiv, Parliament can vary, be-
cause article 272 says that Parliament
can vary. It is possible for them to
vary The only thing is that excepting
for or subject to the normal
provisions by which money Dbills
of any sort or funds coming out of
the Consolidated Fund are covered,
for which the President’s assent s
necessary, Parliament is completely
in possession of all items covered by
article 272 So, the distinction is
‘clear.

Mr. Speaker: If Parliament varies,
on what principle does it vary?

Shri T T. KErishnamachari: The
principle is that it accepts the recom-
mendation or advice of the Finance
Commission and accepts that princi-
ple; that is to say, the schedules
that have been put in here are the
principles of the Finance Commission;
without any serious damage to those
principles certah, variations have
been made.
16.0¢ hrs.

Mr, Speaker: Can it not be said that
they are only percentages?

Shyi T. T. Krishnamachari: But the
Ppercentages have to be there, and

Parliament accepts the percentages
becasuse there is some basiz for deter-

mining the percentagee.
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Mr. Speaker: My difficulty is this
In the one case, whatever might be
the actual distribution, it is distribu-
tion between the Centre and the
States. And who is to distribute? Ia
it arbitrary? It is not left to the Fi-
nance Minister to distribute. Nowr,
there is another authority which acis
upon the recommendations of the -
nance Commission. That authority,
in the absence of any such recom-
mendations, does so0. When once the
commission formulates certain princi-
pPles, he looks into those principles,
and after his considering the recom-
mendations of the Finance Commission»
the recommendations will be support-
ed by percentages or by whatever
other thing may be there in addition
to that. Now, therefore, he prescribes
after considering. It is open to him
to accept or not to accept.

Shri T. T. Krishnamachari: That is
under articles 269 and 270 but not
under article 272.

Mr. Bpeaker: | agree. 1 am trying
to follaw from the language in the
same Constitution. If with respect to
similar matters, different languages
are used, should we say this has
absolutely no different meaning and
it is the same thing? They could have
easily used the words ‘percentage’ and
‘prescribed’ here, and said ‘in accor-
dance with the amounts prescribed,
Or, leave alone ‘prescribed’ because
it is the President in that case, They
could have said here ‘In accordance
with the percentage that has been
prescribed by Parliament’, for, here
Parliament is there in the place of
the President. The word ‘percentage’
is not unknown te them. If it is
merely a percentage, then, we may
say, yes; but, why should we, simply
because the Finance Commission i»
there? Is it not open to us to vary?
The Finance Commission may say,
10 per cent. or 15 per cent Is it not
open to Parliament to modity it to
25 per cent. in which case, on what
principle does it modify? Is it merely
to say, ves, we want only 15 per cent.?
And when somebody wants %o know,
some State wants to know how yom
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{Shri Naushir Bharucha)

have modified it, should we merely
say ‘Look into the proceedings of
Parliament’? And ‘proceedings’ means
the debates in Parliament.

Shri T. T. Krishnamachari: No. It is
not right. As I said, the distinction
is clear. In the case of articles 269
and 270, even Parliament is only en-
titled to collect the duties, first, to
pass legislation for the levy of the
duties and secondly to collect the du-
ties; but 1t has necessarily to be
appropriated to the States. And that
is where the President comes in.,
Either it is a Presidential Order or
the Finance Commission's recommen-
dations are accepted by the President.

Mr. Speaker: Has the President no
discretion?

Shri T. T. Krishnamachari: Where?

Mr. Speaker: In the matter of dis-
tribution? He has to take into consi-

deration certain principles which are
enunciated.

Shrl T. T. Krishnamachari: The
wording of clause 4 of article 270 will
indicate that the President has dis-

cretion until the Finance Commission
has recommended,

Mr. Speaker: After the Commission
has recommended also?

Shri T. T. Krishnamachari: After
the Pinance Commission has been
constituted, after considering the
Commussion’s recommendations, he
may vary. But so far as goods cover-
ed under article 272 are concerned,
the President does not come in, except
under normal procedures by which

his permission is needed for any fiscal
measure.

Mr. Speaker: What I am feeling is
that whereas in one case it is the Pre-
sident that is to formulate and then
prescribe the percentage, here it is
the Parliament that in this case has
been asked to do so and not give the
power to the President. A full Parlia-
ment has to go into this matter.

Shri T. T. Krishnamachari: The

President does not come in at all in
this matter.
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Mr. Speaker: I have not myself un-
derstood this. There are distributions
of moneys, one under article 270 and
the other under article 272. With res-
pect to both these distributions, the
Finance Commission is appointed.
With respect to one set of distribu-
tions, in the case of taxes on income,
for instance, it is the President that
is given the power to look into and
take into consideration the recom-
mendations of the Finance Comrmis-
sion and make the distribution or order
the distribution and the percentage.

In the other case, it is not the Pre-
sident unilaterally that is allowed
power. Here, 1t 1s Parhament that
has been given the power. It is for
Parliament to exercise all the powers
which the President may exercise in
relation to the other matter where
the President looks into the Finance
Commission's recommendations and
then prescribes, Therefore, is 1t not
open to us now to look into the Fi-
nance Commission’s recommendations
in this Bill and then make our re-
commendations?

I would go further and say this. Of
course, I am saying this apparcntly
I am not coming to any conclusion.
If 1t 1s merely a statement or enuncia-
tion or formulation of principles,
that 1s absclutely different from pre-
scribing the peicentage. It 1s open
here to say that it is open to Parlia-
ment, as 1t is open to the President in
the other case, to prescribe the per-
centage. The language is easy. They
need not have stated it. We formu-
late the principles. I think it is
necessary for this reason. It is a
question of distribution. This is a
thankless task, that we have to collect
and distribute to the various States.
One State may complain. You bhave
not the odium? and therefore it is
that this has been done.

1 would also urge the Minister to
consider this other csse. In the
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Central Hales Tax Act of 19566 we find
in chapter II:

‘“4ormulation of principles for
determining when a sale or pur-
chase of goods takes place in the
course of inter-State frade or
commence or outside a State....”

Therefore, the formulation of prin-
ciples on the basis of which certain
things have to take place or certain
duties have to be levied is not
unknown to the legislature.

Shri T. T. Krishnamachari: Nobody
suggested it is unknown, ‘The point
suggested was that the principles are
there 1n the Schedule.

Mr. Speaker: The simple point is
whether this percentage or this mere
division is the principle.

Shri T. T. Krishnamachari: It is
not merely division. The basis of
division 1£ mentioned. It is being
argued actually, and actually it is not
even lumped together; each commodity
has been secparated.

Mr. Speaker: Let us see.
Shri Naushir Bharucha: May I in-
vite your attention to.

Mr. Speaker: The hon Member may
wait,

The hon. Minister means evidently
the scheme of distmbution at page 6
of the B:ll, such as:

“a sum equal to such percent-
age.."

“a sum equa)l to the difference.”
etc. These
division?

Shri T. T. Krishnamachari: Yes.

are the principles of

Mr. Speaker: These have been for-
mulated here. As this is one of first
impression, and it may have far-
reaching consequences, I shall defer
my judgment. If hon. Members want
to say anything more, I shall hear.
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Shri Naushir Bharucha: May I
invite your attention to...

Mr. Speaker: I believe the hon.
Member is a practising lawyer or
barrister. Should he not anticipate
all the points? Shall I go on concur-
rently hearing one after the other?
When am I to conclude this?

Shri Naushir Bharucha: I am simply
inviting your attention to...

Mr. Speaker: Why did he not invite
my attention earher?

Shri Naushir Bharuocha: Because 1

did not know what was at the back
of your mind.

Mr. Speaker: It is rather strange
that a judge should give out what is
passing in the back of his mind.

Shri Tyagi: (Dehra Dun): The

Chair has nothing at the back of its
mind.

Shri Naushir Bharucha: I would in-
vite your attention to para 34 at page

14 of the Second Finance Commission’s
report.

Mr. Speaker: What does it say?

Shri Naushir Bharucha: It says:

“The position is different in
respect of distribution under arii-
cle 272 of the Union duties of
exeise. This article does not refer
to the Finance Commision. The
Commission’s jurisdiction to deal
with the distribution is  derived
from the provisions of article 280
{(3)(a), It 1s also open to the
President to make a specific”....

Mr. Speaker: Article 270 refers to
the Finance Commission’s report?

Shri Naushir Bharucha: This is
article 272. Chapter IV of the report
Jdeals with the constitutional sspecis
of distribution. There, it has been
mentioned that the two articles stand
on a totally different footing.
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Mr. Speaker: Article 272 does not
refer to the Finance Commission.
*That 1s what he means.

Shri Naushir Bharucha: This article
docs not refer to Finance Commission.
“Therefore, it 1s open to Parliament to
Jay down the principle, without both-~
«£ring to refer to the Finance Commis-
ision's recommendations

Mr. Speaker: All the worse then

Shri Naushir Bharucha: May I com-
plete what I was go:ng to say? The
point is that the principle may be
Arithmetical; the principle may relate
io percentages. Or 1 go further and
say, to the extent that it is open and
.competent to Parliament to prescribe
the principle it may even be by ballot
then we mav determine the shares of
¢ach State: 1t is even open to Parlia-
ment to do that., Principles need not
be there.

Mr. Speaker: These by themselves
ure sufficient to meet the requirements
.6t formulation of principles.

Shri Naushir Bharucha: More than
~Aaffictent

Mr. Speaker: Or whether 1t should
be satisfied why Bombay gets so much,
Madras gets so muclt, and so on.
Therefore, U the Finance Commission
15 not referred to 1n article 272, it only
means that it 15 spen to the Finance
Minister or his Mimistry to say. “You
take this, yeu take that’ and then we
are bhound by it. It comes to this:
accept or re)ect it. Then, States which
are inwrested, should take it up

Shri T. T. Krishnamacharl: I am
sorry I did not bring out the difference
between articles 269, 270 and 272.
Actually, article 269 stands on a foot-
ng of ils own. Article 270 has a
brstorical background. Formerly,
under the Government of India Act,
a certain percentage of income-tax
went to the States as by right. We
did not have the Finance Commission
then., We had a periodical award.
We hao the Niemeyer Award and
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subsequently, my distinguished prede-
cesgor too had given an award in that
particular matter, The pattern of
States' revenue has been determined
when the Constitution was promulgat-
ed, and that fact was taken intg
account by making it more or less a
matter not merely of the pleasure of
Parliament, but something which is
obligatory on the Government of the
day, which has to be carried out by
the President 0 the extent that the
President can. That is (o say, the
Government will have a moral bbliga-~
tion in seeing that the apportionment
of income-tax should be made to the
States year after year in a particular ,
percentage. That was made obliga-
tory so far as the Central Government
was concerncd, and that obligation was
ieft with the President.

Article 269, as I said, had to be a
separate thing, because it is a thing
in which, more or less, the States are
primarily interested—the Centre was
not interested—and so had to be dealt
with separately.

Article 272 is something in which
the Centre 1s primarily interested.
But here we are enacting legislation
purely for the purpose of States in
which the Centre is not interested
ult'mately in the collection. But In
article 272, as in article 269, whatever
it covers, the question of allocation is
not obligatory on Parliament. It need
not allocate anv portion of the revenue
to the States.

The Chair has pointed out that States
may ask: what is the principle? Well,
the principle 1s something which Par-
liament must be satisfied about, not
the States. The Government had
referred the matter to the TFinance
Commission. The Finance Commission
has recommended certain distribution
based on certain prineciples, and the
only variation that we have made here
was to accept the effect of the Finance
Commission’s recommendations. and
make a slight variation in regard te
the procedure.
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Therefore, wkile the Chair is per-
Iactly entitled to take its own time to
consider this matter, I would like to
po.nt out that the mere fact of a
different wording for article 270 need
not unduly puzzle us, because it has
been put in by reason of a historical
fact and a patiern of distribution that
was obtaming before the Constitution
was promulgated.

The Minister of Law (Shri A. K.
‘Sen): If you take articies 268 and 270,
you will find that clause (2) of article
269 specifically provides that these
duties are to be distributed among the
States m accordance with such princi-
ples of distribution as may be formu-
lated by Parliament. If Parliament
feels that it should lay down principles,
and 1t does so, then those principles
shall govern. Clause (3) makes it
further clear;

“Pari anen' muiy by law formu-
iate pi iples for detegmuning.”

Not inal they must 1f clause (2)
15 construt ted to mean that the prin-
ciples must be laid down, then the
word “may” in clause (3) would have
been redundant... (laughter). This
1s not a thing to bel aughed at. We
are all wise. There is no doubt about
at

Mr. Speaker: Clause (3) relates to a
different matter.

Shri A. K. Sen: The Chair will
kindly see what I am saying. There
it s said: ‘taxes on the sale or pur-
chase of goods ...where such sale or
purchase takes place 1n the course of
inter-State trade or commerce”. 1
know that the subject-matters dealt
with by the two clauses are different.
But what 1 am saying is that even
when the question of laying down
principles is there, it is an enabling
section. Clause (2) does not say
that Parliament must in any event lay
down principles. What it says is that
#t shall be distributed in accordance
svith such principles 2z may be Iaid
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down. That is all. The words are
‘as may be formulated’. The natural
construction would be that if Parlia-
ment chooses to lay down any prin-
ciples, then the distribution shall be
in accordance with those principles.

The same language 1s adopted in
article 272,

Mr. Speaker: The hon. Minister
thinks that instead of the word ‘may’,
it must have been ‘'shall’, that is, Par~
liament shall formulate.

Shri A, K. Sen: That is right.

Mr. Speaker: 1 do not know if

‘may’ dves not mean ‘shall’ In many
cases, it ir =0,

Shri A. K. Sen: Not 1n regard to
bodies like Parliament. One of the
cases which went up to the Privy
Council touched on article 205 of the
Government of India Act. It was aaid
that when the word ‘may’ was used in
regard to august bodies Lke Parlia-
ment or the High Courts, it should not
normally be given the mandatory
meaning. That was Prnivy Council’s
decision m that case. Here also the
word ‘may’ is there. It says that if
Parliament has laid down any prinei-
ple of distnibution, then the distribu-
tion must be in accordance with those
principles. That is all.

Mr. Speaker: Who is the distribut-
ing authority?

Shri A. K. Ben: Government or the
ravenue authority.

Mr. Speaker: Let us take article 269
{2):

““The net proceeds in any finan-
cial year of any such duty or
tax... shall be assigned to the
States within which that duty or
tax is leviable in that year, and
shall be distributed among the
States in accordance with such
principles ..."”

Therefore, the hon. Finance Minis-
ter need not come to this Houes at all

Shri T, T, Krishnamachari: No, Sir.
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Mr. Speaker: I am only developing
the argument. He need not come to
this House at all. He can sit in his
own office and distribute. It is for
an hon. Member from the Opposition
to say: ‘No, no; we will formulate
principles’.

Shri T. T. Krishnamachari: It is

not so.

Mr. Speaker: I am trying to the best
of my ability to reach a logical conclu-
sion.

Shri T. T. Krishpamachari: In any
event, whether there are principles or
no principles, for any distribut:on we
will have to come to this House.

Mr. Speaker: Where is it said? I
that was the construction put, if Gov-
ernment are the authority, why not
Government distribute without coming
to this House?

Shri T. T. Krishnamachari: Because
it is a part of the Consolidated Fund
and no money can go out of the
Consolidated Fung without the per-
mission of Parliament.

Shri A, K, Sen: Any appropriation
from the Consolidated Fund should be
with the sanction of Parhiament.

Mr. Speaker: Clause (2) says that
“jt shall not form part of the Consol-
dated Fund”. Therefore, there 15 no
question of the Consolidated Fund

coming 1in.

Shri T. T. Krishnamachari: Then it
goes to Public Accounts. Public
Accounts cannot be dealt with without
parliamentary sanction.

Mr. Speaker: Articles 269, Z70 and
172 relate to three kinds of duties.
Under article 269, the Union Govern-
ment are only agents. They cannot
touch a pie. Nor is there any method
of assignment. Whatever collection i3
there, goes away to the respective
States,

Sh T. T. Krishnamachari: Yes.
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Mr. Speaker: But 266 (2) says:

“The following duties and taxes
shall be levied and collected by the

Government of India but shall be
assigned to the States...,.”

Then it is indicated in what manner
it should be assigned. That is in
clause (2). It is said that
it won’t form part of the Consolidated
Fund. 1t is not as if it is the income
of the Centre; 1t is not part of it. It
bLelongs to the State Governments but
shall be distributed in this manner.
Therefore, if it is really payment from
the Consolidated Fund, the appropria-
tion must come to the House. I agree.
When it does nol form part of the
Consolidated Fund, according to the
interpretation of the Law Minister, no
rule need be formulated and Shri
Krishnamachari, the Finance Minister,
can give away to Madras 75 per cent.,
to Bombay 10 per cent, and so cn.
Where does Parliament come in here?

The hon. Minister will kindly look
at clause (2). It shall be distributed
among the States in accordance with
such principles as may be prescribed.
The formulation of principles alone is
the business of Parliament; the distri-
bution 1s none of the business of Par-
liament.

Shri A. K. Sen: 1 do not think I
have made myself clear. What 1
have said 1s distribution otherwise than
in terms laid down by Parliament.

Mr. Speaker: Where is 1t said that
Parliament can do so or not; why not
the executive authority do so?

Shri A. K. Sen: How can any
amount be distributed by the revenue
authorities?

Mr. Speaker: It does not belong to-
us.

Shri A. K. Sen: It is going into pub-
lic accounts.

Mr. Speaker: It does not go into the
Consoclidated Fund. It does not go in~
to the public accounts. It ls said:
shall not form part of the Consoli~
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dated Fund, Do not even cast a long-
ing eye on that because it belongs to
the States and it is none of your con-
<ern.,

{ the hon. Minister has snything
more to say, let him proceed.

Shri A. K. Sen: Parliament has
always the power to say it shall be
distributed.

Mr. SBpeaker: The Cabinet is the
highest or the supreme body of Parlia-
ment. No other committee of Parlia-
ment has got so much power as the
Cabinet and therecfore the (abinet
4cts in the name of Parliament Why
should I not read that it is the Cabinet
that is clothed with the responsibility
for the formulation of the principle?
Why not the supreme committee of
Parliam~nt, the Cabinet which can be
dispensed with by it at any time, get
ithe sole right of distribution? Why-
not the Finance Minister distribute it?

Shri T. T. Krishnamachari: That
takes u. to another article. We are
gowng on as it were it is a matter of
ladders In article 268, the power of
legislation is for the Parliament: but
it 1s a thing which is collected cntirely
by the States. Article 269 occupies
a muddling position. There is an
option that is given to the States to
collect the money in which case,
naturally, it won't come to the Consoli-
dated Fund of India.

If 1 may be permitted to mention
this, as a matter of fact, we
had some difficulty in  precisely
dcfining the ‘Consolidated Fund' at
that time. IL was done at a subse-
quent mreting. At that time we had
a slightly ditliccent version of the
Tublic Account. And a distinction
was made between article 268 and 269
1,y reason of the fact that under 268
the Centre shall not collect the money
and. therefore, it will not come into
the Consolidated Fund. In 269, there
are possibilities of the Centre saying,
we shall not collect this money; let
the States collect the money. We
have levied it In that case, if it
collects there 15 an obligation to bring
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it into the Consolidated Fund. The
difficulty will come with this view that
it need not come into the Consolidated
Fund. Even with an expression pro-
vision to the contrary, the moment the
Government of India collects the
money it should be sent to the Conso-
lidated Fund of India. Once the
money is paid into the Consoclidated
Fund Parliament is supreme.

Mr. Speaker: What is the meaning
of saying, ‘shall not form part of...'?

Shri T. T. Krishnamachari: Suppos-
ing it is a case of duties on things
other than property, agricultural land
or something of that kind, where the
collection is made at State level; some
such contingency was probably envi-
saged. Therefore, if the State collects
it or some other agency collects, the
obligation that every portion of what
is collected should be given to the
Consolidated Fund makes it a difficult
matter. So it was intended to govern
a situation that might arise like this
and it was an obvious lacuns, because
of the nature of the articles covered
by article 269 on which taxation was
sought to be levied.

Shri V. P. Nayar (Quilon): Article
268 also puts it into the Consolidated
Fund.

Shri C. R. Pattabhl Raman (Kum-
bakonam): rose—

Mr. Speaker: I would have asked
Shri Pattabhi Raman to tell me what
he has tosay earlier. The Government
must have the right of reply. What
has he to say?

Shri C. R. Pattabhi Raman: I
wish only to say that articles 268 to
281 deal with the distribution of reve-
nues beiween the Union and the
States, The scheme of taxation can
be culled from items B2 to 84 in List
I. Item 82 deals with taxes on income
other than agricultural income. Item
13 deals with duties of customs includ-
mg export duties and Item 84 with
duties of excise on tobacco ete.



5733  Addutional Duties

[(Shri C. R. Pattabhi Raman]

Article 268 says that the Centre
levies these duties which are collected
by the States. The levies under arti-
¢le 269 are taxes levied and collected
by the Untion but assigned to the States
and do not form part of the Consoli-
dated Fund; similarly, under 270, they
are taxes on income other than agri-
cultural income and, again, distributed
to the States. But in 272 you will
find tha. these are Union duties of
excise other than such duties . . as
are mentioned in the Union List, and
these shall be paid out of the Con-
solidated Fund of India to the 3. :tes
to which the law imposing the duty
extends sums squivalent to the whole
or any part of the net proceeds of
that duty, and those sums shall be
distributed among those States "in
accordance with such  principles of
distribution as may be formulated by
such law.

Mr. Speaker: That 1s a simple
point It is clear that i1t forms part
of the Consolidated Fund of India.
It 1s not oblgatory for the Parlia-
ment to pay and there shall be pad
out of the Consolidated Fund f Par-
liament by law so provides that 1t
shall be Thercfore, you cannot do
away with Parliament at all. Parlia-
ment has to give; othcrwise 1t belongs
to us

Shri C. R. Pattabhi Raman: That
is no Finance Commission here

Mr. Speaker: The Finance Com-
mission comes when you give the
power to the President Here the
Parliament 1s the supreme body where
each one can apply h's mind to these
matters ‘Therefore, the Finance
Commission may be taken or may not
be taken into account. We have to
say that these are the principles un-
der which this distribution i3 to be
made, not the percentages. This 1s
the point argued.

1 have not yet come to any conclu-
slon. Therefore, this matter will have
to stand over, I am afraid.
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Shri T. T. Krishnamachari: Do you
want the Bill to stand over?

Mr. Speaker: We are on the motion
for consideration; let us go on. I
have heard th s point. Let us go on
with the motion.

Shri V. P. Nayar: Sir, if you rule..

Mr Speaker: If I rule i1t may be
there, it may be brought by way of
amendment

Shri V. P. Nayar: How, Suir,

Mr Speaker: How or when, T
shali decide We are not absolutely

2otent o far as rules are  con-
caned I perchonre T come to the
conclusion that rules have to be formu-
lated, { would a k the Law Minisler
and the Finance M'mister whether
they have definite principles so0 that
they may be introduced by way of
amendment subject to any objections
here

Shri T T. Krishnamachari: We 1m-
port the particular  sections  of the
Finauce Cymmissior Report 1 do not
think we c¢on go  awwhere bevond.
We can make a reference to the Fin-
ance Commuission’s Report and put 1t
in the Schedule

Mr. Speaker: I do not think there
will be any difficulty to have 1t by
way of amendmoent

Shri T. T. Krishnamachari: That
can be done A Schedule can be
drawn up and rcference can be made
to the Schedule—in accordance with
the recommendations of the Finance
Commuission, tf it is considercd to be
legitimate.

Shri A. K. Sen: You may please
consider article 283(1). It says that
all matters connected with any
moneys which are received by or on
behalf of the Government of India,
the withdrawal of it and all matters
connected with it shall be regulated
by law made by Parliament. That sup-
ports the argument that I advanced
regarding 272.
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Mr, Speaker: The hon. Minjster re-
ferred to article 283; it relates to the
custody.

Shri A. K. Sen:
says:

Article 283 (1)

“The custody of the Consolidat-
ed Fund of India and the Contin-
gency Fund of India, the payment
of moneys into such Funds, the
withdrawal of moneys therefrom,
the custody of public moncys
other than those credited to such
Funds received by or on behalf
of the Government of Indiwa, their
payment into the public account
of India and the withdrawal of
moncys from such account and all
other matters connected with or
ancillary to matters aforesa:d shall
be regulated by law made by Par-
hiament, and until  provision in
that benalf 18 so made, shall be
regulated by rules made by the
Pres:dent.™

That 15 to suy, 1in regard to arti-
cles 269 and 279, the moneys which
ar+ reeoved and which would  be
asagnahe to the States might  be
repuloted by law made 1in Parbament
Thnt supports by contention that the
words ‘in accordance with such prin-
ciples as mav be laid down by Par-
liament' do not make it obl:gatory;
it 1s only enabling If Parliament
chooses, 1t can lay down principles
without regulating distribution.

Mr, Speaker: That disposes of one
objection. It is the Executive or the
Minmster that disposes of whatever
money is received or collected; whe-
ther it is debited to the Consolidated
Fund or not, it will go into the pub-
lic account. Then any moneys that
have to be paid shall be paid only
by authority of the Parliament by an
Act. The hon. Minister's interpreta-
tion is that 'may’ here means may
not’ also. Therefore, it is not obliga-
tory on the part of Parliament to
formulate... (Interruptions.)

Shri A. K BSen:
allocation.

It may be mere
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Mr. Speaker: Does he agree that
so far as the words are concerned. ..

Shri A. K. Ser: We have not given:
up our argument; we still contend
that the Scheduie does lay down
principles.

Pandit Thakur Das Bhargava (His-
sar): Sr, you have been referred to
article 283. According to me, it s
article 272 which applies to this case
and there is no escape from the fact
tha:t Parhament alone by law can de-
cide about distribution. It 1s not a
quesiion of taking money out of the:
Con=olidated Fund; it can decide
about distribution, .that it should be
dnne 1n this manner. That s, those
excise duties and other things which
are mentioned in article 272, other-
than to:lets and medicines, must be-
distributed according to certain prin-
cipl~s farmulated by Parhament by
Taw. It has been given in the article
itself.

Kindlv see article 269 ‘That also-
savs that 1t must be distributed ac-
cording to the principles formulated’
by law bv Parhament. The prnci-
ples must be formulated by Parlia-
ment through law. Judging from the-
nature of the tax, certainly Parha-
ment 15 the sole authority for decid-
g the bas's of distribution. In other
matters, power has been  given to
other authoritics alsn  But specifically
this 1s mentioned: we cannot do it
otherwise: it would be wrorg to  do
otherwise. These principles must be
formulated by law. The principles
must be considered by this House
and adopted by this House and the
law must be based on those prin-
cioles so that Parliament is the final
arbiter of distribution of such taxes.
Merely to sav that a certain percen-
tage should be given and that the
principle is implicit and, is rather
evading the issue. Ag a matter of
fact, when the principle is given i
article 272, we must abide by it
There is no other course. I wouid,
therefore, submit, taking all these-
articles together, the residuary arti-
cle does not apply as long as arti--
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cle 272 applies. 1 would very humb-
ly submit that there is mo other
course open excepting to formulate
the principles and then according to
the principles distribution must be
made. Otherwise, it will happen that
the States will be very much dissatis-
fied. Power is given to Parliament
for a specific purpose. It is taken
out of the hand of the Executive.
Parliament alone can and should lay
down the law. You cannot escape
that conclusion.

Mr. Speaker: First of all, the
money belongs to the Union Govern-
ment. It is open 1o the Union Gov-
ernment and Parliament by law to
say that this portion shall be distri-
buted to the States. When once Par-
liament enactg that so much of this
Consolidated Fund which is collected
should be spent in a particular way,
it goes to the Consolidated Fund and
it is open to the Parliament te dis-
tribute a portion. When once it does
so, 1t shall take a further step and
under the same Act or some other
Act, it shall distribute it also. It can
say that so much taken away from
the Consolidated Fund shall be dis-
tributed. How? As may be prescrib-
ed byv Parliament. One contention
is ‘may’ means °‘shall’. The other
contention is: :t is not so. But who
is to decide® The Mimister? Shall
we leave it? I am not talking of
Shri T. T. Krishnamachari, now.

Shri A. K. Sen: In the absence of
Parliament prescribing 1t.

Mr, Speaker: No, no. Parliament's
authority is invoked for its distribu-
-tion. It shall be distributed. By whom?
By Parhhament. The hon. Minister
says that without an Act of Parlia-
ment, no distribution can take place.
Article 272 says:

"

.if Parliament by law so
provides, there ghall be paid out

of the Consolidated Fund of*
India.. ."

Unless Parliament
money can be taken.

concurs, no
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Then it goes on:

“....to the States to which the
law imposing the duty extends
sums e7uivalent to the whole or
any part of the net proceeds of
that duty, and those sums shall
be distributed among those States
in accordance with such princi-
ples of distribution ax may be for-
mulated by such law.”

When Parliament once says that
50 much money shall be given to the
States, that shall be distributed among
the States. What principles? As
may be prescribed. The only condi-
tion is, according to the Constitu-
tion, that it must be distributed. It
also adds ‘as may be prescribed by
Parliament’. The hon. Minister says:
“No, no. Leave it to me. I will de-
cide as I hike it 1 am only sum-
malrising the view-points, I shall
reserve my judgment. 1Is anybody
willing to speak on this?

Shri Bharucha: I have sent in my
name,

Shri Mahanty: Sir, I want to speak.

Mr. Speaker: All right. We shall
take up other subjects. The hon.
Members, individually and collective-
ly, are urging to allow some more
time for this motion. Originally, it
was sct out to be half-an-hour discus-
sion. It was converted into one hour.
If the House is willing to sit 14 hours,
wo  shall start now and close at
6 Q'clock.

INVESTMENTS OF LIFE
INSURANCE CORPO-
RATION FUNDS

Shri Feroze Gandhi (Rai Bareli):
Mr. Speaker, Sir, a mutiny in my
mind has compelled me to raise this
debate. When things of such magni-
tude, as I shall describe to you later,
occur, silence becomes a crime. Pub-
lic expenditure shall be subject to
severest public debate, is a healthy
tradition, especially so in an era of
growing public enterprise. There is
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nothing to be ashamed of if a public
undertaking has made a mistake, if
some people have made a mistake.
We should confesg it Parliament
must exercige vigilance and control
over the biggest and most powerful
financial institution it has created, the
Life Insurance Corporation of India,
whose misapplication of public funds
we shall scrutinise today.

Much as I have tried to, I have
failed to understand how the Life In-
surance Corporation became a willing
party to this questionable transaction
with the mystery man of India’s busi-
ness under world.

An Hon. Member: Who is that”

Shri Feroze Gandhi: Mr. Speaker,
there is going to be some sharp shoot-
ing and hard hitting in the House to-
day, because when I hit I hit hard and
expect to be hit harder. I am fully
conscrous that the other side 13 also

equipped with plentiful supplies of
TNT

An Hon. Member: “T. T”

Shri Feroze Gandhi: A friend of
mwmne n this House, Sir, mentioned
to me that the Finance Minister’s
statement was well fortified Let me
see, if I can breach the ramparts at
the very first shot. It appears the
Life Insurance Corporation has com-
mitted a breach of privilege of this
House by causing to be placed on the
Table of the House a statement with-
holding important information. May
I know why one important transaction
with Shr: Mundhra has been kept a
gsecret from the House? In the ab-
sence of this vital information the
statement of investments becomes
worthless, not even worth the paper
on which it is cyclostyled.

You, Mr. Speaker, are the guardisn
of the rights of this House, and it is
for you to decide this issue. On the
28th November the Finance Minister
stated in the House:

“The question is not one of
favouring one particular indivi-

16 DECEMBER 1057 Insurance Corporation

Py 5740

dual or group, but seeing that the
Corporation benefifs and the
policy holders, ultimately, benefit
by the investment made.”

I ask, was it in fulfilment of this
policy that the Corporation purchased
by direct negotiation from an indivi-
dual, Shri Mundhra, shares worth
Rs. 1,25,00,000 in his concern on the
25th June, 18577 In March, in April,
in June, in July—July iz the one
which the statement has left out—in
August, 1n September, for six months
in this year and on 19 different oc-
casions the Corporation purchased
shares of the Mundhra Group for a
sum of Rs, 1,56,00,000. If this is not
favouring and financing one particu-
lar individual or group, then what
else is it?

The Finance Minister, in reply to
another question on the 29th stated:

“They” meaning the Corporation
“wanted to augment their shares..”

And, whenever the Corporation
wanted to augment its shares Shri
Mundhra was always there waiting
to oblige, so much so that on one
occasion the Life Insurance Corpora-
tion transacted business on a day
when both the Calcutta and Bombay
Stock Exchanges were closed.

An Hon. Member: On what day?

Shri Feroze Gandhi: Look at the
dates and then find out the day. To
my own question:

“May I know whether it is a
fact that a few months ago some
shares were purchased at a higher
price than the market price of
those very shares on the particu-
lar day?”

the Finance Minister gave an em-
phatic reply:

“I have been told that no such
thing happened.”

What does the statement reveal?
According to the quotations on the
Calcutta Stock Exchange given by the
Minister himself, on the 24th there is
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an over-payment of Rs. 77,000. Ac-
cording to the quotations on the 25th,
given by the hon. Minister in the
statement, there is an excess payment
of about Rs. 3 lakhs. What are the
results of these augmentations?

Such was the stability of these con-
cerns, such was the soundness of the
investment, so stable was the man
with whom the Corporation had
struck 19 deals, that within two
months of their last augmentation, in
September the Government had to
appoint administrators and directors
in these concerns. This is not invest-
ment. This is a conspiracy to beguile
the Corporation of its funds.

From the Finance Minister's state-
ment it would appear as if these In-
vestments were made through the
open market. The truth is that this
was a negotiated deal with Shri Mun-
dhra himself In the case of such
bulk purchases the market value
dwindles into insignifitance. Taking
into consideration the fact that no
sane investor would have touched
most of these shares with a tadpole's
tail, T am left much against my will
to the sad conclusion that this was
a device to help Shri Mundhra who
happened to be in financial difficul-
ties at that time, as 1 shall prove
later. The sacred savings of the
insured were misused for this pur-
pose and, if 1 may say so, almost
gambled away.

1 shall now scrutinise the shares
purchases made on the 25th June and,
Mr. Speaker, 1 shall confine myself
to an analysis of the purchase of the
25th June alone. The purchases total-
led Rs. 1,24,44,000. Obviously ali the
inspiration to augment their shares
could not have burst forth suddenly
on the 25th. Deep thought must have
been given to this investment. Pre-
vailing prices of these shares on the
Stock Exchange must have been
thoroughly  scrutinised. Balance-
sheets must have been looked into. I
am sorry, Sir, I made a mistake.

18 DECEMBER 1857 Insurance Corporation $743
Funds

Some of these concerns have not pub-
lished their balance-sheets since 19586.
I do not know what procedure the
Corporation adopted in the absence
of balance-sheets to arrive at a con-
clusion as to the value of the shares
they were purchasing.

Let us have a look round the Cal-
cutta Stock Exchange, armed with the
same authority as that of the Finance
Minister, the official report of the Stock
Exchange. The 25th was a Tuesday,
24th was a Monday, 22nd and 28rd
were Saturdays and Sundays when
the Stock Exchange was closed. Let
us see how much less the Corporation
would have paid had they concluded
the transactions, say, on the 2Ist.
The answer is, Rs. 10,78,000. These
very shares could have been purcha-
sed according to the market value om
the 21st, and the quotations are, from
the official report of the Calcutta
Stock Exchange, for Rs. 10,73,000 less.
But let us move a little backward and
see how much less would they have
paid on the 20th. Again, according
to the same source, the official report
of the Stock Exchange, it is Rs. 9,42,000
less, On the 19th, Rs. 11,552,000 less;
on the 18th, Rs. 13,47,000 less; on the
17th, that 13 Monday—Monday week-
Rs. 13,62,000. My figures do not seem
to be creating much impression. * *
* ] am going to jump one week from
the 17th to give you an idea of hrw’
much less the Corporation would have
paid had the purchase been made on
the 10th June at prices prevailing
and quoted at the Calcutta Stock Ex-
change. The Corporation could have
purchased these very shares on the
10th for Rs. 20,83,000 less than what
was paid on the 25th June. I have
made no calculations of prices before
the 10th. My nerves gave way.

QOccasionally you, Mr. Speaker, are
very helpful to Members, and on the
20th,—

Mr. Speaker:
also is a Member.

Shri Ferose Gandhi: You are very
helpful to Members, and I think you

The hon. Member

* * *Expunged as ordered by the Chair.
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understocod what was in the minds of

when they were groping
in the dark and asking gquestions.
You clariied the position. You, Mr.
Speaker, said:

“The hon. Member wants to
know whether to push up the
falling prices of the shares of this
company, either the Government
or this Corporation went to the
aid by investment in shares.”

Mr. Speaker, you let the cat opt of
the bag. It had never occurred to
me. But I gave very serious thought
to all that you said. This is exactly
what happened. For purchases affec-
.ted on the 25th, the prices were arti-
ficially created ty crude market mani-
pulations on the 24th, when, all of a
sudden, all these shares reached their
peak. On Monday, the peak was
reached. On Tuesday the purchazes
were made.

Let us see, as I shall prove to you
and to the House, how it was worked
up. What happened on the very next
day, Tuesday? The peak had passed.
The downward trend began and ason
Friday, the 13th December, the Ccor-
poration’s investment has depreciated
by about Rs. 37 lakhs against the
total investment of Rs. 1,24,44,000.

This, it may be argued, is not a
loss, because I have purchased shares
and as long as 1 do not sell them there
is no loss, Actually, it would be diffi-
cult to argue that way, because, the
invesment has depreciated and what
would happen when the actuarial
valuation takes place? An insurance
actuary will take the market value of
those shares; not what you have paid
for it. Therefore, the insured will
lose heavily. The actual amount by
which the capital investment has de-
preciated will be much more, becuse
the total investment is about
Rs. 1,56,00,000. I have only taken
into account Rs. 1,24,00,000 odd in
the calculation of Rs. 37 lakhs,

Now, how wag the market manipu-
lated? Let us take the case of one
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concern—Angelo Brothers. Mr, Spea-
ker, on the 1Tth of June, the price of
the ghare which Angelo Brothers
quoted at the Calcutta Stock Exchange
was Rs. 1887 lakhs. On the 18th,
Rs. 16.87. On the 18th, Rs. 16.87. On
the 20th, Rs. 16.87; on the 21st, 16.87.
On the 22nd and 23rd Saturday and
Sunday—the Stock Exchange was
closed. What happens on the 24th?
With the ringing in of the Angelees on
the 24th Angelao Brothers was booked
by the Insurance Corporation for
Rs. 20.25 per share—Rs. 3.38 far more
than the gquotation of the previous
five days. This is how the market
was manipulated.

I shall give you another’ example—
the Oslex Lamp Manufacturing Com-
pany. It is a very interesting com-
pany. It was floated in 1947-—ten
years ago. Let us see how the shares
moved from the 10th June up to 24th
June. On the 10th June, the price i
2.78, in the Calcutta Stock Exchange.
On the 17th June, the price iz Rs. 2.81.
On the 18th June, Rs. 2.81; on the 18th
June, Rs. 2.87; on the 20th June,
Rs. 2.84; on the 21st, 2.84; Saturday
and Sunday, 22nd and 23rd. Qucta-
tion on Monday, the 24th Rs. 4. What
happens on the 25th? The prices col-
lapsed. It goes down to 2.87. It has
come to its original, and the life
Insurance Corporation paid Rs. 4 for
share. The total investment runs into
several lakhs.

But what is the condition of this
company in which we have inve:ted
the money—the Osler Lamp Manufae-
turing Company. The dividend on
preference shares has ndit been paid
since August, 1849. Preference shares
dividend has not been paid since
August, 1948. No dividend has been
paid on ordinary shares for the last
ten years, that is, ever since the
company was floated. And the Life
Insurance Corporation was looking all
round for a healthy investment. This
is the kind of concern that they put
their money in.

Now, I come to the British India
Corporation. The British India Cor-
poration in which on one day, the
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25th June, thay investad Rs. 42 lakhs,
paid a dividend of 1{ per cent in 1954,
nil in 1855 and 2 per cent. for the
year ending 1956.

This will work out at about 1.87
per cent on the Corporation’s invest-
ment. Rs. 42 lakhs were invested, and
they were handed over to this Cor-
poration on a return of 1.87 per cent.
This is what we have done with the
monies of the insured.

Mr. Speaker: What about the price
of this share?

Shri Feroze Gandhi: The prices
have fallen. If vou like, I can give
the quotation. But it will take time,

The British India Corporation, once
a tower of strength to the City of
Kanpur, is in a state of collapse. One
of 1ts8 mills is either closed or there
18 notice of closure. It is in a state of
collapse. The ruins are a testimony
to its pristine glory.
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Shri Feroxe Gandhi: The Corpor-
ation has an Investment Board. May
I know why the Chairman did not
consult the Investment Board before
the investment of 25th June was
made? Rs. 1,24,00,000 13 not a small
amount I doubt very much i! the
Chairman has got the sole right to go
about investing these huge sums of
money in any manner he likes on his
own authority, without the consent of
the Investment Committee. Is it not a
fact that the Board was presented with
a fait accompii and the Members of
the Board took strong objection to the
manner in which the Corporation's
funds had been frittered away? I
would like the Finance Minister to
tell me I am wrong and I shall correct
what I have stated.

11 hrs.

On the 29th November, the Finance
Minister stated that these shares were
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not spurious. What does ‘spurious’
mean? 1 do not know whether you
have to rule it out again. That s
the first word given here and you have
once declared it unparliamentary.
You can remove it from the rec¢ord if
you feel so later. ‘Spurious’ means,
according to the Chamber’s Dictionary
and the Oxford Dictionary agrees with
it—"bastard, illegitimate, not genuine,
false”. No one in this House asaid
these shares were all these. Nobody
had it in mind. 1 do not know how
the Finance Minister said it; probably
he used it 1n 1ts genera] sense.

The point 15 this. Was the financial
instability of these concerns known to
the Government and to the Corpora-
tion? Was it known? Did they know
that this money was going to be lock-
ed up in unstable financial concerns?
It is here that I have an important
clue contained in the report of the
Textile Commissioner on the working
of the British India Corporation and
its subsidiaries and 1 shall read out the
relevant portion from the report 1
quote-

“The State Bank of India has re-
cently demanded the mills to
mortgage the fixed assets of the
British India Corporation also as a
security for the hypothecation
loan This is rather an unusual
step and apparently this is due to
the banker having lost confidence
in the Corporation "

The State Bank of India had lost
confidence in the British India Cor-
poration. The Textile Commissioner
further states:

“In fact, in the directors’ meet-
ing held on 23-3-19857, it was re-
ported by the Deputy Managing
Director, Mr. Powell, that when he
contacted the Chairman and the
Managing Director of the State
Bank of India and also the Chair-
man of the Reserve Bank of India
in connection with the application
to enhance the loan facilities from
Rs. 1.25 crores to Rs. 1.50 crores—
ie. Rs. 25 lakhs—for the Kafpur
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Sugar Works Limited, a company
launched by a subsidiary of the
B. 1. C, the three senior officials
of the State Bank had expressed
their concern with the financial
-position of the Corporation’s
Mup-"

The three senjor officials of the
State Bank and the Reserve Bank
were concerned about the financial
position of the group, and what hap-
pened? Why did I say that 1 have
a clue? The N. I. D, C. also refused
a loan samewhere in the month of
February or March. The State of
India and Reserve Bank refused help
in the month of March and :in the
month of March the Life Insurance
Corporation started investing money
in these companies. 23rd March is
very significant, because the financial
condition of the Mundhra groups was
becoming worse and worse. The
State Bank and the Reserve  Bank
refused help and the N. I. D C
refused help because of the
unsoundness of the concern. But the
Life Insurance Corporation was only
100 willing and rushed in, The Tex-
tile Commissioner's survey concluded
on the 10th June and the Life Insu-
rance Corporation, a fortnight later,
recklessly invested its funds in these
Very concerns.

I shall read out to the House an
extract from the 1955 balance-sheet of
the British India Corporation.—Direc-
tors’ report on the accounts:

“Mr. Mundhra has taken a keen
interest in the affairs of the Corpo-
ration and is lending every support
to the directors and the manage-
ment in their endeavours to ameli-
orate the condition.”

Another paragraph begins:

“The results for the year are
most disappointing™.

If the Corporation, before it had In-
vested ity funds, had had a look at
these balance-sheets, had seen what
the condition of the Corporstion was,
they would never have touched it, as
I said, with a tadpole’s tail
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Now, let us see the seriousness or
the entire transaction. Mr. Speaker,
where are the scrips of these shares?
Did the Corporation receive the share
scrips before payment was -made on
the 25th June® That is a very im-
portant point. Or, did they make pay-
ment without having the share scrips
in their possession? I would like to
have that clarified, Have they even
today in their possession all the shares
I would like that to be clarifled too,
and if they have, have they got the
genuine scrips?

Shri Tyagl (Dehra Dun):

Shri Feroxe Gandhi: There is no-
thing to laugh about, Have they got
the genuine scrips? My information
is that there are on the market origi-
nals, duplicates and also forged scripe
of these very shares. The House
would like to know which variety the
Corporation has got.

What?

I hope I have established collusion
between the Life Insurance Corpora-
tion of India and Shri Mundhra, I have
I hope, established a conspiracy in
which public funds were wrongfully
employed for financing the interests of
an individual at the cost of the insur-
ed. To me this discussion 1s a mea-
sure of the strength of democracy. We
do not hang people. We do not chop
off their necks, but we can make their
existence pretty difficult. It we cannot
knock off their heads, what can we do?
Let me see if I can secure by pressure
of public debate that which I have
failed to achieve by peaceful negotia-
tion,

I demand that Government institute
an enquiry into this questionable
transaction. There is aiready a pre-
cedent for such action. When charges
less serious than this were levelled
against the Industrial Finance Cor-
poration, the then Finance Minister,
Mr. Deshmukh, appointed a committee
and the Chairman of the committee
was a Member of the Opposition. Let
us hope that cur Fioance Minister will
follow the example of his predecessor.
Mr. Speaker, this debate has besn a
very heavy strain on me Doth
mentally and physieally.
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It has not been easy to collect all
these facts and place them before the
House in a concise way because the
sransactions go into lakha and lakhs.
An unfortunate thing has happened.
But I don't think there is any reason
to be ashamed of it. I am a champion
of the public sector. I was one of the
persons who championed life insurance
nationalisation. I am nét ashamed to
face an enquiry. I would like the
public to know, I would like the
Government to know, and I would
like the Members of Parliaments to
know that in the public sector, if such
a thing happens, we are prepared to
face an enquiry and get at the bottom
of it

Mr. Speaker: The bon Member's
time is up. He should conclude in a
minute or two.

Shri Ferose Gandhi: I hope that
the Finance Mimnister will accept this
suggestion of mine and appoint a
Committee in which this House shall
be well-represented. But I would
prefer a committee of this House. I
am not much enamoured of the word
judicial I think we are gquite capable;
I think we can loock after these
enquiries And I hope in the end that
this small suggestion of mine will be
acceptable,

Mr. Speaker: How long will the
Minister take for the reply?

The Minister of Finance (Shri T.
T. Krishnamachari): It depends upon
what the other hon members have to
say. I suppose Mr. Feroze Gandhi
would expect me to reply to some of
the points that he raised. May be, I
will take about fifteen minutes for
that. But if other hon. Members bring
new facts to light, I will probably
have to deal with them also.

Mzr. Spoaker: I have allotted 2n
hour and a half. We have started at
435 We will close at 6-08. I will call

mmmmmdabout
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Shri 8. A. Dange (Bombay - City-
Central): Mr. Speaker, the hon.
Mr. Feroze Gandhi has made a very
devastating case about the use of the
funds of the Corporation, which are
funds of the State as such. They are
no longer private property.

After we took over the Insurance
Corporation, we certainly expected
that the funds will be used for the
purpose of building the economy of
the State, that is, the Plan. But, from
the revelations made by Mr. Gandhi,
quite a different picture comes out.

Now, I am not going to refer to the
same facts again and I am not alss
gomng to question why the money was
invested with Mundhra, and why not
with Burla or why not with Tata or
why not in Bombay Dyeing or
Kohinoor. My question is quite differ-
ent My question resta on a certain
principle and on certain statements
made by the Ministry itself or the
Government as a whole

Once, when 1n this House we plead-
ed for the nationalisation of certain
companies, then the Government and
the Prime Minister himself hurled at
us the question do the hon. Members
want us to buy junk? It was a very
wonderful question, and he thought
that 1t was a very powerful question.
Are we gomng to buy junk, he says; if
we want to use our money, we should
use money for building new factories.
Why go and buy junk? Surely, why
go and buy junk? But, here we find
a case 1n which Rs. 124 lakhs are spent
from the money of a Corporation
belonging to the Government of
India in buying just the junk, which
they refused to nationalise and
hurled a question at us,

Take Richardson and Cruddas. How
many years old it is? It is just junk
if you like to come and see it in the
Bombay City. Then the British India
Corporation. Is it not an old junk?
Osler Company, is it not an old junk?
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Then, what happened to the policy of
the Government of India that it did
not want to buy junk but wanted to
invest their money in new concerns?
Then why was the junk bought?

I am not concerned with whether
they wanted to save Mundhra or XYZ.
Go and save your brotherhood, if you
want to save them. I cannot help
them. The cases, as Mr. Feroze
Gandhi stated, when he recited some
of the facts, did not surprise some
people. Well, I was one of those who
are not surprised, because the Govern-
ment, which in its main policy is ad-
vised by the private sector and some
of the biggest speculators in the
country, cannot but do such things.
What could you expect from them?
Therefore, we should not be surprised
about such things. There is nothing
i0 be surprised at.

The surprise is that it was found
out. That is the thing. The surprise
i{s not that it was done. The surprise
is that Mr. Feroze Gandhi couild find
it out. Actually, it is in the natural
course of things that the Government,
advised by speculators, big monopolists
and =&ll they mighty brotherhood,
should do such things. Here they
slipped rather more seriously and
were found out. Otherwise, the busi-
ness of the stock exchange is always
risky. At 11 o'clock a share may be
floating at Rs. 250. At two o'clock
it may be just near Rs 150. It can
be manipulated. You just let in the
newsg that Government or the LIC
is going to buy those shares. Then
there will be an up-shot of shares.
These are all manipulations that
can easily be done.

But, as I was saying, the question is
one of policy and not a question of
surprise so much and of serious think.
ing. Something has suddenly gone
wrong. Therefore, I ask this pertinent
question. Is it the Government's
policy now henceforward to invest
public money in buying junk? If it
is 80, then let us have a revision of the
policy.

Therefore, my first concluzion from
the debate is that Government vialated
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its policy. It might say that when we
nationalised and took over the insu-
rance companies, there was an ynder-
standing that a part of the fumds,
which will sccrue to us every yeaf—
which, I think, are in the neighbour-
hood of Rs. 35 crores—a part of it
will be invested in private business.
If that understanding was there, then
that understanding was & wrong
understanding.

On what basis were we collecting
this money? I hope hon. Members
will not forget for what purpose we
are collecting money. In the Five
Year Plan we provided about Rs. 250
crores from funds gathered under the
head “Provident Fund and other debt
heads” that is, funds from insurance,
funds from provident fund and other
contributions and small savings also.
We go to the country and tell people
to save. For what? Save in order to
lend to the Government. For what?
Because Government wants to ' build
factories, irrigation canals and so on.
Why? Because Government is short
of funds. So people are asked to save
and workers are asked not to take
bonus in cash but give it to the
Government.

And when saving is made, what
does Government do with those sav-
ings? It goes and invests crores and
crores of rupees for buying junks, and
that also at false prices. Is that a cor-
rect policy? Am I going to be denied
my bonus in order that I may lend miy
money to the Life Insurance Corpora.
tion or to the Government of India,
so that they may buy Hs. 42 lakhs and
Rs. 50 lakhs worth of company shares,
whose shares go down in the exchange
or whose scrips are not of the right
variety, as Mr. Gandhi said? Is that
correct policy? Are we then telling
people the truth when we take money
from them if we say that we want it
in order to build factories under the
Five Year Plan? The Lal-ImH Mills
and Richardson and Cruddas are
already standing there. Why should
we ask people toinvest in insurapcein
order that Government may re-inves
the money in surh companies? Are
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they so much over-flowing with funds
that they need not invest this money
in the public sector need not
invest tfunds in other factorres,
that they should invest funds in
buying scrius on the market? Is
that a correct policy? I want +to
raise a question of policy. Are we
telling the people the truth when we
are taking money from their small
savings, from provident funds, from
all these bonus cuttings and so on In
order to bwld the Five Year Plan?
Is this a part of the Five Year Plan?
Is this building of the Mundhras
shares a part of the Five Year Plan?
If it is so, let us know. If that is so,
people will have to revise their opin-
ion about the Five Year Plan, those
who run that Plan and those who take
money from the people for that Plan
and then, we shall have to question
whether such a Plan should be sup-
ported henceforward in such sectors.
Therefore, it is a serious breach of
policy, a serious breach of the pro-
mise made to the people when you
asked money from ‘them, a seriois
breach in the general line fhat has
been admitted on the floor of the
House with regard to the Five Year
Plan that we shall not buy junk, but
we shall invest money in the build-
ing of good new factories Why is
this happening?

My hon. friend suggested there may
be cellusion, a conspiracy. May be,
it may not be a collusion, it may not
be a conspiracy. It may be old
friendships being ,revived. One does
not know. Because, I do not know
whether 1 am entitled to ask or whe-
ther I am entited to state that some
of the Ministers at least were direc-
tors of Mundhras sometimes before
they became Ministers. I do not
know whether it is a fact.

.Bome Hon. Members: Who are
they?

Some Hon. Members: They have to
say.

An Hom Member: You hsve
nagne them.
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Shri 8. A. Dange: The person if
he is there should say it himself.

Mr. Speaker: As far ag possible,
hon, Members will avoid attributing
motives to anybody. (Some Hon.
Members: No; no). Arguments must be
based on facts which can speak for
themselves.

An Hon Member: It i1s a fact.

Shri § A Dange: There is no
motive 1 am attributing. I am only
stating revival of friendships in in-
vestments That is all If I know Mun-
dhras and somebody asks me is this
share good, I would remember my
friendship and say, I know him very
well, his share 1s good, do invest with-
cut fear. Before I become a Minister,
if I knew him, why should I not ad-
vise a Munster jo invest funds” What
1s wrong morally correct. In the capi-
talist system 1t 1s morally correct. It
may not be so 1n & socialist system
Since we have not got a socialist sys-
tem al present

Mr. Speaker: We have been pro-
ceeding nicely with respect to this
debale All that I can appegl to hon.
Members 15, not to attribute motives.
Facts must speak for themselves. If
I say, so and so is bad, merely on
my 1pst dirit nobody 1s gomg to accept.
It on the other hand, facts are so
marshalled and reasons are set out
ac have been done, of course, unless
they are explained away, whatever
has been said by Shri Feroze Gandhi
require an explanation. Prima facie,
they make out a case. That 1s
encugh. We need not go further and
say what actuated this and that.
Personally, so far as the Government
is concerned, the hon. Member might
one day adorn those Benches and if
perchance I happen to be on this
seat, I will prevent the Opposition
also from saying the same things
against him. Therefore, nobody need
attribute any motives.

Shri §. A. Dange: Again I say, 1
do not attripute motives. No hoo. Jam-
ber suggested that any Ministar wps
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personally interested. I am not sug-
gesting that. If the enquiry that is
demanded by Shri Fercze Gandhi is
conceded, then, everything will be
known. There is no question of attri-
buting personal motives to anybody.
I am not saying that. But, T am takk-
ing only of business and of habits
of capitali:t business. That is all.

Now, therefore, 1 would," again,
reiterate that I am not saying that any
particular Minister was interested in
this transaction from the point of view
of personal aggrandisement at all
Let me proceed by making a clarifi-
cation and I hope that clarification
wil] be borne out if an enquiry is con-
sidered and conceded during the pro-
cess of the enquiry.

I should like to have a statement
on three points. Firstly, should we,
those from the working classes side
and those who are interested in the
earnings of the working classes and
the people in genersz]l, on the basis of
this faet, support henceforward sur-
rendering our funds, our savings to
the Government if the Govermnment
is going to utilise these funds in such
a way? Secondly, is the Government
going to nationalise these junks and
buy them over for the State? Thirdly,
if it is so, is that a correct policy, and
whether the policy of the Plan is be-
ing revised by the Finance Ministry
or by the L1C. in its dealings on such
questions? These are the three gques-
tions, I think, on which, a straightfor-
ward statement can be made. 1 do
not want to discuss any further this
question.

There may be a statement that, as
I referred to earlier, we were bound
by the fact that we were to invest
a certain part of the funds in private
industry. What is the necessity.
Because, if thig policy is followed, I
am afraid, we ghall be buying some of
their shares and at the end of the
Plan, we shall have no money left and
we shall be selling the public sector
to the private sector in the same way.
This v a very dangerous policy. To.
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day, we have no funds We complain
of lack of funds. When we get funds,
we invest them there. Tomorrow
when we shall fail to find the funds
for the public sector, are we going to
follow the policy of selling the public
sector investment to the priyvate sec-
tor people? Because, if we do not
observe a certain palicy, them, we
shall mix up our perspective. We shall
fail in our goals and we shall fail in
such a way that we shall not be able
to build up the Plan that we wish to
build. Therefore, I am submitting
this question solely from the point
of view of building up of the Plan,
the financial condition of the country
and of the Government gand the
necessity to utilise these funds for the
sake of building the public sector in-
vestments, public sector enterprises
and not spend the money in such
speculation.

May be that the Finance Ministry
i1tself may not be responsible for this.
We do not know who is responsible.
It is suggested that......

Shri Tyagl: No; Minister is not
responsible. It is the Corporation
which is responsible.

Shri S. A. Dange: It 1s the Corpo-
ration which is responsible. But, the
Corporation is functioning under the
Government’'s guidance. If it is not,
let us also have some light on the
affair, we may know who ultimately
governs the investments of this Cor-
poration.

I want to make one more sugges-
fion. Is it not a fact that some of the
responsible directors of thizg Corpora-
tion formerly were vehemently oppos-
ed to the nationalisation of life insu-
rance? They were vehemently oppos-
ed. These very people are running
the Corporation. Can it be suggested
that they want to run the Corporation
in such a way that through all such
compromising things, as this buying
of shares, it can revert back to the
private sector; by discrediting the
management in the public sector, that
public sector invests in thiy way,
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they can say private sactor could do
better; therefore, please revert to
denationalisation; whether such a
motive exists in the minds of certain
people who are incharge of the
affairs of the Corporation? If it ig so,
I would request the Finance Minister
and the Government of India to lock
into the matter, discuss the matter
with the people and tell them, gentle-
men, if you de not like nationalisa-
tion, please relieve us of your presence,
we will manage without you, you
need not do such “enterprise” on be-
half of the Plan, on behalf of the
finances of the country and save the
people from the robbery practised
by—I do not know whether racketeers
is parliamentary or not—

Mr. Speaker: Racketeer is as good
gs robbery.

Shri 8. A. Dange: This racketeer-
ing on publie funds should be stopped
and a proper policy statement made
and policy observed That is my
request to the Ministry.

As for Shri Feroze Gandhi’s demand
for a public enquiry, I do support it
because an enquiry i§ necessary in
this case. It will remove suspicions
in whatever quarters they exist and
give us better guidance. A public
enquiry was given formerly when the
Finance Corporation was once in
trouble and their investments were
also being chéllenged. Therefore, &n
enquiry should be given so that we
shall have a better policy for the
future in these investments.

17.29 hrs.

Shri Asocka Mehta (Muzaffarpur):
Mr. Speaker, 1 am sure, we are all
grateful to Shri Feroze Gandhi for
the very illuminating information that
he has given us this afterncon. Some
months back, when, in this House
we were privileged to discuss the Life
Insurance Corporation Bill, you will
remember that the then Finance
Minister told us that he could only
assure that that amount, not even
that proportion of the income of the
Life Insurance Corporption would
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continue to be invested in the private
sector a8 was done when insurance
companies were privately owned and
operated. Even that proportion, and
that proportion was 18 per cent, shmll
not be maintained; only the amount
would be maintained. But what do
we find? In the interim report that
was given to us we ‘were told that of
the total investment of Rs. 1863
crores, Rs. 8'62 croreg or 44 per cent
were invested in the private sector.
Before life insurance was nationalis-
ed, only 16 per cent were invested
in private enterprises. After nationa-
lisation, the proportion increased,
jumped up to 44 per cent, and out
of this sharp increase, 15 per cent of
all that was invested in the private
sector was invested in the concerns
owned and operated by Shri Mundra.
Fifteen per cent of this increased,
augmented investment in the private
sector went to the concerng owned
by one single individual.

Not only that. I have been inform-
ed that immediately after the Budget
—and I believe we hag the Budget
this year some time in May or per-
haps early June—the authorities of
the Life Insurance Corporation on
their own, without taking the advice
of the investment advisory committee
that has been set up and which is ex-
pected to give some kind of expert
advice and guidance, evidently under
instructions received from  higher
quarters, invested largely in shareg of
various important concerns like the
Tatas, A.C.C. and others. What was
the reason? Evidently, the reason was
to bolster up the market. Again, it
1s an important question of policy:
should the funds of the Life Insurance
Corporation be invested,—apart from
certain transactions, doubtful transac-
tiong like those of Mundras—should
at all be invested for the purpose
of bolstering up the stock market;
whether the funds should be used for
the purpose of maintaining, keeping
up the prices of shares of private
concerns in the country?
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The investments in Tatas and A.C.C,,
and more so the investment in the
concerns owned by Shri Mundra, were
made without any consultation with
the investment advisory committee.
This committee has some very dis.
tinguished people, men who have in-
timate knowledge of the financial
markets and of the stock exchange,
and they know the standing of diffe-
rent people. I am sure if this com-
mittee had been consulted, the com-
mittee would have warned the Cor-
poration against investing in Mundra
concerns, because, after all, Shri Har-
das Mundra is quite a known person!

Shrimati Renu Chakravartty
(Basirhat): Quite right.

Shri Asoka Mehta: I would like
to know from the Finance Minister
whether he knows that some of the
members of this investment advisory
committee put on record their pro-
tests against the investments made,
that written protests were made
against this unwise and unfortunate
investment.

1 shall not cover the ground that
has beepn ably covered by my hon.
friend Shri Feroze Gandhi. I do not
know if he is there or not, but I think
in his very able ahalysis, he made
one mistake. He said that the State
Bank of India was not willing to
accommodate any  further  Shri
Mundra. My information is that that
may be so in March, 1857, but in July
1957, while the Life Insurance Corpo-
ration was helping Shri Mundra, the
State Bank also was advised to give
turther accommodation to Shri Mundra
and his concerns. Here agsin, it
would useful to find out from the
Finance Minister whether that kind
of assistance was made available
after a very clear and a very catego-
rical report made by three senior offi-
cers of the State Bank of India and
the Reserve Bank of India that no
such assistance or no such accommo-
dation be made available to Shri
Mundra.

1 have kxnown Shri Mundra for a
long time. I happen to be connected
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with trade unions in concerns that
are owned by Shri Mundra. I know
him for the last ten or twelve years,
and therefore, I know him as a trade
unionist. ' know his strength as well
as his weaknesses. Fifteen per cent
of these investments were made
almost at a stroke in his concerns.
The State Bank of India was asked
to give him accommodation, and all
this wag being done, we are told, on

the advice given by higher authori-
ties.

Shrimati Renu Chakravartty: Whe
are they?

Shri Asoka Mehta: As I said, I hap-
pen to know Shri Mundra, and I hap-
pen to know some pepple who are
common friends. Talking to these
common friends I found that Shri
Mundra has been saying things whiclr
are very disturbing and very distres-
sing. I would not like to say here as
a-responsible Member things which I
have not fully checked up, but I have
no reason to doubt the statements of
these common friends. And the friend
who told me is himself a banker, quite
a distinguished banker. He said he
had many discussions with Shri
Mundra, and the things that he has
been saying, the people whom he has
been involving, the names he has been
dragging into this whole question, I
think, make one even more disturbed
than all the disclosures of my hon.
friend Shri Feroze Gandhi.

Shri Joachim Alva (Kanara): Do
bankers divulge private, confidential
information?

Shri Asoka Mehta: This is what
Shri Mundra had told him. This is
no private information at all. This
is not about his transactions with
the banker. This is what he had
to say about this particular transac-
tion as to what is his side of the
case. As I said, that appears to be
even more damaging than what has

been brought out by Shri Feroze
Gandhi.

I have no desire to go into the de-
tails which have already been covered
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very ably by my friend Shri Feroze
Gandhi, but I would say that if there
ever was a case in which an indepen-
dent, impartial enquiry should be
held, here is the case.

Shri Feroze Gandhi and I have
talked with the fullest sense of res-
ponsibility. We have placed before
you whatever information is avail-
able. There are other things which
can be brought to the attention only
of an enquiry committee. We would
not hke to speak loosely in this con-
nection. May be we have to say
things about people whoe are not
present in this House, who may not
be able to defend themselves. We
are privileged people, and because
we are privileged, we want to  use
our privileges with a  considerable
‘amount of restraint.

The Finance Minister 1s my good
friend, and there are many people
who are annoyed with me and with
him because we happen to be friends,
but I say if he is my good friend
my appeal to him in the name of
friendship is: here 1s a case where
there is need for an enquiry com-
mittee If 1t 15 not enquired into, he
would be failing in his duty. Let it
not be said of hum that when an occa-
sion like this arose, he failed in his
duty.

1 have no desire to take more of
your time I wculd only say this,
that while the Finance Minister gives
us his reply to the various points that
have been made by Shri Feroze
Gandhi, let him also devote a little
time and tell us why 44 per cent of
all the investments have been made
in the private sector, and why of the
44 per cent 15 per cent were invested
in particular group of concerns, what
were the governing criteria that led
him or the Corparation to invest 15
per cent of those investments in the
concerns of one single individual
whose reputation in the financial mar-
ket of the country is none too high

Shri Prabhat Kar (Hooghly): 1
want to put only two Questions be-
fore the Finance Minister replies?

Fupds

Mr. Speaker: Very well, let him
put the guestion.

Shri Prabhat Kar: May I knuw
whether these shares which have been
purchased, namely F. & C. Osler and
British India Corporation, are consij-
dered in the stock market as safe
investments or they are known as
speculative ventures? —because in the
stock exchange shares are known....

Mr. Speaker: That is all right. The
Question is clear. Whoever knows
the stock exchange, knows it.

Shri Prabhat Kar: Secondly, may
I know whether the Life Insurance
Corporation was i1n the know of the -
fact that many of the scrips of B.I.C.
which were purchased by Shri Mundra
and deposited with different banks
were forged serips?

Bhti Joachim Alva: I just want to
ask one or two questions of the Minis-
ter. Please allow me.

Mr. Speaker: Now, Pandit Thakur
Das Bhargava.

—_—

BUSINESS ADVISORY COMMITTEE
Si1XTEENTH REPORT

Pandit Thakur Das Bhargava: |
beg to present the Sixteenth Report
of the Business Advisory Committee.

—

INVESTMENT OF LIFE INSURANCE
CORPORATION FUNDS—contd.

Shri Joachim Alva: As the House
would remember, and 1 would recall
for the information of the Minister,
when Dr. John Matthai was holding
this office, there was a debate in
regard to the Exchange Bank of
India being lent Rs., 80 lakhs under
the nose of the Reserve Bank of
India, hardly half a mile away in
terma of physical distance.

Mr, Speaker: What is the hem
Member's question.

Shyi Joachim Alva: I am coming
to the point?
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Shri C. D. Pande (Naini Tal): Half
a mile or one mile away from it.

Shri Joachim Alva: Later, the
Mirnister of Finance, Shri C. D.
Deshmukh was very much disturbed
about this transaction beckuse he was
personally sensitive about it. We
who then took part in the debate
raised the point whether the Finance
Minister had sanctioned that loan of
Rs. 80 lakhs to the Exchange Bank
of India, because that transaction
shook the foundations of our credit
in Africa, and they had no faith in
us.

Similarly, 1 want to know whether
a crore of rupees worth of transac-
tion is sanctioned by the Finance
Minister—whether i¢ be. A, B or C
does not matter—whether a transac-
tion of this maggnitude is sanctioned
by the Finance Minister right at the
top or 1s even taken at the Cabinet
level, for the simple reason that if
there are two or three partners,—I
have got a very mighty fat good
capitalist next in mind, Shri G. D.
Somani—he would not lend Rs. 5000,
1 am sure, without asking his other
partners.

An Hon. Member: To you.

Shri Joachim Alva: If I were to
ask him his money.
Mr. Speaker: The hon. Member

need not argue it out.

Shri Joachim Alva: Similarly, I am
asking whether a loan of a crore of
rupees would go round the Cabinet
for Cabinet approval

Secondly, today, we are going
abegging for Rs. 700 crores around
the world. When that is the position,
I want to know whether it is in the
fitness of things of a welfare State
that one crore of rupees should just
be given at the stroke of the pen to
people whode credentials have been
very effectively challenged by Shri
Peroze Ganghi and Shri Ascka Mehta.

Thirdly, I want to know whether
the Finance Minister has drawm up
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a record of our businessmen. This is
the moral of the whole debate. So,
we must come to this peint. I want
to know whether the Finance Minis-
ter hags drawn up statistics and ‘re-
cords of our businesamen who control
more than a dozen business-houses in
the land. Time it iz for our welfare
State and our State which is plan-
ning and which iz going on such hard
foundations to enquire whether busi-
nessmen can control more than a
dozen business-houses in their hands,
and allow first-rate Dbusiness-houses
to be turned into dud firms by run-
ning a regular racketeering.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): May I humbly
submit that the references in very
bad taste indeed to his fat capitalist

neighbour be expunged? (Interrup-
tions),

Mr. Speaker: Interiudes.

Shrl Nathwani (Sorath): May 1

know who on behalf of the corpora-
tion effected these transactions with
the Mundhras, whether the members
of the corporation or the executive
committee or the managing director?

May I know whether these very
shares were pledged by Mr. Mundhra
with the State Bank of India or not,
and whether as the Bank began fo
press him to pay, the same  were
palmed off to the Life Insurance
Corporation or not?

Shri T. T. KErishnamachari: May I
congratulate mry hon. friend Shri
Feroze Gandhi on having maintained
a reputation for an unerring instinet
for touching the weak spots in the
administration? I Ilistened to him
with a great deal of attention and
care. Of course, if he will permit me
to say so, I appreciate also the ele-
ment of melodrama that he importead
into it.

The facts are as stated, namely
that on a particular date, namely
24th or 25th June, a large block of
shares were purchased by the Life
Insurance Corporation. There iz one
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particular mistake that is running
right through the entire criticism
made in this House now and also in
questions, that the name of a parti-
cular individual is mentioned as being
the person to whom money was paid,
and that it was his concern, and in
order to help him or to bolster up
his finances, money was paid. 1
thought Shri Joachim Alva in  his
peculiar sort of way touched the spot;
he said it was a loan; it was a loanl of
a crore of rupees given to an indivi-
dual. Well, it may be that he stated
in a different way.

But the fact really happens to be
that these are concerns which have
been established for a period of time.
Many of them have got, as my hon.
friend Shri Feroze Gandhi mention-
ed, a good record in the past. But I
do not know much about these con-
cerns personally, excepting for the
fact that in the case of, perhaps,
Jessops, the railways and the Gov.
ernment of India happen to be one of
the big customers. We give them a
large number of order.

Shri Feroze Gandhi: That 1s only
one of the good concerns.

Shri T T Erishnamacharl: Well,
it may be a good concern.

Incidentally, Shri Feroze Gandhi
mentioned something which is even
more serious than the charges of
negligence, may be, or bad Invest-
ment, may be, and so on. He asked:
Did the corporation get the scrips
before payment? Another hon.
Member here asked whether these
were pledged with the State Bank,
and in order to safeguard the position
of the State Bank, the Life Insurance
Corporation was being used for the
purpose of buying these shares, so
that thHe State Bank might be saved.

There are several matters which
have been raised to which I would
try to furnish an answer, without
trying to minimise my responsibility
in the matter, because my responsibi-
lity to this House is there, and it
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cannot be taken away by a few words;
nor do I want to shirk my responasi-
bility and transfer it to a few officers.
The fact really is that the Finance
Ministry does not run the Life Insu-
rance Corporation. We have to inter-
fere now and again when there iz a
labour trouble, when something is
happening, or when questions are
asked. On one or two occasions, I
have probably transgressed the limita
of my power by going round and wsit-
ting and suggesting certain methods
of settlement. Even which had to go
to the corporation ultimately for being
ratified. So, the set-up of the corpeo-
ration is that it is neither proper nor
feasible for the Finance Minister to
lock into its day-to.day operations,
excepting to see how it works.

One point that I would 1like to
make clear, and that is the point
which will probably set Shri 8. A.
Dange's fears at rest and also what
my hon. friend Shri Asoka Mehta
said, is whether it is the policy of
the corporation to enter into the
investment market; where they did
enter was about the time of the
budget, and they bought what are
called blue chips. To that extent, I
would like to pleed guilty. I did
feel that the corporation should
invest in blue chips, Shri 8. A.
Dange saying that they were junk is
not correct, because I do not think
Tatas are junk, I do not think indian
Irons are junk, and 1 do not think
ACC 18 junk. I did feel that if the
prices were suitable—they already
carried a large portfolio, the single
largest portfolio, perhaps—they should
make the policyholder, which is the
general public, get the benefit of
these big concerns for the develop-
ment of which Government are very
largely responsible. It is a policy
decision for which I am responsible
1 hold full responsibility. If the
policy is wrong, I am quite prepared
to accept the responsibility of having
done something wrong. But that was
about the time of the budget, and,
therefore, 1 would lUke to tell Shri
Ascka Mehta that he is right. But
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the percentages are slightly distorted
by reason of the fact that the total
invesments have not been made, or
are being made some time later, as
and when moneys come; and very
largely, moat of the investments
made by the Life Insurance Corpora-
tion snmetimes in Government
securities take place in about August-
September. These things were
bought at that time. Therefore, the
percentages look distorted. May be,
sometimes we will have to prescribe
some percentage.

I can also indicate to thizs House
that on this question of control of
investments by the LIC, it was my
view that the LIC’s interests should
be the sole criterion. I do not mind
admitting that I have refused a plea
that a sister Ministry put forward
that the LIC should be made to invest
in one of their concerns at 3-1{2 per
cent. Shri 5. A. Dange may say: Yes
it is public sector. Why not do that'.
I felt that it was not right to invest
at 3-1|2 per cent because normaslly,
they get 5 per cent. Except for the
statutory liability that they would
possess in investing in government
securities, we should not put any
pressure on them, merely because it
is a governmental institution, that
they should invest at lower percent-
ages and thereby cease the benefit
accuring to the policy holders.

It is also with this view that there
is a Bill pending before this House
making a provision for a body which
will oversee the investments of the
LIC. It is the intention also—I think
it has been indicated in that Bill—
that the LIC should have advisory
committees in various centres. It is
also my view that when the various
Housing Corporations are started,
with the help of these advisory
committees, the LIC should go into
investment in housing, earn normally
about 8 per cent. and also help the
lower middle class people by putting
up houses and lending to their
Lorporations.
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Therefore, while I have no intention
to make the policyholders lose money,
make them invest in a purely public
enterprise where perhaps we may not
allow a return adequate for the
investment, it was our intention to
see that the LIC should get a return
from those concerns which had™ a
social content a8 well. That is the
object of that particular measure now
pending before the House, So that we
should have a very high-powered
body unconnected with Government
which will lay down the policy and
control the investments and also
arrange to have advisory committees
in various places according to local
needs.

For instance, Calcutta is now com-
plaining that most of the investments
of LIC are made in Bombay and it is
deprived of it. 1 am mentioning this,
not in explanation of anything that
has been done, but in explanation of
the point raised by Shri S. A. Dange
and subsequently raised in a different
way by my hon. friend, Shri Ashok
Mehta, that it is the intention that
the LIC should share in the prosperity
of this country; the policyholders
should share in it by getting a fair
share of the ‘bluechips’ May be they
might ultimately not get a fair share,
in which case the guestion of control
will have to come in.

Now in regard to this parficular
transaction, I am not in a position
very precisely to indicate with any
sense of responsibility because two
questions were raised in which the
State Bank comes in—the State Bank
induced the LIC to purchase the shares
from them in order to absolve thém-
selyes of the responsibility. No, it was
not the State Bank. I understand the
shares were taken from the Central
Bank.

Secondly, I am not aware of the
tact—and I do not think it should be
correct to say—that the State Bank
at any time would have done any-
thing other than what would be done
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in normal banking. It is quite likely
that the BIC concerns probably got a
little more advance sometime, may
be one advance in March and another
in July. I have no knowledge of the
facts. It is likely that they may have
given that. But I am not in a position
to say anything because the question
of mvestments of the State Bank in
the various concerns is not a matter
in which I should interfere; nor is it
proper to do so. It is for the State
Bank to arrange it as they like.

In regard to this particular matter,
I would like to say that the scripts
were taken delivery of by the LIC.

Shri Feroze Gandhi: When?

Shri T. T. Krishnamachari: On the
date payment was made to the Bank.

Shri Feroze Gandhi: All the scrips?

Shri T. T. Krishnamachari: All the
scrips.

I will explain why the hon. Member
perhaps thinks that the serips have
not been taken delivery of.

It is true, 1 think, somebody told
the LIC that they should guickly get
the shares registered that they have
got. The registration of a large
number of shares—and they run to
several lakhs—takes time ] have now
called for a complete list of the
shares that have been registered and
I have been told by Richardson
Cruddas that out of a total of about
1,70,200 shares bought, all shares have
been registered barring 22,450 which
have still to be registered The pro-
cess is going on, I am told every day
about 7,000 to 8,000 shares are being
registered.

Shri Feroze Gandhi: These days.

Shri T. T. Krishnamachari:
the beginning.

Shri Ferose Gandhi: Last week.

Shri T. T. Erishnamachari: I do not
think it is right; I think it has been
going on for some time,

From
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Bhri Ferose Gandhi: May ] inter-
rupt? This question came up in the
House on the 2fth November.

Dr. Ram Subhag Singh (Sasaram):
It has already come on September
4th.

Shri Feroze QGandhi: Sixteen days
have passed. Is it not a fact that a
large number of registrations have
taken place in this last fornight and
also some are still pending?

Shri T, T. Krishnamachari: I am
telling the hon. Member that there is
a very small percentage still pending.
But the paint about it is this. In fact,
I remember having met the Chairman
‘some time—very much before the
time the hon. Member asked the
question—I think 1t was nearly a
month back.

Dr. Ram Subhag Singh: It was on
September 4th that you denied having
made that investment 1n a private
concern in Kanpur

Shri T. T. Krishnamachari: Who?

Dr. Ram Subhag Singh: The
Finance Minister,

Shri T. T. Krishnamachari: The
hon. Member might have asked about
a private concern..

Dr. Ram Subhag Singh: Shall I

read it?
Mr. Speaker: Order, order.

Shri T. T. Krishnamachari: [ still
understand that no investment was
made 1n a private concern. The hon.
Member might have framed a question
in such a manner that it hag no re-
lation with this.

These are all public concerns. I
remember having met the Chairman
more than a month back, probably
before Parliament met. I asked him
about these Mundhra concerns. [ ask-

* ed him whether he has got the shares

registered. He said that 60 per cent
had been registered. Therefors, the
question that no delivery was tgken

¥
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over when they were

doexs not arise.

Shri Prabhat Ear: When the shares
were purchased, were the scrips
delivered?

Shri T. T. Krishnamachari: My
hon. friend must have some pity on
me. I' am answering questions in re-
gard to action taken by other people
for which all I have is only facts.
The hon. Member thinks that I am
being cross-examined. If the hon.
Member asks me if it is in my know-
ledge, I will certainly answer,

s

Shrl Prabhat Kar: The same ques-
tion has been put.

Mt. Speaker: The question has al-
ready been answered.

Skri T. T. Krishnamacharl: As 1
told the House it was conveyed
fairly early—probably some time in
June—to the LIC that the shares
taken over from Mundhras must be
registered quickly I think it was con-
veyed by somebody who was in the
know of things.

The other point about it is the
question ©of the particular day, the
appointed day. The facts mentioned
by my friend, I will admit them. But
the scheme he has mentioned is that
somebody was conspiring over a
period of time (Shri Feroze Gandhi:
From March.) and then suddenly
jumped up the share and the LIC fell
as a ripe plum into the bargain. The
fact really is that so far as the shares
are concerned, on that day or the
next day, assuming his flgures are
correct, while the shares are quoted
a little lower in some respects, they
were quoted a little higher in other

respects.
18 hrs.

Shri Ferome Gandhi: Not bafore
the Z21st.

Sbri T. T. Krishnamacbari: I am
speaking about the 24th and 25th.

purchased
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Some shares were quoted a little
higher and some shares were quoted
a little lower and the net result will
be that if we take the day on which
the shares have been purchased, there
is a slight profit; the next day it de-
clines. (Laughter) Thers is no use
laughing because what he has done
is an essay in making an attempt to
show that particular shares have
dropped.

Shri Ferose Gandhi: No, Sir. My
attempt was to show that 21st back-
wards, right up to the 10th June, the
prices of these shares are much lower
than on the 24th and it drops on the
25th.

Shri T. T. Krishnamachari: On the
24th, there is one particular, share
which he mentioned—Oslers, where
the guotations certainly leave some
room for doubt If you take the
over-all position of the share market
guotation on that date, the losses were
there—Rs. 1,01,995 and on the same
day the profits in shares amount to
Rs. 1,80,500. There is a plus differ-
ence on the basis of the market quo-
tations which stands at Rs. 857,000
The next day the profit increases but
the difference is in the matter of
losses also and this increase converts
Rs. 8,400 into a loss of Rs. 1,52,000.

Shri Tyagi: Were they purchased
from the open market or by private
treaty or was it from one person
only? Was the price ranging on the
day when the negotiations were start-
ed taken into account?

Shri T. T. Erishnamachari: I think
1 better read the statement As I
said the question really is this. I can
only give the House what informa-
tion I possess, I cannot speak with
any particular knowledge.

Shri Tyagl: The House is anxious
to know as to who was responsibie
for all this—whether it is the Minis-
ter or Shri H M. Patel or anyonws
else? We want to name that mam
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Mr. Speaker: The hon. Minister has
already said that it is the busineas of
the LIC.

Shrimati Sucheta KEripalani (New
Delhi): Why were these investments
made from Mundhra groups only?
Were there not better companies in
India?

(Interruptions).

Mr. Speaker: Order, order. The
hon Minster must notice that al-
though it is an autonomous Corpora-
tion, it is public money that has been
invested. So, may I say that it 1s
betier some of these suspicions which
had been explained are cleared once
and for all here

Shri T. T. Erishnamachari: 1 should
come to that question towards the

end of my speech

Mr. Speaker: But the hon. Members
are umpatient

Shri Dasappa (Bangalore): When
the negotiations.

Shri T. T. Erishnamachari: Now,
don’t ask any more gquestions.

Mr. Speaker: A number of ques-
tions have been put and he 1s answer-
ing one after the other

Shri Dasappa: This 13 a very rele-
vant question

Mr. Speaker: No, no more ques-
tions

Shri T. T. Krishnamacharl: There
were facts that were mentioned I
would lLike to state the facts as I know
them. It 18 true that Mundhra ap-
proached the Corporation with an
offer of sale of some of his holdings
on the 21st June, and again on the
23rd June.

Shri Ferose Gandhi: That is why I
gave the prices for the 2l1st.

Shri T. T. Erishnamachari: The
hon. Member has given everything;
he cannot take back what he has
given. Shri Mundhra again ap-
proached them on the 23rd June.

Shri Feros¢e Gandhi: That is
Bunday.
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Shri T. T. Krishnamachari; It may
be that the ruling sign on that day
happens to be Sun.

Some of the proposals which he put
forward, such as the sale of his shares
in certain companies, were not accep-
ted by the Corporation. After two
or three rounds of discussions the
Corporation finally agreed to purchase
shares of those jomnt stock companies
which were traded in the markat. It
was also agreed that the Corporation
would pay him the prices as quoted
by him or the prices ruling in the
market on the date of the purchase,
whichever were lower.

The negotiations for these purchases
started on 23rd June, which was a
Sunday, and completed on Tuesday,
the 25th June For obvious reasons,
the Corporation could not keep the
deal pending while making elaborate
enquiries as to current market quota-
tions; the prices in that event would
have steadily gone up against them
It was, therefore, dec:ded to make use
of such information as was readily
available on the 25th June. The Cor-
poration ascertained the market prices
of the various scrips from the com-
mercial columns of the daily news-
papers and also from some prominent
brokers 1n Bombay who dealt with
these scrips For some scrips it was
not possible to obtain current market
quotations through these channels,
Accordingly, a message was sent to
Calcutta through the courtesy of the
Times of India to which the following
reply was received:—

“Following are the cloaing
prices wanted: Smith Stanistreet
Ordy. 13|- . ™

Shri Feroze Gandhi: Received
through the teleprinter?
Shri T. T. Krishnamachari: I sup-
pose s0. Then,
“Richardson and Cruddas Ordy.
15/25 Pref, 82/~ Osler and Lamp
Ordy 4/- Pref. 75/-

The prices as received through this -
message were adopted for the pur-
chase except where GShri Mundhra's
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quotations happened t0 be below
these prices.

Shrl Feross Gandhi: These are all
wrong prices given by the PTI.

Shri T. T. Krishnamachari: For the
preference shares of Smith Stanistreet
& Co., the information, though asked
for, was not readily available. The
Corporation, therefore, made this pur-
chase at Rs. 78/- per share which was
the closing price as on 20th June 1957.

Thus, on the basis of the informa-
tion that was readily available to the
Corporation, they fully complied with
the stipulation that the purchases
were to be made at the quotations
given by Shri Mundhra or at the
market prices, whichever were lower.
On this basis, there has been no over-
payment.

Market quotations during the weeks
preceding the purchase were influ-
enced by the activities of speculators.
Prices fluctuated rapidly and in both
directions, 1f the Corporation had
sought to make these purchases in
the open market, the quotations would
have gone up.

Shri Tyagl: This is a scandalous
thing.

Shri T. T. Krishnamachari: The
more important question is whether or
not the purchases were made at prices
which were of advantage to the Cor-
poration from the point of securing a
good return on itz investment. At
the prices at which preference shares
were purchased, the tax free return
on investments wvaries from 6.5 per
cent. in the case of Jessop to well
over B per cent. in the case of Smith
Stanistreet & Company.

Shrl Ferozxe Gandhi: What about
Osler?

Shri T. T. Erishnamacharl: Al-
though the British India Corporation
and Osler Electric Lamp Manufactur-
ing Company had not shown similar
progress in recent years, it is expected
that, given proper management, the
former which had nearly overcome
its earlier difficulties and the latter
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which was installing more modern
machinery in its plant, would resume
a reasongble dividend declaration.
The purchases had been made un-
doubtedly without the prior consulta-
tion with the Investment Committee;
but in accordance with the normal
procedure the purchases were report-
ed both to the Investment Committes
and the Corporation at the following
meetings. There comes the point that
was mentioned-——as to whether any
record was made by a member of the
Investment Committee. No record of
this sort was made at both these
meetings.

Shri Feroze Gandhi: Was the In-
vestment Committee consulted before
the 23rd?

Shri T. T. Erishnamacharl: I have
read.

Mr. Speaker: He says no. What
more does he want?

Shri Tyagl: The Congress Party
wants an enquiry into it.

Mr. Speaker: The hon. Members
will get the facts first before an en-
quiry is started.

Shri T. T. Krishnamacharl: At both
these meetings, some of the members
of the Investment Committee and of
the Board specifically asked that in
view of Shri Mundhra’s association
with these companies, the Corporation
should keep a close watch on the
future progress of these companies
with a view to safeguard the Corpora-
tion's interests. At neither of these
meetings was there any question
raised as to the unreasonableness of
the prices paid for the shares.

Subsequent to the Corporation’s
purchase throughout the month of
July and for sometime in August, the
market quotations were largely com-
parable to the rate of the Corpora-
tion’s purchase. Further, during
recent weeks, the Corporation re-
ceived feelers sent through reliabla
brokers asking whether the Corpora-
tion would dispose of some of theee
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shares at prices not lower than those
for which they have made purchases.
It is interesting that such offers are
being made even at the present state
of market.

Shrl Feroxe Gandhi: By which com-
pany? Jessop?

Shri T. T. Erishnamachari: The
whole lot of that.

Now, I come to this question about
an enquiry. The question really is
this. My hon. {riend Shri Feroze
Gandhi mentioned certain develop-
ments that have taken place. 1
believe that in regard to one of the
companies, Jessop, a member of the
Investment Committee is now the
Chairman, and the Board have invited
the Zonal Director of the Corporation,
Calcutta, to become a dirertor. Steps
were taken by the LIC to move the
court in regard to Richardson and
Cruddas. Sir Dhiren Mitra, a member
of the Board of the Corporation, has
been made an administrator. 1 believe
some action is being taken in regard
to Oslers. So far as BIC is concerned,
the matter, I think, again is perhaps
in court today, and an administrator
ia being appeinted. Seo, these are
matters which have to be straightened
out first,

Shri T. K. Chaudhurl (Berham-
‘pore): What about Angelo? Is not
Sir Dhiren Mitra a director of the
Angelo Brothers already?

Shri T. T. Krishnamachari: These
matters have to be straightened out
first. And then, when my friend Shri
Feroze Gandhi told me, “Why don't
you have an enquiry?” I told him,
*these matters which are now in a
very nebulous why should be straigh-
tened out first” An enquiry at this
time might probably prejudice some
of the proceedings that have been
teken. ... (Interruptions).

8hri Tyagl: An enquiry was not
demanded into the soundness or other-
wise of these firms. Enquiry is de-
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manded intc the manner in which
transaction was conducted.

Dr. Ram SBubbag Singh: There have
been three scandals and all under the
same men: The jeep scandal, the
sugar scandal and this is the third
scandal, all under the same admimnis-
tration. Therefore, an enquiry is
required. (Interruptions).

Shri T. T. Krishnamachari: The hon.
Members must hear me. I do submit
to this House, there is no question of
burking an enquiry. As I said, the
nature of the investment itsel? should
be controlled by a different authority.
That is a matter that I have put before
the House,

Shrimati Rencka Ray (Malda): I
would like to support an enquiry by
Members of this House.

Shri Ranga (Tenali): That is for
the future.

Shri T. T. Krishnamachari: There-
fore, since these charges are made on
the floor of the House and there is
room for suspicion, one must clear
even those officers who function, and
in fact, the Chairman, and another
director who does his work. Well,
they must be asked It may be that
they have made a mistake, But then
the extent of the mistake that they
have made is a thing which has to be
assessed. It will be unfair to load up
that mistake by not straightening out
factors now.

So, what I am suggesting is, I will
certainly tell the House what we
should do. I do not think I should
straightaway say here and now when
the enquiry will be made. An enquiry
will have to be made. The House
will have to know what it is about,
On that 1 have absolutely no doubt at
all, but the timing of it is a thing
which will have to be left to the
Government. 1 would like these mat-
ters to be straightenesd out.

Bhri Ferese Gandhi: So, you agree
to an enquiry; only the timing...
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Shri T. T. Erishnamachari: Yes; the
enquiry has to be made. But the
nature of the enquiry and all that
sort of thing is a matter which will
have to be considered; and, the tim-
ing of it is very essentisl in view of
the fact that certain interests have to

be safeguarded and probably I do not

Shrimati Subhadra Jeshi (Ambala):
What is the nature of the enquiry?

Shri T. T. Krishnamachari: It is not
possible for me to tell those people to
sell the shares. It is not even fair,
If we are in difficulties, there is no
point in a sort of unloading it. If
actually shares are really worth it,
they are not going to purchase it
unless they are worth it. The matter
will have to be gone into and the
present tangles straightened out. Cer-
tainly an arrangement for enquiry has
to be made and the enquiry will be
made.

Shri Feroze Gandhi: Members of
Parliament will also be represented?
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Shri T, T. Krishnamachari: 1 can-
not commit myself to anything. Act-
ually this iz a matter in which I am
not the =zole member of the Govern-
ment. What you have to do, what is
the nature of the enquiry, who has
got to do the enqury are matters
which will have {0 be considered. It
is not & question of my agreeing to
pressure, saying, well, I will have
Members of Parliament or this or that.
Nobody can mske a promise about it.
But I do admit that there should be
an enguiry some time...
(Interruptions)

Shrimati Renu Chakravartty: When?

Shri T. T. Krishnamachari:... We
will not burke the énquiry and the

Parliament will have the full facts of
the case.

Mr. Speaker: The House will now
stand adjourned and meet again at
11 a.m. tomorrow.

18.18 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Tuesday, the
17th December, 1957.
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Sﬁ. Subjact CoLumns | S').?. Subject CoLuMNg
o, ]
Small savings d in
ORAL ANSWERS TO QUES- TP ity amao;’n?m o
TIONS 5515—55 N.E. S. Blocks . 5559
1126 Railway lines on the Northe 1140 Transport blem in
ernRu).‘:Wl? . . . 551516 s Hmmpl'?.lll’pr:gnh . §559—60
1128 Selection of candidates on 1141 Cartle census in Manipur. 5560
Southern Railway . 5517—19 1743 Theftin . ew . ehi Post
Office . . . - 5560—61

1130 Port development pro-
gramme y "

- §51g—20

1131 Juee ; . 5§520—23
1132 Hmoeopuh:c system of

medicines . . - 5523—25

1133 Post and Telegraph agree-
. ment with Ching . . 5525—28

1137 Agriculture Ministers’
4 Conference 5528—29

1142 Interest on loans o ship-

ping compantes . §520—31
1144 Loansto Jhumias . ‘ 5531
1147 Consumption of rice . 5531—34

1149 Second Ship Buildina
Yard 5534—36
1150 Slum clurmcc in Jumum

Bazar, Delhi . . . 5536—37
1152 Postt and Tel.egrapht Em-
ployees - 553740

1156 Dum Dum Aerodrome . 5540—41
1157 Yamuna Hydel Project 5542—43
1160 Gosadans . 5543—45
1162 Mandushih Railway Work-
shop . 5545—47
1363 Bridge near Mukemn
Railway Station
1167 Master Plan for control of
Brahmaputra fioods
1168 Potato utds in Himachal
Pradesh « 5549—5I
1369 Third Cha Passengers’
Amenities

5547—48

5548—49

ties Commuttee 5551—s2
.i‘ N Q.

5 Theftm Lucknow Mail 5552—55

WRITTEN ANSWERS TO
QUESTIONS §556—s612
5.Q.

NS

1126-A Foodgruins prices . 5556
1129 Guna-Ujiain Rail Link . 555657

1134 Pothundi Scheme, Kerala 5557
1135 “No Man's Land" Situation
in Delhi - 5557—58

1136 U S. Aid foerh:u
trolPro'rlmme . £558
1138 W“m 5558

1145 Master Plan for ficod con-
trolin Andhra Pradesh . 5561

1146 Sugsrcane crop . §561—62
1148 Chambal valley Hydel

project . . 5562
1151 Telegraph lines in Omu . 5562~—63
1153 Fruit Ex ental Sta-

tion in Punjab . . 5563
1154 Shimsha  Hydro-electric

works, Mysore 556364
1155 National extension servi.ce

blocks . . - 5564
1158 Hotel standards and rate

structure committee . 5564
1159 Amenity inspectors . 5564
1161 Family planning 5565

1164 Central investigating de-
partment in Radway Board 5565

1165 Railway passenger amenities §565—66
1166 Turmeric . §566—67
1171 Openingof New  Post

Offices . . . . 5567—68
1172 Cash grants for eradica-

tionof T. B. etc, in various

States during 1957, . 5568
1173 Konch reserve water pro-
ject in Delha . ' 5568

1174 Andhra Zone on Railways 55658—&69
1175 Subsdtutes for steel and

cement in River Vallcy Pro-

ject . . 5569
1176 Collision of bus md train  §56g—7G
1177 Survey of leprosy in Mnm-

pur and Tripura . 5570
1178 Family planning training

and research centres. . §57C=—71
1179 Ghaziabad-Tughalakabad

railway line : 5571—72
1180 Cotton . . . . 5872
1581 Railway siding . . 5572

1182 Electrictrains . 5572—73
1183 Protection of nilww lines
and bridges .

5573
1184 Assistance to UP under
National Water
Supply and Sln.imion
Scheme . 5574
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1185 Rice and paddy . . 5574
1186 Goods train accident . 5575
1187 Txmpmt cmpmn socie-

. . 5575—76
1188 Pamlly plnnnmlbonrds 5576

1189 Indo-Norwegian project . $576—77
E;&S.Q.
o,

1673 Foreign tourists . . 5577

1674 Salaries of ticket collectors 559778

1675 Change of Post Office
Names . . . .

5578

1676 Level-crossing Gate,

Nasik . : 5 . 557%
1677 Financial  assistance to

Jammu and Kashmir . ss79—8Bo
1678 Indian agriculrural re-

search institute, Delhi . 5581
1679 Indian agricultural re-

scarch institute , , 5582
1680 Scheduled tribe ° railway

employees . . . 5582
1681 Fifth development <om-

missioners, Conference . 5583
1682 Minor irrigation projects  §583—84
1683 Wagons . : o~ 5584
1684 D.D.(P)A. . 5 . 5584
1685 Quarters for railway

employees . ' : 5585
1686 Labour (Employment) . 5585
1687 Nangal-Una railway Jink . 5586
1688 Dicsel trains . . ; 5586
1689 Ticketless passengers . 5586—87
1690 Class I1I posts . 5587
1691 Gandak Project . . 5587—88
1693 “G.M.E. " Scheme . 5588
1693 Aerodrome at Trichy. . 5588
1604 Community Develop-

ment md N. E. S. Block,

Madras State . . 5588—=89

1695 Block development officers §580—g0
1696 Colonisation in Raja Park,
Delhs . . ] . 5590—91
1697 Community projects in Iran 5591
1698 Dehra Dun forest research
instirute : ) . 5591—92
1699 Howrh goods shed marks-

5592

1700 Train wrecking . 5592—93
1701 Coope:me Societies in

Himachal Pradesh . 5593

1793 Anquiuﬂm ofl.ud in M-
. - 559394

U.S.Q. Subject COLUMNS
No,
1703 Railwey pastenger
amenites 5594

1704 Jute production in Tripurs 5594—9%
1705 Selection of Class IV Offi-
cers . . . .

5595
1706 Chira . . , . 5595—96
1707 Sugar factories . . 5596—97

1708 Luggageguards .. . $597—98
1709 Survey of New Railway
Line . . . .

5598

1710 Recruitment . . . 5598—99

1711 Theft of utensils 5500— 5600
1712 Class I posts in accounts

department . : . 5600

1713 Thﬂnemh offices in R.n]u— 5600

1714 Opcmngofp-onoﬁoe . 5601
1715 Passenger and goods earn-

ings . : . : 5601

1716 Coaches . : . $601—03
1717 Ten stall at Kalup-rt Ghnt

station . 5602

1718 Rice . 560203

1719 Fruitsin !-bmachal Pradesh s603—-—04

1720 Community Development
and N.E.S. Blocks in Pun-

jab " 54504
1721 Yagadhri rulwny worhhop 5605
1722 Resthouses . . . $60%
1723 Level crossings . i §6¢6
1724 Railway scoounts staff . 5606
1725 Training in labour lawa . 5606—0C8
1726 Passenger amenities . 5608—09
1727 Opening of a Sub-post
Office at Kiratpur . 5609
1728 Amrirsar railway Work'shop 5609—10
1729 Indore-Delhiril link . 5610
1730 Telegraph signallers £610
1731 Family planning centres
in Punjab . . . 5610—12
1732 Remodelling of ongolc sta-
tion . . s611
1733 Railway service commis-
sion, Madras. . . 5611—12

MOTION FOR ADJOURN~
MENT 5612—16

The Spesker postponed till
18th December, 1957, his deci-
sion on the admissibility of an ad-
journment motion given notice
of by Shri H. N. and
others regarding the reported
inadequate arrangements in
connection with the insuguration
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of Suburban Electric Railway
System a8t Howrah resulting in
the death of two persons and
injuries tQ others.

MESSAGE FROM RAJYA
SABHA .

Secretary reparted a message
fro Rajya Sabha that at its
sitting held on the 13th Decem-
ber, 1957, Rajfa Sabha had
agreed without any amendment
to the Indian Railways (Amend-
ment) Bill, passed by Lok Sabha
on the 6th December, 1957.

REPORT OF JOINT COM-
MITTEE PRESENTED

Shn C. R. Pattabh: Ramean
presented the Report of the Joint
Committeec on th¢ Mines and
Minerals (Regulation and Deve-
lopment) Bill.

BILLS INTRODUCED

The following Bills were
mtroduced:

(1) The Prevenuon of Dis-

quahficatior  (Amend-
mznt) Bill,
(1) The Appropriatina

(No. s) Bill.

BILL PASSED

The Mmuster of Finance (Shn
T. T. Krishnamachen) moved
the motion fur consideration of
the Appropnation (No 5) Bill
The motion w; g :dopted  After
€ ausc-by-clsuse consideration
the Bill was passed.
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5616

§616

561623

$517—23

MOTION TO REFER BILL
TO JOINT COMMITTEE
ADOPTED : . .

Further discussion on the
motion to tefer the Parliament

(Prevention of Disqualification)

Bill to 8 Joint Committee con-

tinued. After discussion the

motion wasadopted as amended,

BILL UNDER CONSIDERA-
TION

The Mimister of Finance (Shri
T.T Krishnamachar) moved the
monion for consideration of the
Additional Duties of BExcise
{Goods of Snecial Importance)
Bill The discussion was not
concluded.

DISCUSSION ON INVEST-
MENTOF LIFE INSURANCE
CORPORATION FUNDS

Shr1 Feroze Gandhi rased 2
discusaion on the investmenr of
the Life Insurance Corporation
Funds The Mimster of Finance
{Shri T T. Krishnam»chan)
rephed to the Debnte.

REPORT OF BUSINESS AD-
VISORY COMMITTLI® PRE-
SENTED . . )

Sixter 1th Report was presen-
ted.

AGINDA FOR TUESDAY,
17th DECEMBER. 1957 —
Consideration and pissing of
Prevennion of  Disgaghfication
(Amendmnt) Bill and mo’ion
regarding International Situation,

5986

CoLuMMe

5623—5703

§703—38

5738—80

5762



